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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
CENTRAL ZONAL BENCH AT BHOPAL

O.A. No. 206/2024

IN THE MATTER OF:

CHANDIKANT JHA AND AMEEN AHMAD ...APPLICANT

VERSUS

STATE OF MP & ORS ....RESPONDENTS

REPLY ON BEHALF OF RESPONDENT NO. 02 AND 04 (MP PCB)

That the answering respondent most humbly submits:

1. That the answering respondent is Regulatory Body constituted under Section
4 of the Water (Prevention & Control of Pollution) Act, 1974. The
answering respondent is also fulfilling the responsibilities bestowed under
Section 5 of the Air (Prevention & Control of Pollution) Act, 1981.

2. That under section 25/26 of Water (Prevention & Control of Pollution) Act,
1974 and under section 21 of Air (Prevention & Control of Pollution) Act,
1981 it is mandatory and legal obligation of Thermal Power Plant within
jurisdiction of M.P. state to take consent from Regulatory Body i.e. M.P.
Pollution Control Board for disposal of fly ash generated from the plants in
Low Lying Area/Mine Voids and also to comply various consent conditions

incorporated in consent letter satisfactorily and effectively.
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3. That the complaint is related to M/s M.B. Power (M.P) Limited situated at
Village-Laharpur, Tah.-Jaithari, Distt.-Anuppur (M.P). The plant was
commissioned in 2015 having capacity of 1260 MW (2 x 630 W) based on
subcritical technology. The plant has obtained consent under Water
(Prevention & Control of Pollution) Act, 1974 and Air (Prevention &
Control of Pollution) Act, 1981 having validity upto 31.03.2025 and
authorization under Hazardous & Other Waste (Management and
Transboundary Movement) Rules 2016 validity upto 30.04.2027. The plant
has approx 15000 MT coal consumption per day and generated ash is approx
5000 MT per day. The plant has installed pneumatic dry ash handling system
with 05 no. ash silos, capacity of each having 1000 MT and 3 no. of
Hydrobin for wet bottom as handling, capacity of 750 MT each. Plant has 01
no. ash pond which is divided into 03 no. lagoons out of which 01 lagoon is
reclaimed. On the point of ash management and utilization, generated ash is
being utilized in cement industries; fly ash based products manufacturing
units (nearby Anuppur area) and filling in low lying areas/abandoned mines

for reclamation of land.

REPLY ON MERITS
4. That the respondent no. 11, M/s. M.B Power (M.P) Ltd. (Fly ash filling in

Jamuna Opencast Mine Void) situated at Village- Harad, Tehsil-Kotma,
District-Anuppur (M.P.) and the South Eastern Coalfields Limited, have

jointly signed a Memorandum of Understanding for filling of mine void by
ash. The copy of the MoU executed between the Plant Head, M/s. M.B
Power (M.P) Ltd., District Annupur and the General Manager, SECL,
Jamuna Kotra area, District Annupur on 07.12.2022 is filed herewith as
Annexure R/2-1.
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5. That the respondent no. 11 (M/s. M.B Power (M.P.) Ltd.) has obtained
Consent To Establish and Consent To Operate under the Water (Prevention
and Control of Pollution) Act , 1974 and the Air (Prevention and Control of
Pollution) Act , 1981 from the M.P. Pollution Control Board, Bhopal for
filling of this mine void from ash. The copy of the CTE and CTO granted is

filed herewith as Annexure R/2-2.

6. That the M/s. M.B Power (M.P) Ltd. (Flyash filling in Abandoned Stone
Mine, Gadhi) situated at Khasra No 397/1 (0.80 Hec.), Village- Gadhi,
Tahsil- Kotma, District-Anuppur (M.P.). Gram Panchayat Vicharpur, Janpad
Panchayat Kotma, Distt.-Anuppur has issued NOC to the plant for filling of
ash in the mine and the proposal was unanimously passed in Gram Sabha
meeting. The copy of the Gram Sabha NOC is filed herewith as Annexure
R/2-3.

7. That the District Collector Office, District Anuppur has also issued NOC to
the plant for filling of ash in the mine vide order dated 14.12.2022. The copy

of this order is filed herewith as Annexure R/2-4.

8. That the Plant management has obtained Consent To Establish And Consent
To Operate from M.P Pollution Control Board, Bhopal for filling of this
mine from ash. The copy of the CTE and CTO granted is filed herewith as
Annexure R/2-5.

9. That the M/s. M.B Power (M.P) Ltd. (Flyash filling in Low Lying Area)
situated at Khasra. No. 1157/1 (Area-2.474 Ha), Village-Sinduri, Tah. &
Distt.- Anuppur (M.P.). Gram Panchayat Senduri has issued NOC to the
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plant for filling/leveling of this low lying area from ash and the proposal was
unanimously passed in the Gram Sabha meeting. The copy of the NOC is

filed herewith as Annexure R/2-6.

10.That the District Collector Office, District Anuppur has issued permission
vide order dated 12.07.2023 to the plant for filling of ash in this low lying
area. The copy of the order dated 12.07.2023 is filed herewith as Annexure
R/2-7.

11.That the Plant management has obtained Consent To Establish And Consent
To Operate from M.P Pollution Control Board, Bhopal for filling of this low
lying area from ash. The copy of the order dated 12.07.2023 is filed herewith

as Annexure R/2-8.

12.That the nearest river from Flyash filling site at Jamuna Opencast Mine
Void, situated at Village- Harad is more than 01 km away (aerially).
Although, SECL Jamuna Open Cast abandoned mine is situated nearby this
ash fill site in which water is filled. There is no river nearby Flyash filling
site (abandoned stone mine), Vill.-Gadhi. Fly ash filling site (low lying
area), Village-Sinduri, is situated nearby Tipan river. The relevant Google
earth sheet showing the location of above ash filling sites filed herewith as
Annexure R/2-9.

13. That as per the Central Pollution Control Board "Guidelines for
Disposal/utilisation of Fly Ash for reclamation of Low Lying Areas and in
stowing of Abandoned mines/Quarries March, 2019", the point 5.2.3 stated

that "Protection of pond or water body adjoining or within the working
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site: If any pond or water body exists within or adjoining the low lying area
/quarry then an earthen embankment of the cross-section as given in the
Figure below be constructed around the pond or water body to protect it

from spilling of ash or ingress of surface runoff into it".

The relevant page of the CPCB guidelines is filed herewith as Annexure
R/2-10. In compliance of the guideline, the plant management has
constructed earthen embankment at both the Village Harad and Village
Senduri ash filling site along the side of nearby water body. The relevant

photographs is filed herewith as Annexure R/2-11.

14.That as per M.P. Pollution Control Board Notification dated 10.12.2021
regarding categorization of industry/institution on the basis of
Environmental Pollution Index guidelines, disposal of ash in low lying
area/abandoned mine is categorized under green category. That the copy of

the notification is filed herewith as Annexure R/2-12. It is submitted that

there is no populated area approx. 200 meter around Flyash filling site
(abandoned stone mine), Vill.-Gadhi and Flyash filling site (Jamuna
Opencast Mine Void), Village- Harad. There are few houses on two sides

nearby Fly ash filling site (low lying area), Village-Sinduri.

15.That for control of air pollution and dust suppression at the Fly Ash filling
site's, water spraying arrangement such as mobile water tankers and
pressurized mist machines are deployed, green curtain is also provided at Fly
ash filling site (low lying area), Village-Sinduri along the habitation side and
green curtain provided at entrance of Flyash filling site (abandoned stone
mine), Vill.-Gadhi. As per letters submitted by the plant management to
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MPPCB, Regional office, Shahdol, transportation of conditioned/moist ash
Is done through the trucks and the trucks are covered with tarpaulins from
above. Photographs related to air pollution control arrangements at the site's

and covered transportation are filed herewith as Annexure R/2-13.

16.That a common drain/nalla observed to be flowing through railway under
bridge near Flyash filling site (Jamuna Opencast Mine Void), Village-
Harad. This drain flows along the ash fill site. During site visit water
observed to flowing through the drain. The flow of this drain/nalla has not
been obstructed and no fly ash observed to be dumped in the nalla. The

Photographs of drain/nalla are filed herewith as Annexure R/2-14.

17.The applicants do not reside nearby any of the aforementioned Fly ash
filling sites. Also no complaints of the nearby residents of these fly ash
filling sites have been received to MPPCB, Regional Office, Shahdol

regarding air pollution from working of these ash filling sites.

18. That as per the order dated 23.05.2022 passed by the Hon'ble National
Green Tribunal (PB), New Delhi in O.A No. 364/2021 (Santosh Ram &
Ors. VS STATE OF MP) a joint committee was constituted of Regional
Officer, MOEF&CC and Regional Officer, CPCB. The joint committee
visited the then fly ash filling sites of plant and conclusion of joint
committee report mentions that "disposal of ash in low lying areas is in line
with the consent conditions and CPCB guidelines". The order dated
23.05.2022 passed by the Hon'ble National Green Tribunal (PB), New Delhi
in O.A No. 364/2021 is filed herewith as Annexure R/2-15.
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19. That the Anuppur District is rich in forest cover and there is also limited
industrialization as compared to other districts of the state of Madhya
Pradesh. As per district wise ambient air quality index report of M.P
Pollution Control Board, average annual AQI of Anuppur District for year
2023-24 is 58.91 and for year 2022-23 is 59.68. The ambient air quality
index reports of MP PCB are filed herewith as Annexure R/2-16.

20. That in light of the above facts and circumstances the answering respondent
most humbly submits that the contentions raised in complaints are based
upon possibilities and unfounded assumption and faulty notion. Many points
mentioned in complain are very frivolous and exaggerated in nature.

Therefore it is humbly prayed to dismiss above petition.

21. That the answering respondent reserves the right to file a para wise reply as

and when required. Affidavit in support of the above reply is filed herewith.

FILED BY MP PCB
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IN THE MATTER OF:
CHANDIKANT JHA AND AMEEN AHMAD ...APPLICANT
VERSUS
STATE OF MP & ORS ....RESPONDENTS

AFFIDAVIT IN SUPPORT OF REPLY

I, Mukesh Shrivastava S/o Shri KN Shrivastav Aged 61 years, Regional Officer,
Madhya Pradesh Pollution Control Board, Regional Office, Shahdol and Officer-

in-Charge, office at Bypass Chok, Gaurtra, Burar Road. Shahdol, 484001, M.P. do
hereby solemnly affirm on oath as under-

I. That I am Officer in Charge for Madhya Pradesh Pollution Control] Board
(Respondent No. 2 and 4) in the present matter, and am fully conversant
with the facts of the case and therefore competent to swear on this affidavit.

- That I am filing the present reply in the aforementioned matter to the OA
filed before the Hon'ble Tribunal and I have understood the same.

3. That the contents of the Reply are true and correct to the best of my

knowledge and the available office records and no material fact is concealed

Dggg&ﬁ

Regional Officer
M.P. Poliution Control Board
Shahdol (M.p,)

[R]

VERIFICATION

I Mukesh Shrivastava the above-named deponent do hereby verify that the
contents of the par 1 to 3 of the affidavit above are true and correct.

Signed and verified on this 04 day of December 2024 at Shahdo] (MP),

T fraEs. ... : \ 9\\}\&
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M.P. Poliution Contro Boargd
o R,®P. Chaturvedd ~* Shahdol (M.p,)
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laudmg chccn SECL and MB Power (Madhva Pradesh)
i encast Mine (void volume

X
§ his Memorasdum of Understandieg (Moli} & made on this 7 day of Dee, 2022 a1 Anappar, Madva Pradesh

j ' BY ANII BETWEEN
“Mre South Eastern Coslfieids Limited™. a company registered wnder The Companies Act, 1936 (herein gt

¢
referied (@ 4 “SECLT which expression wheré The coxiext so admits shall ipclude §is heirs. execuiees,
Lenatory Mr.

administrators. legal repres

Harjit § Madan, General Manager (Mining)’

g Castern Coalfields Limiled who at been duly suthurized by
02.12.3022 1o execule this MOLL of the First Peri.

1 AND
“3AB Power (Madye Pradesh) Limited (MBPMPL), & company incorporated under ersiwhile Companies Act,
1958 wholly owned by Hindustan Power Projects Private Limited, having its registered office at 239, Okhla

1 160 020 (hereinafter for individun] context referred to as “MB Power™,

nitives, miccessors fn interest and assigns) through its authorized 5
General Manager (Operations), lamuns Kotma Area, South
SECL vide e-ol%ce computer No, 809763 dated

i

[} Industrinl Estate, Phase - 111, New Pedhi -

which expressian shafl umhess exchded by or re

i subzidiaries, helding company(icsl. wsmoite companviiesy, Eroup companics.  associatels). SUCCEISONS |,

' administrutor{s) parmmcd resignlsy and authorized represemtative(s) through its authari
3 Basanin Kumar Mishra (Whole Time Director) who has beest duly authorized by MBPMPL vide Lo

Resolution Dated 04.04.2022 10 exeeute this MOUL of the Second Past. (Hereinufter for individual context referred

pugniant 1o the contexs ar meaning thereol simll nelude s

zed sigporon M

b o MB Power)
| K
AND WHEREAS in the operation of thermal power station of MI3 Power. huge amount of Flv Ash is generated.
¥

i
' AN[J’WI-!’EREAS i1t resporse 10 the notice of GM{Eavicasment), SECL Bilaspus ca SECL website regasding
1 x o
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allocation of voids for fly ash filling dared 10.02.2021, MB Pawer has submined their propasal to GM, SECL,
Jamuna Korma Ares vide letter No. MRLMPLAPR/SEC L/I-K 200 1/865 dated 15.02 2021 for providing mined

out void' quarry of Jamuna OCM for back filling with fly ash. bottom ash. pond ash #t¢ from ther thermal power
station located at Inithari, on agresd icrms ond conditions mentionsd hansinafrer

AND WHEREAS Meuili Sewictary, Madliva Pradesh Pallitrion Contml Roard has iven parmission [0 cxoeuse
Mol vide letter No. 2543 diest 08.06,2022 1o General Manazer (Environment), SECL, Bilaspur.

AND WHEREAS MobF&CC vide its Office Memorandurn doted 28482019 have replaced the existing
conditions (Sperific & Geneml — which prohibited ihe wse of Fiy Ash in abandoned mines low ying areas sail
conditioner i agriculture) of valid Environmental Clearances accorded by the Ministry. SEIAA in favour of

Thermal Power Plants & Coal Mine and made the use of fly ash mandatory for reclamarion of low lving areas,
stowing’ back filling of ubandoned mines‘quarries.

AND WHEREAS. as per notification dated 03.11.2009 of MeEF&CC. the term "Fly Ash” means and includes al]
ash generwed such iws; Electrosiatic Precipitator (DSP)ash, dry Ny ash, botom ash, pond ash ard mound ash,

ANMD WHEREAS SECL has agreed 1o pravide such pan of the Mine sut void' Quarty of s mines known as
Jamuna OCM located in District Anuppur, PO, Harvad Village o M B Power for back filling with Fly Ash in the
shurry form or amy other method which is technically & environmentally suitable and agreed with the Management

of TPP and for which consent is granmed by smtutary autherities like MPRCB, MoEF&CC (if required at any
stage ). DOMS e

ARND WHEREAS in & meeting held on 12.07.2022 & 20.07 2022 beween SECL and MB Power, wherein MR
Power has proposed o wansport Fly Ash by Trucks’ Dumpers (HYV A} properly covered with prescribed
tarpaultins‘mechanically covered Ty mad amd through RCR mode by using railway siding of famuena Opencast
Mine, SECL near Harrad Railwity Station from their thermal power station and later the same transportation
method was agreed by the participams. SECL shall provide space for construcrion’ maintenance of haul road in
ming area for the movement of Fly Ash Trucks' Dumpers {HYV As) of MB Power up 10 mine void 1o be hack
filled,
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AND WHEREAS in a meeting held on 12072022 & 20,07 2022, i was decided thas MB Power shall sabmut an
undenaking rogerding financial expenditure t© be incurmed while develeping and improvising the cxisting
infrastrecture for transpomation. dewatering, 2lectrical supply ewc, of mine void for hack filling with fiv nsh and
this cost shall Hie with MB Power s and when MB power hias obtained all consents. permits, approvals end
executed the MOL with SECL for lilling of ash in the void on mutuslly agreed 1erms anil corditiens. No luchility
of any cost incurmed for whatsoever purpose shalt lie with SECL.

AND WIIERCAS statutory clearanees appravals’ MOKs! consents from Madhya Pradesh Mollutton Control Board
{MPPCB), Minisiry of Eavironment, Fores: & Climate Change (MOEF&CC) (it required at any stage), Cantrel
Ground Water Authosity (CGWA Y Central Ground Waser Board (CGWB) and DGMS shall be abnained by MB
Power.

NOW THE MEMORANDUM OF UNDERSTANDING WITNESSES AS FOLLOWS:

That in consideration of the mutual agreement and with iment 1o achieve the above objectives both the parties
have mutually agreed as heseunder:

1A The Following documents shall consitue the Understanding between the partics and cach shall be read and
construed as an negral part of the Understanding {MaU):

1...Standard Operating Procedure (SOP)

2., et

. A

R

o Allotment of Mined out Void! Quarry of Jamuna Opea Cast Mine by SECL:

L1 To comply with MoEF&CC Office Memnarandum dated 28 082019 amd subsequent notifications
theveof, the Member Sceretary, Madhys Pradesh Pollution Cortrol Board. Bhopal and the
competent authority of SECL bas given its Kind consent to MB Power for back Rlling of Mined out
Voids' Ouarries of Jamuna OC Mine located in Distret - Anupper. P.O. — Harmd with Fly Ash,
subject tp the strict complianee of the conditions ns agreed in this MOL . Therefore, SECL hereby
allots ite mined out void of Jamuna OCM of sporoximately 10 Lakls M3 capacity to MB Power

( vicke this Mol in confurmity with the “Cuidelines of CIL of offering Mine Yorb fr Fiy Ash
\ Disposal daied 17.04.2020" for backfllling with Fiy Ash, The exict volume is noi @viiable bul in 2
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]
1.2 The pnditiement of Banid nf the aliomsd mine void shall remain vesepd with the SFCT < por THF
g - COAL BEAKING AREAS [A_CQU[SI'I’ ION AND DEVELOPMENT) ACT, 1957 (CBA Act).
durmg the process of back filling of mine voud of Jamuna Open Cast Mine and thereafier. The
8 allonment of mine void for backfilling with Flv Ash by SECL to MB Power shall never be construed
25 the wansfer of entitlement of the land to MD Pawer. MB Power shall have to handover the mine
" void after back fillime and reclamation 1o SECL.

' 20 Statutory Studies, Tests and Monitoring to be undertaken by MB Power in & around allotied
Mine Yoid for back filling with Fly Ash:

i 21 MB Power shall huve to enrry out foilowing study as per CPCB. Guidelines (March. 2019} prior to
taking up Oy ash disposal activities in mine void 1o casure that there is po change’ damage
deterigration in water quality and hydrology in and around the proposed area:

g L Baseline data generaton of Air. Surface and ground water and Soil quatlity,
L 4 Ash Characierization and Leachate Study.
i e Techno-Ecoromic Feasibility Study for disposal of ash into the Quarey.
; L4 Topographical Survey of Pipeline Corridor & Mine Void drea,
L] Feasibility of sranspoearion of ash 1o mine vaid.
E % Crewtechnical study of the Mine Vold wrea.
§ *» Pre and pust Mling mine warer quality including leachability of metals,
B Regular environmental monitoring to be underaken during the period of dispesal of ash inte mmc
void as well as after the reclamation on mine void. The detailed: mentioring programme ls 2y
§ schiduie - | & 1l below: '
A. Land Possession Documents / Mining cement Uploaded in XGN on 09/01/2023 12:12:16 from 1P No: 115, S5 t} o - )
Wi
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Schedube - I; Proposed Monitoring Programme during Disposal of Flv Ash
|Stnplu Parameters to be Analyzed Frequency
|Ash Samples Chemical Parameters (%o): SiCh. ALOs. Fe:0n K:O. Ti0:.  [Once before initiation
| Cal Mg, NaD, P:Os. 50 of filling
Trace Elements {maka, using TCLP Testx: As, Ba, Cd. Co,
ICr, Cu, F, Fe, Ha, Ma. Ni, Pb, Zn
Radio-activity (Bqkgk 238U, 236Ra. 232Th, 228Ra.
230D, 40K, [37Cs
Ash Leschme  |Trece Elements (mg'kz, using TCLP Test ) As, Ba. Cd Co. Omce a year
Amalysis Cr, Cu. F. Fe, Hg. Mn. Ni. Pb, Zn
Piezemeter [Chemical Parameters (me'l, except, pH and ECy: pH, EC,  |Monhly Y
Warer TDS. Total Alkalinity. Ca. Mg, Na. K, Cl, SO4, NO3. PO,
Samples Teace Elements (mpy As, Ba, Cd, Co.Cr.
Cu, F. Fe, Hg, Ma, Ni, Ph, Zn
[Mine  Water  [Same as above Monthly 4
{Sample
. L 5
i
A
-AET ploaded in XGN on 09/01/2023 12:12:16 from 1P No: 115.244.204.22.
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|Ground Water Sarme as above i
Twice a year. Pre
mansoen snd Post-
NS00
Surface Water  [Same as above Twice @ vear- Pre-
Samples monsoon  and  Post-
mansonnnm
Soil Samples lexture, type. pH & cation exchange capacity. Cnce a year
Truce Elements {me/l: As. Ba, Cd, Co, Cr, Cu, F. Fe, Ha,
Mn, Ni, Ph, Zn
Listmmg of Flora (herbs, shrubs and rrees) and Fauna (soil Cince in two vears
invertebrates and other animals) based on ficld observations
and review of information available
Survey of Anplysis of wace elements i plante (herhe, shrithe and
Flora and trosn) the imvortshmio
WFnulw Analysis of trace clespents in aquatic fauma from the mine
vieh(Elled with Ny ash
Bio-sceumulation and Bio-magnification tests (especially Durieg  pte-monsoon
[on tree leaves, vegetation, crop yields and cattle population)  fand post monscon
(MoEFCCy

Note: Additional sampling shall be done on request of SECL as and when required.

Schiedule - 11: Proposed Monitoring Programme after Reclumation of Mine Void

Sam ples Parameters (0 De Anslyzed Frequency
Plezometer Chemical Parameters (gl excepl, pII-I and EC) pH. EC, Twics a year- Pre-
Water Samples  [TDS, Total Alkalinity. Ca, Mg, Na, K, Cl, S04, NQ3, PO4 imonsoon and Post-
Trace Elemems (mg/h): As, B, Cd, Co, Cr, Cu. F, Fe, Ha. L
Mn, Ni. Ph. Zn
|Ground Water Sume s ahowe Oncea yey -
Sampies Pre-monsoon
Surface Same as above Once a year - Pre-
Warer mansnon
m + -
Gurvey of Flara | @ LListing of Flora (herbs, shrubs and mrees) and Fauna (sall Onee in five years
jand Fauna inveriebrates and other amimals) based oa  field
observations wd review of lnformation avallable.
| @ Analysis of trace elements in plasits {herbs, shrubs and
tregs). the iverebrises ‘
®  Analysis of trace clements in aquatic fuuna from the mine
void filled with 1y ash.
®  Bio-accumulation and Bio-magnification tests.
X L
e
w.—.w“‘
ol > --ﬁ' L0

L1 A Y
t Disposal Site Jamuna Ocm VHl(h
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in the =vent of deterioration of environmental gualany , the samc shail be lrc;‘.mled By the MB Power
o MPPCB with information to SECL immediately and surtable preventive correstive measuees 3
suggested by the authonny or prescribad by the relevart statute shall be umle.r*.akm b\ MB Power.
MB Power shall be responsible 1o monior the above detailed parsmeters during the dﬁ@_ﬁal of I'iy
Ash and for 03 (Three} years after the reclamation of mine void. Thereafter the responsibilny shai)
be vested with SECL for above detailed montonng (if required) _

2 MB Power shall have to stady the anbient aa qualiny in & around the mise void as per \-mag:a!

Amblent Ailr Qualiny Standard (NAAQS) MB Power shall underake nccessary preventive

measures 10 maintain the prescribed standards of the air guality n the said area.

MB Power shali have © engage government approved soentific agencies 10 ¢amy out above

scheduled scientific studies and shali have 1o share copies of reports o generated with SECE

MB Power shall have 1o besr all the costs for hiring agencies and conducting above mentioned

studies. SECL shall not be held responsibiz at any stage for amy of the above studies and financial

implicstions thereol. SECL shall not be answerable to any of agency hired by MB power for back

filling of allotted mine void and s allied works.

28 The disposal of Fiy Ash into the alloted mine void shail be undenaken only after SECL gets
satisfied based on the leschate characterization and radso-tracer studics that iy ash disposal does
ROt ham ihe surrounding cnvironment including ground water in smy way. MB Power should
ootan NOC from Madhya Pradesh Pollution Control Board (MPPCRBI in this regard.

18 SECL shall have to chare sll the avanlable & relovant imlormation reports of sudies, lests and
monitoring undertaken prior to alloament. during the back filling pmcess and after reclamation of
e mine void i Junune Open Cast Mine by itself or it hired suescies, reluted 1o ambient i
qualiy of mine area. mine water. underaround water. surface water, oil, leachare flor & fauna,
topographical survey etc. as and when requested by MB Power,

30 Preventives Mitigative Measures to contrul pullutivn:

3.1 MB Power shall have 1o carry out the necessary weament of mine water as preseribed suzgested
by the expen agercy m its report afier conducting an appropriate sciersific study before i
dewatening.

32 Dewatermg of mine water shall be undertaken by MB Peaver 1o the predesisnated lacationd s) by
SECT. within or ousside mine grea For PUMPING Ol the mine water from ,
Sl Me respoisitiily lur oblammg NUK trom Central Ground W
CGiround Water Board (CGWR) and the subsequent guidelings shal
SECL shall allow MB Power 1o use its existing drainage netwoe
mine water. Cost of dewatering of mine waier including cox
manpower. improvisation of existing dreinage network {relevant)
by MB Power. SECL shal! not be held responsibie for #ny such financial mplications.

33 MB Power shall transport conditioped Fiv Ash in trucks. dumpers (HYV As) areperly covered with
prescribed tarpaulin (suitable for such ransportaticn)’ mechanica'ly coversd trucks’ as per the
guidelines of MPPCB: CPCB to the allotied mine void, MB Power shall not be allowed to transporn
dry Fly Ash under any circumstances for back (illing of mine void

the mine voids or barcw el
#ter Authonty (CGWA ) Central
1be vested with MB Power only .
K in mine ares for dewatering of
of pumps. pipeline, electricity,
et ared ete. shall be bome

34 M8 Power shall have to cnsure proper arranpements of sprinkling svstem o sprinile water an the

surface of dumped Flv Ash and Quring operations like; hauiing, unloading. dozing. spreading.
compaction (by dozing only) etc. of back filling of mine vosd as PET prudent praciice which mmpi

with the guidelines’ norms. standards prescribed by MoEF&CC, CPCB, DGMS. MPPC B and other

level o Prevent drving out of dumped’ wacked

’ charges o
A CGWB shall be viained

will be payable by MB Power

) MB Power and their agencies if permissible but the NOCs from CGW
| b5y MB Power and Ground Water Abstraciion charges (if applicabie)
i only.

’\Jggg_mr such armangement of sprinkling svstem and ope

| g ration thereo! shall be bome by M
A lLand Possessi Documents -t reement Uploaded in XGN on 09/01/2023 12:12:16 from 1P No: 115.244.204.22,
B. 152787-Mb Powdr (¥adl

: igposal Site Jamuna Oc VO Se@f dedepts the LEGAT responsibility
and undertakes AN Sy nitt dintorgingion Is CORRECT & ACCURATE, ‘

I Sy

i .:.




119

SECL shall aot be held responsible for any such financial implications. It is advisable to install
sheet as dust barrier between mine out void and existing village for safety purpose. control of
fugitive dunst and avoid light pollution and disturhance of naturnl sleeping pattern of adjacest

villagers.
MB Power shall ensure disnosal of biomass or biodegradable material from the abandored mine

void 10 the predesignated location of SECI
Statutory Permissions! Clearnnces’ Approvals/ NOCs Consents and compliances thereof as

per CPCB Guidelines, March 2019 and subsequent guidelines issucd.

MB Power shall have 1o obtzin all the stannory Permissioms/ Clearances! Approvals’ NOCs/
Consents from Madhya Pradesh Pollution Control Board (MPPCB). Ministry of Envionment
Forest & Climase Change (MoEF&CC) (if required at any stage). Central Ground Water Board/
Authority (CGWACGWRB) (if required at any stage), District Administration and other concerned
statitary bodies as per prevailing starute. SECL. shall provide necessary assistance/support to MB
Power to process and obtain such stanitary clearancss {if required
MB Power shall have to obtzin ali statutory clearances/ NOCS/ perm ission from concerned agencies
IBM. MoC, CPCB: MPCCB' CGWA/CGWH' MoEF&CC (I necessary). ete. for back filling of
alloted mine void as per prevailing statute, SECL shall provide necessary assistance support 10
MB Power to process and abtaim such clearances (if required).
43 It is pertinent 1o mention here that the disposal of Fly Ash cannot be undertaken without prior
permission of DGMS. Being mine owner SECL will cooperate with MB Power 10 ohtan
NOC/ Cansent Permission firmm DGMS and hoth shafl provide necessary assstance support 10 anch
pther to process and obtain such clearances from DGMS (if required)
4.4 MB Power shall be responsible to comply with all the stipulations enforced by the concemncd
authorities’ departments’ agencies’ local administration vide their guidelines, notifications, staucs.
acts. rules etc. and satutory Permissions’ Clearances’ Approvals/ NOCs' Consents accorded 0
accomplish the operation of back filling of allotued mine void as per standards laid in prevanling

statuies.
4.5 SECL shall have io provide all the requisite/necessary” available documents requested or directed

to be submitied by the autharities ‘agencies‘departmentsicorporations’local adminsstration for the
process of accordance of stamutary permissions/clearances/approvals'NOCs/consents as and when
asked by MB Power.

4.6 The lease rent which will be paid 1 the State Government by SECL during the peniod of back
filling of the mine void out is 1o be recovered from MB Posver on the pro-rata basis.

4.7 The fly ash disposal should comply with the requirement of OM dated 28.08.2019 and subseguent
guidelings issued by MoEFCC and’ or any other OM or rules and regulations thar wuuld be
applicable from time o time.

4.8 Responsibilicy of the regulstory compliances and resolution of safety and environmental &
operarional issues associated with fly ash disposal into mine voids shali rest with the MB Power.
MB Power shall be respoasible for the management, control and supervision of ash urilizstion a
thesr own cost,

49 MB Power shall have 1o prepare the safety management plan as per Coal Mine Regulations 1957
and amended . the vear 2017 by hiring any scientiffic ‘expert agency(s) and comply with the same.

5.0 Methodology of buek flling and reclamation of allotted mine void with Fiv Ash:

5.1 Transportation:
S5.L1  Agagreed in meeting dated 12.07.2021 & 20.07.2022, MB Power shall transport Conditioned Fly
Ash (CFA} fram #s thenmal power plants through mad round the clock (24 X 7) by Truck/ [mmpe::i
(HYVASs) 10 the mine void to minimize traffie in peak hours in the mine area as well a8 enroute.
512 MB Power shall also transpert Condicioned Fly Ash from its thennal power plant tkrough RC oy
I mode by uung railway siding of Jamuna OCM locased near Hamad Railway Station. MB &ﬁ—ﬁi‘@
Ao shall mwspon CFA it BOXNBOST wagons properly covered with prescribed trpayylié S7a-

Land P;ﬁg%}l’i&%m;“i"g Lease Agreement Uploaded in XGN on 09/01/2023 12:12:16 from 1P No: 115.244.204.22
R Tl e Vit esh) Ltd Ash Disposal Site Jamuna Ocm m‘”&&pls the LEGAL responsibility
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mechanically covered from its MBPJ railway siding to rilwiy siding of Jamuna OCM and from
railway siding of Jamuna OCM to allotsed mine void through Trucks Dumpers LHYVAL) property

coverad with tarpaaling’ mechanically covered

SECL shal) have to introduce MB Power as co-user of its railway sidng of Jamuna OCM with
Indian Raitway for ranspor of My ash, SECL shall have 1o provide & execuic fecessary documenis
with [ndian Railway as well as MB Power for its induction as co-user of the sad railway siding. i

the rail trans : B er then MH Power shall restore rasbwiy siding as

per specitications of Indian Railway at its own cost. SECL shall not be r:spuns_lhln-: for any Kind of
expenses for restoration of milway siding and operation & maintenance thereof.
814 SECL shall have all righis to control the traflic density of truck’ Dumpers m mine premises in the
peak periods or in case of hindrance of mine apesations.
Fly Ash Joad inside the Trucks' Dumpers (HY VAs) shall de properly levelfed by keeping adequate
free board and shall be mechanically ‘properly covered by MB Power fur such operations 1o avoid
overflow/spillage/air borme fugitive dust emission caused by ash dering &5 (ransponation.
In ase ol any spilloge enroute during izansporiation of Fly Ash, MB Power shall easure thar spitied
ash should be collected and transported 1o disposal’ usage site immediately.
The equipment engaged by MB Power shall comply with the provisions of Mines ACt 1952, The
mings rules 1955 and the Coal Mines Regulation 2017 and circulars issued by DGMS from time to
time tn this regard.
5018 MB Power shall ar their own cost, arrange for reguiar checking’ maintesance repais of the tigping
trucks’ equipment and alwavs keep them in good and safe coaditions.
Only experienced, skilied and disciplined operators’ drvers of sound health, 2ood behavior and
antecedents having valid aad reguisite doving’ ststutary license shall be deployed by MB Power Tor the
work. M B Power shall be responrsible for ininial medical examination, vocational traieing, valid driving
license, issuing i-card of the manpower engaged by them for the work eic.

513

519  Innecase any unauhorized driver of the tipping trucks or operator of pay logders' equipment shall
be permitted in the mine premises.

§.1.10  MB power shall bave w ensure that the ransported Fly Ash should be conditioned with water to
maintain minimum of 15% moisture af the disposal poins so that ash dees nex g2t air bome and
cause fugitive emission. MB Power shall in no case’ circumsrance transport dry Ely Ash to the mine
void for the purpase of its back filling

S.0.11 The 5ECL will provide to use its existing haul road network iy the mine area for bansporsazion of
Fiy Ash. free of cost’ charges. In case of use of existing bau! road for Flyash manspontation, MB
Power will also responsible for maintaining’ improwising existing road. The traffic density within
the mine premise shall be regulated by SECL. In no case the coal production from the mine shall
be allowed 10 be kampered by the ash filling operation,

5.L.12  MB Power shall hive to canstruct’ impeavise existing spproech road from haul vead 1o the mins
void at its awn cest (if required). SECL shall not be liable for such fisancial unphcation,

5113 Haul road in the mine area allowed to be used by MB Power al its own cost. The approach road
frorm hayl rosd to mine void shall be maintained by MIB Power at ifs cost,

014 A list of all the stafl and workers 0f the agency engaged by MB Power shall be furnished 1o Lhe
General Manager, Jamuna Komma' CGieneral Manager (Opm. ). Jamuna Kotma by MB Power before
commencing the (ly ash dumping.

5015  The mampower, engaged by M B power, reparting on duty must enter their anendance in a suitable
format at the security gate while emiering imo the mine premises.

5.L16  No addition or alieration to the size of the body or ary such tipping truck: dumper shalt be carried
oul, withoul prior approval of the General Manager. Jamuna Kotma! General Manager {Opm.),
Jamuna Kotma. In no case “Dala trueks/vehicles™ shall be deployed or permitied to be deployed for
the work,

S.L17  The vuck! dumper shall be losded only up w the maximum carrying capacity and shall not be
wverloadad wreder any circuimstances,

5.1.18  No manual workers shall be engaged by the Agency engaged by MB Power for loading un Iuadmk.
of the truck’ demper, under any circumstances wihalsoever, S~
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5.1.20

~1.1

5122

5.1.25
5.1.26

5127
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MB Power's dumpers’ tipping tricks should ply only on specified routes’ roads inside the mine. In
case. plying on any other route becomes necessary. due to any resson, prior approval for the same

shal! he taken by MB Pawer from the General Manager. famuans Kotma’ General Manager (Opm.).
Famuna Kotma

The work shall be executed is such shifi(s) or during sech specified period on all days of the week

as duccred by the General Manager, Jumuna Kotma General Manager (Oprn.), Jumuna Ketma and
MB Power shail be obliged 1o comply with the same.

SECL shall bear have no responsibility ' liability whatsoever lor any accident damage o0 MB
Power trucks tippers @ transit or while engaged in work.

Ifthe SECL suffers any loss on account of suspension of production. for idleness of s equipment’
empioyees or on any other account or damage to its property. due to any failure on the pat of the
MB Pawer ar due to any act of omissians or commission on the part of his representative/ employess
of fram the trucks equipment of the MB Power. the value of the same as assessed by the SECL,
shall be payable by the concemed MB Power.

MB Power shall bave 1o ensure that all Trecks’ Dumpers (HYVAs) engaged for mransportation of
Fly Ash from s thermal power stations should have valid Pollution Under Control Cenificate.
Insurance, other relevant documents.

MB Power shall ensure that all Trucks' Dumpers (HYVAs) should not exceed the prescribed speed
limit of 20 Km per hour at any poirt of time during transportation of Fly Ash within the minc
premises.

MB Power should avoid transportation of Fiy Ash through thick v populated areas as far as possible.
MB Power shall ensure that there should not be any pollution hazard due to flvash filling. either
due to transportstion cr ar fly-ash dump site. MB Power shall be solely responsible for any such
violation. If any violation beyond spproved standards laid down by approgriate statutory authorities
including PCB aveurs s reported, M B Power shall take necessary actlon in time 1o rectify’ mitigame
the same immediaely,

The MB Power shall have to ensure that all trucks/Dumpers |HY VAs) engaged for ransportaton
of Fly Ash from its thermal power stations to Jamuna OCM are fitted with GPS device snd are
monitored properfy.

Placemaent of Fly Ash in the mine void:

MB Power shail cnsure that Fly Ash shall be placed and spread in the mine void in continuoas
horizomal layers, swretching across the whole section/portion and these layers shall be compacted
by dozing only wnd shall have to fill up mine void only by following the prosressive land filling
methods from bottom ta top.

Surface of these lsyers shall be kept moistened a1 all the times during back fi fling operations by
praper sprinkling of water 1o prevent fugitive dust emission.

MB Power shall have to constrict or impeovise the existing garland drain(s) before starting disposal
of Fly Ash in the allotted mine void. so as to ersure that there should be no ingress of water into it

Reclamation of the filled up mine vold in accordance with OM dated 28.08.2019 af
MUEF&CC and CPCB Guidefines (March, 2019):

Afier back filling of allotted mine void up to natural ground level, MB Power shall have to cover

the top layer of Fly Ash with 70 e thick layer of overburden, which should be followed by a top

cover of 30 em thick sweet soil leyer placed in contours in consonance with the surrounding features

W make i1 & part of the overall post-mining fand use patrern as envisaged i the mine closure pian

10 promote vegetation growth,

Subsequently vegetated with a three-tier plantation approach (consisting of large wees, smaller trees
and shrubs) shall be done by MB Power 8 fis cost. far overall ece-restoration of the area. This wili
also help in checking the surface run-off. preventing the warer from percolation and maintaining
the aesthetical beauty of the surrounding in general. A conceptual plan of reclaimed mine void 4

presented here below for ready reference: ~
{ -
e

Pradesh) Ltd Ash Disposal Site Jamuna Ocm Rt 4R 9hdSprs the LEGAL responsibility
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Plantattons on Scil Cover

Counceptual Plan for Reclamation of Mine Void

833 MB Power shall have to clean’ construct stoem water drains for channelizing the run-off water away

from the disposal site.
534  Overburden and fertile soil so required shall be allocared by the SECL (il avarlable) from i

predesignated site in the Jamuna OCM. MB Power shall have to transpori such soil from
predesignated to the allotted mine void at its cest & expenses.

%35  While plantation (il required), MB Power shall have to give preference to both native species and
misture culture. The species shall be selected carefully from the following groups for guick
reclamazion under the guidance of a taxonomis:

*  Trees spegies for fiel wood and timber
*  Forestry Lype tree species.
*  Trees species with dense foliage lor shade.
= Native species.
536 MB Power shall handover the mine veid to SECL after back filling and reclemation.

537 MB Power shall have to carry ouf all the activities pertaining to reclamarion of mine void (if
required) a1 their own cost. SECL shall not be responsible for such financal implications.

6.0 Plans and Proposals:

Before taking up back filling operations of allotted mine void, MB Powe shali have to prepare a
Curnprehensive Plan for back [ilting of alfoted mine void with 1Ty sxh generated from its mermal
power wation which inciudes: Methocolegy of Back Filiing & Reclamation, Convevance
Transportation of Fly Ash. Mine Water Management, Satety Managemen Pian, Actien Plan wrt
{_cachate, Air & Warer Pollurion Mitigation Pian etc. and shall have to submat the same to SECI
and concerned autharities’ agencies’ departments’ corporations! local adminstration,

Consultancy contract for study ard regitlar monitoring during ash dumping s be avarded by VB
Power to scientific agency(s) for ensuring safety of men and machinery.

A T8 Safety or Precautionary Measares:

W‘ i { i Mining Lease Agreement Uploaded in KGN on {0/012023 12:12:16 from 1P No: 115.244.204.22.
B. £52787-M, Poser (X
S B % : 4
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MB Power and their hired agencies’ contractors shall have to provide footwears. DGMS approved
l_wimcrs. adust masks, florescent jackers and other protective eqeiprment to their menposwer engaged
in the works of back filling of mine void as prescribed by the prevailing starute, rales & regutation
etc.. at their own cost,

Precautions shall be exercised at all simes for the protection of persons (inclsding employees) end
property. The safety required or recommendations by all applicable laws, codes. statutes and
regulations will be observed by M B Power for activities related 1o ash transporiation In case of
accidents in activities related to ash transportation, MB Power shall be solely responsible for
compliance with all the requirements imposed by the Workmen's Compensation Act or any other
similar laws in force, and shall indemnifv the company against claims on this account, if any

MB Power shall a1 all times exercise reasonsble precaution for the safery of emplovees in the
performance of his'their agreement and shall comply with all applicable provisions of the safety laws
drawn up by the State or Central Government or Mupicipalities and other authorties m India. MB Powes
shail comply with the provision of the sefety hand book as approved and amended from time 1 time by

the Government of India.

All the necessary cquipment such as Trucks' Oumpers (HYVAs). Poclain(s), Dozer(s) small
vehicle(s) etc. must be in good and safe condition having valid fimess cemificate(s).
Permit{s}Licensss etc

{wherever applicable} and in respect of which the required taxes’ foes have been deposited o the
concerned authority and whick are properly covered by insurance. shall be engaged by the MB
Power for the said back filling operations,

MB Power shall have to take appropriate measires such as sign boards, fencing, security guards
{wherever required] to prevent human respassing, entry of cattle/ livestock inside the mine void
and zllied working ares during execulion period. at their own cost.

MB Power shall ensure that dump slope monitoring of slope stability i« planned designed and
worked as determined by sgientific study.

MB Power shall have to lzke appropriate messures 10 avoid any Kind of nuisance/ meonvenience
to the public due to back filling operations.

MB Power shall always exercise reasonabie precaution towards the safery of employess in the
performance of his/ their agreement and shall comply with all applicable provisions of the safety
laws drawn up by the State or Cemtral Government or Municipalities and ather authontics i India.
MB Power shall indemnify SECL for any conseguential dwmage or liability due to ash
transportation and dumping activites. SECL shall owe no responsibility to the persans engaged by
MB Power. MB Power shall sabmit an indemnity boad in this regard in proper format.

In case of any accident arising in the course of execution of the Mol and’ or arising out of aon-
compliance of any of the conditions of this MolJ er due to any deviation from the SOP. MB Power
shall be solely responsible for wny consequences that shall follow, MB Pewer shall familiarize
thermselves with and be governed by all laws and rules of India and local statutes and orders and
regulation applicable 1o their work

Facilities to be provided by SECL:

SECL shall provide space for iempoerary camping (free of cost) or vacant quarters’ buildings houses
(on rent) if available in its towaship for the residentsal purpose of the employess, waorkers et of
MHA Power and their hined agencics’ contractors’ associates! subsidiaries, if mvailable within the
mme area in close vicinity to the mine void.

SECL shall provide space for temporary workshop ond parking of equipment. trucks' dumgpers
(HYVAs) to MB Power and thelr hired agencies) controctors’ associates’ subsidiarles, if available
withia mine area in die close vicinky of mine void,

operations and allied works & facilities,

£ Ad,

radesh) Ltd Ash Disposal Site Jamuna Ocm hﬁ( td¥ps the LEGAL responsibility
E

b

SECL shall allow clectricity connection from the near wermination point to MB Power and th)aig’.':-_;i:;__ ey ¥
hired agencies' contractors’ asseciates’ subsidinries on chargeable and need basis for back r}&ng e

S
1

5
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. ' ith e water, for ensuriqe
5 hall altocate mine water from predesignated mine void filled with ming w ;
A - mine 3
SECL shall af ¢ fi

‘ ; \la § L1 "k u“ﬂd I‘.h-l’.‘ € l'—li:k [1 240 L HH t“ :l e e 1Pl[ e a'ld W L s }' ’.4 [; [' W4 ‘I
S - ]] p“ | I Yy K (4]
lu. - F(_ l. ‘I € &id th our

i h ; C : Ll ; ; |
Wl'llm.it‘d t tl w F" oy "‘IU“ Gl [Iilﬂ » i U' lhi! .U{LJU

20 General Terms & Conditlons:

: filling of mine vo:d and
" ine e ons the operation of hack |
9.1 i at any point of tme MB Power abandon p:" S e
demobilizes keeping the dumped fly-ash bare, SECL sha e e Ty
covered with the requisite soil cover as prescribed by the MoEF&CC an
T through any comtractor’ agency st the cost of M2 vacr', . I
4’ - MB ﬁme} shall kave 1o fill7 dump the Fly Ash in designated aliotted

Transpartation, storage, fillmg of By Ash will be done exclusively by M3 Power at n; awn c::s;
- 4 ’ ‘I e, civil o ceimi | liability i this regard or in respect of amy ath
< SECL shail have no financial, civil or ceiminal lia ¥ ‘ Lt 5
 » inEidmeal factors, whatsoever SECL would remain legally unharmed and indemaified o this
; j’ ? regard by M B Power.

i All workings for backfilling of flyash including haul wad maintenance shall e carried out in
k= y lne i isi i i 17 and DGMS circulars issued foe the
g accordance with the provision of coal mines regulatinn 2017 and DG
'hu|ll"\ﬂ" N ) ——
n Ay vl il vias vlvuniog & snulivaaney ul publle roud i und 1o alited Irfenarmie e v sie v

the mane area, which may be ncurred due 1o g of ty ash in mine vord shall als (0 be borne
by MB Power,

9.5 During the exceution (commencement 0 actual complenon) o

be followed by MB Power and i
representatives in due diligence.
9.6 The MB power ghall employ only com
Manager/ General Manager (Open,) sh
siie any mien of the MB Power whuo

petent. skillful and orderly men 1o do the work. The General
all have the right to ask the agemcy 1o
i his opinion are undesirabk and 1
nication of sueh Ofders,

RMOYe from the WOk
¢ agency will have 1o

9.7 lechnical feasibility study CO8L, 081 of modilicatxon m Aly ash related S ironmenty) tonditons in
the mine's EC (if and as tequired in future), cost of mainterance of road, cost of stope stability .
cost of study of leaching etc. shal| be bome by MB Power

9.8 Inthe evem of varymg or conflicting pros 1slons made in any of 1he document Cocumens forming
part of the agreement this MO shall previil

99

Any other smendments In the Laws, by -laws. directives, strucion, natification, tireul
¥tued by the MoEF&CC, CPCB, MPPCH, O

ars, ordorss
MS, t'i;’\\"r‘\-{’{i\\-'[l. CiL,

» MOC ¢ dusing
shail b b Wiy onthe MB
9.10 Although al) the “take holders shli put thelr besy

but in cuse of vy natural calumilies

Oranmy other foree MRjIe evens
Gperations.

#ltores 1o maximize ash
public protest: Change

1 will not e bind ing

utilization i N void,
maw diretiyes ul logal aEministrarion

o either parry 1, continue back filling
} 9.1

im;fect B arange inspection of e vehicles Swpment depioy eg by
_ Ok at any time and declare anhy vehicle o

: CuEpment unfiy for he work foutng
. i . mmediate withdrawa) frem the sipes operation, M Powep
PEMRDT mimediage complisnee of (he sitine.

shall e
It SEL reserves the righ; 1, usper i i
SEL & Suspend this pemissiog & any rime w ' i i
R ining Lease Al?.!’eeme.nt Uploaded in XGN an 23 12:12:1¢ fr : :‘:’: ‘:‘i'h : P”Ur e Ratick)
rvaTgadesh) Lid Agh Disposal sijie Jamunga Ocm { t rl; L ‘llm ger ik ”5‘.2}4‘204-22- I'N
. . : Mrnlshed lnfurmalin_n is CORRECT g ACCUR AT Sthe LVFeiay ..
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that effect in the event of breach of anv
are addressed suitably .

GM, Area and General Manager (Opm. ), Jamuna Kotma Ares on guarterly
basia. as per the Fornmar mutually finalized between MB Power and SECL from time T time '
MB puwer shall be sokely respensible in the event ifany violation of the relevam provision of Mines
ACL 1952, Environment Protection Act-1986. Air (Prevention and Controd of polhdion) Act, i9%1.
Water (Prevention and Control of poliution) Act, (974 or any other refated act arising as a direct or
indirect consequence of filling of My ash, The decisions of the SECL in this regard shall be final
and binding on MB Power,

IFatany point of time the fly ash supplied is found harmiul or creating any type of pollution more
than the permissible limit. SECL shall have the right to stop dumping of fly ash immeadiately uil
the mater s examined and setiled amicably

Standard operating procedure (“SOIM') for various operations involved in ash dumping at Jamuna
OCM has been framed and is being agreed upon by SECL and MB power. The SOP has besn
amnexad 1o this Mol as Appexure-A.

tn case ol any accident arising out of non-camphance of any of the conditions of this agreement or
e 1o any deviation from the SOP, It shal! be the sole responsibility of the M B Power and M B
Power shall be responsible for any consequences that shall follow.

Any notice to be giver under this MOU shall be in writing and shall be deered to have been duly
and property served upon the parties here to if delivered on the officsnl emal address or against
acknowledgement or by Registored A/D post. address o the parties herein at the following address
as will be duly notdlred by the purbies {rom time 1o tame,

condition already specified 1o the MB Power, till the issues

The Plant Head | The General Manager,
MB Power { Madhya Pradesh) Limnited | JAMUNA KOTMA AREA, SECL

Village Jaghari. Distnit Anuppur,

OFFICE OF THE GENERAL MANAGER

Madhya Pradesh- 484 330 PO Jamuna Colliery.

st Anuppur
Madhya Pradesh - 481 111

1.0

10.1

10.2

1.0

1.1
1.2

1.3

1.4

Validity:

This MOU shall continue 10 be in force for all purposes and intents from the $ate of its signing and shall
remain valic and operative till the completion of back filling & reclarmation of mine void and handing
aver to SECL. and shall e subjected to the provision of para 2.1 of this MOU.

FeMning Lease Agreement Uploaded in XGN on 09/01/2023 12:12:16 from [P No: 115.244.204.22.
a% ' Pradesh) Ltd Ash Disposal Site Jamuna Ocm Va@adedipdcbfyes the LEGAL responsibility

If any provision or condition of the MoU is prohibited or rendered invalid or unenforceadle. sech
prohibition, fnvalidity or unenforceability shall not affect the validity or enforcesbility of any other
provisions amd conditions of the MoU.

Terminution

This MOU shall be governed by Indian Laws.

The MOLU shall be deemed 1o hive been sutomatically term inated on the expiry of the period of MOU
as mentioned in the clavse 10,0

The MOU terms can be reviewed on o mutually agroed basis between MB Power and SECL
whengver required owing Lo presence of new conditions/clrcunstances,

The said MoU would be teaminaied or suspended by SECL. in cuse the above said jerms and
conditions are not satisfied’ are being viokaed, by giving one month's show cause aobice, 85 ...

re F f” wih '?':\1\-;
quﬂ‘ﬂd .,J"‘ 1 “FL..— —-*.vt“-x‘\;‘?\ %
The Mol shall be terminated if the causes for such violations are not found 1o be satisfactory’ ﬁ?-""ﬂ'? - "*;‘-f;‘

o

ished information is CORRECT & ACCURA']‘I'2 9

1y Tt
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Power shall indemnify SECL for any consequential demage o liability that may accrue as a
consequence 10 such violations.

- Recommendations findings of the DGMS inquiry will be applicable 10 MB Power us case of
cccurrence of any accident related with the dumping of ash. Any other amendments o the laws,
by-laws as well as directives, instructions, circulers. orders issued by the Competent Authority from
MOC. GOL. State Govt. CG. Regulatory Authority, CPCB, MPPCE, NGT. CGWA'CGWA,
DGMS, CIL SLCL. ssued from time ta time related with My ash dumoing will be applaable 1o
the MB Power.

Q\ 1.7 Irrevocable linbility on account of back filling of mine void with fly-ash shall devolve on MB Power

for its alloceted quastity. MB Power shall reimbarse all expenditure mcluding any legal charges on

any matier of back filling of mine void wit My -ash in case of any litigation, orders of Government
and orders of regulatory authoeity. This fiabality will operate even after rermmation of s MOU

1.6

I
*,,' ’ wpto 03 vears and afto for any liigation which commences within a period of 0 years of 1he
A F sesmination of MOU and shall continue 5il] the dispasal of such legal maners
12, Dispate Resolution:

Al plausible steps and efforts shall be taken first 1o amicably cettle the dispure that may arise between the
parties during the course of execution of the wark. [fowever in case the dispute subsisiz, 10 days notice in

this regard shall be issued by either purties who shall then pominate mem bers not below the rank of General
manager o fold consilislion mestings w0 armve &1 2 resolutin, In case the dispute/disagreement between the
parties still remains unresolved, the jurisdiction in the even of dispules arising out of the terms of Mol

shiali be Bilaspur Courts anly.

IN WITNFSS WHFRFOF  rthe parties hereto have cansed this MO 1o he exeented by their duly mthorized
representaiives effective as of the date and vear first written above.

)
On Behalf of On Behalfof  ~ '

Ms South Eastern Coalficid Limited Mis MB Power (Madhya P imited
s M s(  SITE
o Authorized Signatory
Witness: Wi
R L ek
s firfr2 g'r. Phole Prata J;aéf\, peld-4
L DEF R z.;mf VIE Mot F (A M - Ewny e e n?
2L . _,-_-'_J_ -’;‘::;:‘_‘; ’ - 5
-'QF..;:-%-L-Z—G‘&&% fff}{TmeﬂlﬂMﬁﬂ MR
= % o Vs sttt - : ‘
X Aam- ash Mqﬁﬁhf}ﬁ ETN £ pd—

023 12:12:16 from IP No: 115.244.204.22.

\ Land Possession ¢s / Mining Lease Agreement Uploaded in XGN 03 :
osscanbon Documen . h Disposal Site Jamuna Ocm IJMIS the LEGAL responsibility

et g MR R e g e a e W A
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A. Land Possession Documents / Mining Lease Agreement Uploaded in XGN on 0970
1720 12 o 115
© B.152787-Mb Power (Madhya Pradesh) Ltd Ash Disposal Site Jamuna Oc P e
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128 Annexure R/2-2

Rnos -2
it
M.P. Pollution Control Board
E-5, Arera Colony
Paryavaran Parisar, Bhopal - 16 MP
Tele : 0755-2466191, Fax-0755-2463742

e _ fr———— L Ao M=

i A | CONSENT NO: ++* Hi ; PCB ID: 152787 |
|  GREEN-SMALL | | VeBEpA/W)- 8123087 b e ]

Outward No:117377,10/02/2023 Consent No:CTE-57567
To,
The Occupier,
Mb Power (Madhya Pradesh) Ltd
(Flyash filling in Jamuna Opencast Mine)
156,157, Village:- Amgawan, Tal : Jaithari,
Dist : Anuppur (M.P.)- 484330

i i ,1974 & under
Subject: Grant of Consent to Establish under section 25 of the Water (Prevention & Control of Pollution) Act
section 21 of the Air (Prevention & Control of Pollution) Act,1981

Ref: Your Application Receipt No. 1259411 Dt. 11/01/2023 and last communication received on Dt.11/01/2023

: < ; .
Without prejudice to the powers of this Board under section 25 of the Wgtcr (Prevem!on & Control 0"tr:‘(l)'ltlpll?:-?d‘::tt'hégs?d&,aﬁ?sdfn

section 21 of the Air (Prevention & Control of Pollution) Act, 1981 and wnhou'_t reducing your responsibili 1es o Migdhi e iy

any way, this is to inform you that this Board grants Consent to Establish for filling c_)f fly ash 1n_Jaq1una opcncasMn}’ s

1627, 1632, 1633, 1669, 1680, 1681, 1628, 1612, 1611, 1682.1, Village- Harad, Tehsil Kotma, District Anuppur (M.P.)

SUBJECT TO THE FOLLOWING CONDITIONS :-

a. Location: Kh no. 1627, 1632, 1633, 1669, 1680, 1681, 1628, 1612, 1611, 1682,1, Village- Harad, Tehsil Kotma, District
Anuppur (M.P.)-484440, Latitude : 23.1656 Longitude : 81.9095

b. The capital investment: Rs, 36 Lakh

¢. Product & Production Capacity: -
ik Product Qty of Ash to be filled
. Fly Ash filling in mine void 12,00,315.730 M.T

Note:-

1. For any change in above, the occupier shall obtain fresh consent from the Board.

2. Guidelines issued by Central Pollution Control Board in March, 2019 Jor disposal/utilization of fly
low lying areas and in stowing of abandoned mines/quaries shall be complied with.

3. The issuance of this Consent to establish does not convey any property rights in either real or personal property or any
exclusive privileges, nor does it authorize any invasion of personal rights, nor any infringement of Central, State or local
laws or regulations.

The consent (for operation) as required shall be granted to your industry after fulfillment of all
For this purpose you shall have to make an application to this Board in the prescribed proforma at least two months before e
expected date of commissioning of ash filling activities. The applicant shall not start any ash disposal operation at site without
obtaining consent for operation from the Board and shall

ain not bring in to use any out let for the discharge of effluent and gaseous
emission.

ash for reclamation of

the conditions mentioned above.

Enclosures:-

* Conditions under Water Act
* Conditions under Air Act
* General conditions

By the order of Chairman, MPPCB

ewﬂa B Signature l&jfpriﬁed o Jp

e 12

) Ferte g,-\ : ,;4“,\,,»""._,.-
Py S o At Bﬂohan Thakurs Boranke A0
(Organic Authentication on AADHAR from U é'geezlf)z 023 10:48:01 AM CHANDRA MOHAN THAKUR
TPAV # TH3R3687PD

Member Secretary
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Consent Order

M.P. Pollution Contrgl Boarg

E-5, Arera Col
Paryavaran Parisar, Bhopal - u; ;?;

Tele : 0755-2466191, Fax-0755-246374)

- A% “

CONDITIONS PERTAINING TO WATER
{PREVENTION & CONTROL O,
. SRS . F
1. The daily quantity of trade effluent and sewage shall be Nil. AT e
2. Trade Efftuent Treatment(If any):-

1-hL p‘ “\ﬂ“l ‘ihtl“ 1 1 T ‘gyﬁ as I]( "]l‘ pl upuqu “]ll)lli t {;(I (1] “[{ qul d H | |(I
app - p] o ]dt‘, L‘D“‘p[ t.ht.nSl\-'E Bf" llt‘.lll t E.am 5

e 2 1e“t System as T 3 itte
mamtam ‘l‘l‘- same pranrl_\ ‘U llL‘h'It\’C fl\HnW“‘lg ﬁi.mdﬂl d" i ‘ I[ v ; l , | :

-[tll ‘ Between 558-90 [TDS Not exceed 2100 n;é."l e
Suspended Sohds Not exceed 100 mg/l, [ Chlorides Not exceed 1000 -'I.
BOD 3 Days 270C Not exceed 30 mgdl, | | "

con Not exceed 250 mg/l. |

O1l and grease Nuot exceed 10 mg/,

For other parameters gener;:! «;ﬁdards of di - _ 3- ; under | P . 9,
: : ! scharge as notified 1 PP
f A i ifi er EP Act 1986 and notified by MPPCB

.;:1 :e\j\'a;gdc Treatment (If any)l :- The applicant shall provide comprehensive sewage treatment system as per the proposal
mitted to thc_Board and maintain the same properly to achieve following standards-

'pH Between 65-9.0 1
': Suspended Solids Not exceed 100 mg/l. i
'BODs Days 27 % Not exceed 30 mg/l. |
| COD Not exceed 250 mg/l.

Oil and grease Not exceed 10 mgsl.

I_le Coliform Not exceed 1000

|(MPN/100mi)

4, The effluent sha!l be _trc_aled up to prescribed Standards and reuse in the process, for cooling and for green belt
devolvement/gardening within premises. Hence zero discharge condition shall be practiced. In no case treated effluent

shall be discharged outside of industry/unit premises.

'< Water meter preferably ellcclromagnclidultrasonic type with digital flow recording facilities shall be installed separately
for category wise consumption of water for mine spray, process & domestic purposes and data shall be submitted online ’
through XGN monthly patrak/statements. The industry/unit shall also monitor the treated wastewater flow and report the

same online through monthly patrak/statements.
' Sr Water Code (Qty in KLD) o WC:10.0 | WWG:00,  Water Source

1 __‘ﬁif_ﬁ_@prcssiqq e - 100 | 00 " Tankers

6. Any change in production capacity, process, raw material used etc. and for any enhancement of the above prior
permission of the Board shall be obtained. All authorized discharges shall be consistent with terms and conditions of this
consent. Facility expansions, production increases or process modifications which result new or increased discharges of
pollutants must be reported by submission of a fresh consent application for prior permission of the Board. f

7 All treatment/control facilities/systems installed or used by the applicant shall be regularly maintained in good working
order and operale effectively/efficiently to achieve compliance of the terms and conditions of this consent h
% The Consent does not authorize or approve the Construction of any physical structures or facilities or the
undertaking of any work in any
i. water course or within its
ii. Agriculture land / arca.
iii. Reclamation of Forest land / area is
Conservation Act, 1980 s avallable.
iv. Gochar Kisan Land,

high flood level (HFL) area /Ecologically Sensitive Areas

permissible only If clearance from MoEF&CC as per Forest

9. The specific effluent limitations and pollution control systems applicable to the discharge permitted herein are set forth as

above conditions.

10. Compilation of Monitoring data- : 1 :
i. Samples and measurements taken to meet the monitoring requirements specified above shall be representative of the

volume and nature of monitored discharge.

ii. Following promulgation of guidelines estab analysis of pollutants, all sampling and

lishing test procedures for the
Consent No:CTE-57567

quire physical SIgHAHITes, the certifieate can

33
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be validated ontine from xgimp.nicin using "TPAK"

This Certificate generated from xgu.mp mic.in are valid and does nof re
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Consent Order

M.P. Pollution Control Board

E-§, Arera Colony

Paryavaran Parisar, Bhopal - 16 MP
Tele : 0755-2466191, Fax-0755-2463742

analytic.:al methods used to meet the monitoring requirements specified above
otherwise specified sampling and analytical methods shall conform to the latest edition of the Indian Standard specifications
and where it is not specified the guidelines as per standard methods for the examination of Water and Waste latest edition of
the American Public Health Association, New York U.S.A. shall be used,

tii. The applicant shall take samples and measurement to meet the monthly requirements specified above and report online
through XGN the same to the Board.

shall conform to such guidelines unless

1 1. Recording of Monitoring Activities & Results-
i. The applicant shall make and maintain online records
Consent.

it. The applicant shall record for each measurement of
follows:

of all information resulting from monitoring activities by this

samples taken pursuant to the requirements of this Consent as

(1) The date, exact place and time of sampling

(11) The dates on which analysis were performed

(ii))Who performed the analysis?

(iV)The analytical techniques or methods used and

(V)The result of all required analysis
ui. If the applicant monitors any Pollutant more frequently as is by this Consent he shell include the results of such
monitoring in the calculation and reporting of values required in the discharge monitoring reports which may be prescribed
by the Board. Such increased frequency shall be indicated on the Discharge Monitoring Report Form.
iv. The applicant shall retain for a minimum of 3 years all records of monitoring activities including all records of
Calibration and maintenance of instrumentation and original strip chart regarding continuous monitoring instrumentation.
The period of retention shall be extended during the course of any unresolved litigation regarding the discharge of
pollutants by the applicant or when requested by Central or State Board or the court.

12. Reporting of Monitoring Results:-

Monitoring Information required by this Consent shall be summarized and reported by submitting a Discharge Monitoring
report on line to the Board.

13. Limitation of discharge of oil Hazardous Substance in harmful quantities:-

The applicant shall not discharge oil or other hazardous substances in quantities defined as harmful in relevant regulations
into natural water course. Nothing in this Consent shall be deemed to preclude the institution of any legal action nor relive
the applicant from any responsibilities, liabilities, or penalties to which the applicant is or may be subject to clauses.

14. Limitation of visible floating solids and foam:
During the period beginning date of issuance the applicant shall not discharge floating solids or visible foam.

15. Disposal of Collected Solid waste/sludge-

All hazardous waste/sludge shall be disposed of as per the Authorization issued under Hazardous & other waste (M&TM)
Rules 2016. And/other Solids Sludges, dirt, silt or other pollutant separated from or resulting from treatment shall be
disposed of in such a manner as to prevent any pollutant from such materials from entering any such water Any live fish,

Shall fish or other animal collected or trapped as a result of intake water screening or treatment may be returned to eaters
body habitat.

16. Provision for Electric Power Failure-
The applicant shall assure to the consent issuing authority that the applicant has installed or provided for an alternative

electric power source sufficient to operate all facilities utilized by the applicant to maintain compliance with the terms and
conditions of the Consent,

17. Prohibition of By pass system of treatment facilities-

The diversion or by-pass of any discharge from facilities utilized by the applicant to maintain compliance with the terms
and conditions of this Consent in prohibited except :

i. where unavoidable to prevent loss of life or severe property damage, or

ii. Where excessive storm drainage or run off would damage any facilities necessary for compliance with the terms and
conditions of this Consent. The applicant shall immediately notify the consent issuing authorities in writing of each such
diversion or by-pass in accordance with the procedure specified above for reporting non-compliance,

18. Unit management shall submit the information online through XGN in reference to compliance of consent conditions.

Additional Water condition:- (if any) :-

1. The management shall arrange the mobile toilets for the labours/employees during project implementation phase.
2. No sewage shall be allowed to dispose without treatment,

Consent No:CTE-57567

This Certificate generated from xgn.mp.nic.in are valid and does not require physical ﬂgﬂmmﬂg rﬁ'ﬂmw can be validated online from xgn.mp.nic.in using "TPAV* Number Page: 3/7
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M.P. Pollution Control Boarq ‘

E-5, Arera Cy}
Paryavaran Parisar, Bhopal - 16 ;I;;
Tele : 0755-2466191, Fax-0755-246374

I. The applic : ide ¢ 3 i i

qub,nmespmb:;:; E};I:dp::::;de f:‘_omprelzen.«lw:: air pollution control system consisting of control equipments as per the proposal
s Ith relerence to generation of emission and same intai ti

i ‘ Sic shall be oper: é
%_LIT[?\{QJEIE!c\fcI of pollutants to the following standards:- SRR Ao
Nanie of section | Cont
ir_\_fl_alq_rial Handling
Transportation

[Vehicular Movement

_ Control equipment to be instalied | ___P.M,S0x, NOx(mg/NM)
" L g TR WAL T RS e o ! o NO 2 5
Walc_]'_Spr!'nklcr‘ = | j B, 50x, NOx(mg/NMY) _:
J I

_ Water _Splin_khz_r. ) . As per NAAQS '
Water Sprinkler, | |

|
1
L

2. Ambient air quality at the boundary of the industry/unit premises shall be monitored and reported to the Board regularly
on quarterly basis: The Ambient air quality norms are prescribed in MoEF gazette notification no. GSR/826(E), dated:

16/11/09. Some of the parameters are as follows:
a. Particulate Matter (less than 10 micron) - 100 ug/m® (PM10 pg/m® 24 hrs. basis)
b. Particulate Matter (less than 2.5 micron) - 60 pg/m’ (PM2.5 pg/m® 24 hrs. basis)
¢. Sulphur Dioxide [SO2] (24 hrs. Basis) - 80 pg/m?
d. Nitrogen Oxides [NOx] (24 hrs. Basis) - 80 pg/m?
e. Carbon Monoxide [CO] (8 hrs. Basis) - 2000 pg/m?

3. The industry shall take adequate measures for control of noise level generated from industrial activities within the
premises less than 75 dB(A) during day time and 70 dB(A) during night time.

4. The industry/unit shall make the necessary arrangements for control of the fugitive emission from any source of
emission/section/activities,

5. All other fugitive emission sources such as lcakages, seepages, spillages etc shall be ensured to be plugged or sealed or
made airtight to avoid the public nuisance.

6. The industry/ unit shall ensure all necessary arrangements for control of odour nuisance from the industrial activities or
process within premises

7. All the internal roads shall be made pucca to control the fugitive emissions of particulate matter generated due to
transportation and internal movements. Good housekeeping practices shall be adopted to avoid leakages, seepages, spillages

etc.
8. Industry shall take effective steps for extensive tree plantation of the local tree species within or around the industry/unit

premises for general improvement of environmental conditions.

Additional Air condition:- (if any) :-

stri idelines “Guidelines for disposal/utilization of Fly Ash for reclamation of
. Management shall strictly follow the guidelines namely Gund.chnes. for disp _
ll_,ow-L;%eg area and in stou}:ing of Abandoned mines/ Quarries” issued by Central P(_)l[uuon Comrql board on March 2019.
2. The company shall make the air pollution control arrangements like water sprinkling system at site.

3. Create curtain or barrier around the site to avoid any nuisance in arca.

: sh to be filled shall be handled in moist conditign only. _ . . ‘ - ' »
g ;];rh(fv?s;un of mist gun and stationary water sprinkler in appropriate numbers, wind breaking barrier, retaining bund and water

i : 3 ring ash filling.
by mobile water tanker should be deployed during ash ﬁ ‘ bl
zp\r’ae);ﬁc}l’es carrying fly ash should be equipped with automatic tarpaulin covering system.

trucks handling fly ash should be equipped with .GPS system. ‘ ’
;'S‘;i:cti’;f prl;?vision for pEr;m.cclion from any possibilities of [eachate of lead should be made by PP

nt No:CTE-57567
o 1. mp-tic.in USing "TRAF” Number. Page: 4/7
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M.P. Pollution Control Board

E-5, Arera Colony

Paryavaran Parisar, Bhopal - 16 MP
Tele : 0755-2466191, Fax-0755-2463742

1. The n

s on hazardous solj :

solid waste arresting i i it

as 1 : ) : ste arresting in the industry/unit/ i i ; A ad b £
5 10t to cause any nuisance/pollution. The applicant qh.,j;l tak unit premises sweeping, etc. l_)cldmpnscd off scientifically so

Umping site. If required. shall take necessary permission from civic authorities for disposal to
Non Hazardous Solid wastes:-
| Type of waste

OQuantity Disposal

Scrap/ Plastic packi dal i
© packing material wood, card board, gunny begs et Record shauld be maintained Sale to authorized party/As Per |
CPCB. MoEF Guide lines / Others, |

2. The applicant g}
. ant shall allow the staff of Madhya Pr. i ; i i
_ - ya Pradesh Pollution Control Board and/or their authorized sntati
upon the representation of credentials: DT
a.Toi i : :
. O inspect raw material stock, manufacturing processes, reactors, premises etc to perform the functions of the
b. To enter upon the applicant’s premises where an cffluent source is located or in which any records are required to

be kept under the terms and conditions of this Consent,
¢. To have access at reasonable times to any records required to be kept under the terms and conditions of this

Consent,
d. To inspect at reasonable times any monitoring equipment or monitoring method required in this Consent: or,

e. To sample at reasonable times any discharge or pollutants.

3: This consent i_s transferable in nature, in case of any change in ownership / management, the new owner / partner /
directors / proprietor shall immediately apply for the consent with new requisite information.

4. _The issuance of lﬁis C onsent does not convey any property rights in either real or personal property or any exc lusive
privileges, nor does it authorise any invasion of personal rights, nor any infringement of Central, State or local laws or
regulations.

S. Industry shall install separate electric metering arrangement for running of pollution control devices and this arrangement
shall be made in such fashion that any non functioning of pollution control devices shall immediately stop electric supply to
the production and shall remain tripped till such time unless the pollution control device/devices are made functional. The

record of electricity consumption for running of pollution control equipment shall be maintained and submitted to the Board

every month

6. This consent is granted in respect of Water pollution control Act 1974 or Air Pollution Control act, 1981 only and does
not relate to any other Department/Agencies. License required from other Department/Agencies have to be obtained by the

unit separately and have to comply separately as per there Act / Rules.
7. Balance consent fee, if any shall be recoverable by the Board even at a later date.

8. The applicant shall submit such information, forms and fees as required by the board not letter than 180 day prior to the
date of expiration of this consent.

9. The industry/unit shall establish a separate environmental cell, headed by senior officer of the unit for reporting the
environmental compliances. The industry/ Unit shall submit environmental statement for the previous year ending 3 1st

March on or before 30th September every year to the Board.
10. Industry shall obtain membership of Emergency Response Center of the Board if needed.

11. Knowingly making any false statement for obtaining consent or compliance of consent conditions shall result in the
imposition of criminal penalties as provided under the section 42(g) of the Water Act or section 38 (g) of the Air Act.
12, After notice and opportunity for the hearing, this consent may be modified, suspended or revoked by the Board in whole

or in part during its term for cause including, but not limited to, the following:

(a) Violation of any terms and conditions of this Consent.
(b) Obtaining this Consent by misrepresentation of failure to disclose fully all relevant facts.
(c) A change in any condition that requires temporary or permanent reduction or elimination of the authorized discharge.

13. On violation of any of the above-mentioned conditions the consent granted will automatically be taken as canceled and
necessary action will be initiated against the industry.

Consent No:CTE-57567
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M.P. Pollution Contro} Boarg |
E-5, Arera Colgp,
Paryavaran Parisar, Bhopal - 16 v
Tele : 0755-2466191, Fax-0755-246374,

Consent Order

Additional condition:- (if any) :-

- ; . . ; H:IIQ} with reduced levels.
I The site selected for reclamation of land shall be provided with bench markings on munarc
Photographs of these shall be submitted with application for CTO.

| ; ; : ‘ BT ' xternal soil shall be
2. The site seleeted for reclamation of land shall be suitably stripped to collect the soil so that no ¢
necessitated. Details of soil available shall be submitted with application for CTO.

g i o 27- 08-2003 ¢

3. As per the MOEF&CC gazette notification of ash utilization dated 14-09-1999 and as amendment on dﬂblcf‘! 27m(|isn2021r ::ﬁ
03-11-2009, the soil required for soil cover shall be excavated from land fill sitc itself and kept scparately before taking §
filling. Details of this area shall be submitted with application for CTO.

4. Soil required for top or side covers shall be excavated from the site and if it is not possible to do so, _only the minimum
quantity of soil required for the purpose shall be excavated from soil borrow area. In cither case, t_hc topsoil should pe kept or
stored separately. Voids created at soil borrow area shall be filled up with ash with proper com paction and covered with topsoil
kept separately as above and this would be done as an integral part of project.

5. All existing undulations, holes, cavities and excavations made for plate load tests and other soil investigations, etc. shall be
reported to the Board and in start of operation shall be filled with pond ash having requisite moisture content. The ash thus
filled shall be compacted with the help of vibratory rollers so as to achieve dry density of not less 95% as per 1.5-2720 (Part-
VII). This would result in a leveled surface upon which layer wise filling of compacted ash can be done.

6. The stripped site shall be suitably leveled so that required compaction all around the ash filling area could be achieved.
Photographs of these shall be submitted with application for CTO.

7. For reclamation of water logged or slushy ash filling area, dewatering shall be done first, followed by removal of slushy
layer of soil and/ or filling and compacting the area with gravel and boulders.

8. The soil used for the bunds/cover shall neither be granular nor black cotton soil. It shall be of good quality for geo-technical
application and shall be compacted to 95% proctor by Vibratory Roller of 15 T minimum capacity, in the layers of 25-30 cm

and the optimum moisture content determined before execution of work. Quality report of soil submitted with application for
CTO.

9. The company shall make the protection arrangements to prevent entry of cattle/livestock inside the disposal area during
execution period.

10, Care shall be taken to avoid any kind of nuisance / inconvenience to the public due to such dumping / filling activities.
Curtain shall be created around the unloading site so that no fugitive emission could be generated.

11. Arrangements like water storage tank, pumps, pipes for water sprinkling for dust suppression shall be in place prior to
application for CTO.

12. A sign board shall be put up prior to application for CTO showing reclamation site details to propagate the message of land
reclamation by use of ash.

13. Monitoring of ground water quality in a radius of 0.5 km shall be carried out and reported at the time of CTO prior to
execution of work and at quarterly interval up to one year post closure of the site.

14, Arrangements for dumping of ash in Ash filling/low-lying area shall be done mechanically in moist (15%) condition so that
ash does not get air borne and pose fugitive dust problem,

I5. Arrangements of transportation of fly ash for filling of low lying area shall be done through Tankers/ bulkers or
mechanically designed covered Trucks only and in wet condition,

16. In no case, flyash or bntlum' ash shall be transported by open trucks / trollies and the company shall ensure that fly ash or
bottom ash is transported in environmentally sound manner by as per the CPCB guidelines.

'1'?‘ A{rangcmcms shall be made by agency to ensure collection of spilled ash and transported to the disposal/usage site
immediately.

18. All the bulkers and trucks responsible for carrying (ly ash shall be wit id Polluti - Control certi
yCﬁnsZnt No:(."l'lﬂ-;?S%;ahd Pollution Under Control certificates,

This Cervificate generated from xgi.mp.nic.in are vatid and does not require physical signatures, the certificate can be valtdated onlfie fron sgnomp.nie in wsing "TPAV* Number.
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Co
___l_l_S_entO_______!(lg ML.P. Pollution Control Board

E-5, Arera Colony
s -t Paryavaran Parisar, Bhopal - 16 MP
’ Tele : 0755-2466191, Fax-0755-2463742

19. The s imi : 5
peed limit of vehicles carrying fly ash should be strictly enforced and it should not exceed 40 km per hour.

20. For protection of
section as given in th
surface runofT into it.

ponfidm'_ water body exists within or adjoining the low lying area, an carthen embankment of the cross-
€ guidelines be constructed around the pond or water body to protect it from spilling of ash or ingress of

21. The company shall provide the natural slope details and the runoff outlet/side of the ash filled area shall be made of RCC to

2;::?35:;2: formation in this area. A complete 3D (Three Dimensional) schematic view of the site shall be submitted with CTO

22. Firm arrangements shall be made for following the procedure, afier the area has been prepared and levelled, ash excavated
frqm Borrow areas{‘planl having required moisture content shall be placed in layers not exceeding 300 mm in compacts
thickness. The placing operations shall be such that in strips of 10-15 m of the material when compacted in the fill will be
blended sufficiently to produce specified degree of compaction and stability.

23. f_\rrangcments for the ccrppaclion of each layer shall made to achieve maximum in-situ dry density 95% of maximum dry
density (MDD) of the material found out as per IS 2720 (Part VII). To achieve maximum compaction level use of vibratory
rollers shall be made.

24.‘The company shall submit closure plan with application for CTO, for the project along with maintenance of site for post
project closure at least for two years to develop complete green cover over the site or farm land as per the requirement.

25. The company shall keep the photographs of each level along with video clips and send regularly on monthly basis to RO &
HO MPPCB and details shall be presented with CTO application.

26. Regular monitoring of ground water level shall be carried out by establishing a network of existing wells in the vicinity of
ash filling site.

27. Management shall strictly follow the guidelines namely “Guidelines for disposal/utilization of Fly Ash for reclamation of
Low-Lying area and in stowing of Abandoned mines/ Quarries” issued by Central Pollution Control board on March 2019.

28. Management shall obtain the statutory/ necessary permission from local administration for filling of fly ash in low-lying
area prior to obtain consent to operate from the board.

29. Management shall submit the route map of fly ash transportation prior obtaining consent to operate from the board.

Consent to establish as required under the Water (Prevention & Control of Pollution) Act, 1974 and under the
Air (Prevention & Control of Pollution) Act, 1981 is granted to your unit subject to fulfillment of all the
conditions mentioned above. The Project Proponent shall submit an application to this Board through XGN for
obtaining the Consent for Operation before two months of the commencement of fly ash filling. The applicant
without valid consent (for operation) of the Board shall not bring in to use any outlet for the discharge of
effluent and gaseous emission.

For and on behalf of
M.P. Pollution Control Board

By the order of Chairman, MPPCB

esv‘rd!u’" viba m/{f’f’w/ e

; a{?;{ e, s S
SR CHANDRA MOHAN THAKUR
(Organic Authentication on AADHAR from UIDAI Server) Member Secretary

TPAV # TH3R3687PD
Consent No:CTE-57567
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Consent Order M.P. Pollution Control Board
E-S, Arera Colony

Paryavaran Parisar, Bhopal - 16 MP

Tele : 0755-2466191, Fax-0755-2463742

i _GREE!IBIIJ}LL _‘ [ CCA-Fresh N v.uuuywm: 29.02.3028 :' CONSENT NO: *"_i ,' PCB ID: 152787 |
Outward No:-117776,24/03/2023 Consent No:AW-57930
Aoy The Occupier,
M W 'a Pradesh i

(Flyash filling in Jamuna Opencast Mine)
156,157, Village:~ Amgawan, Tal : Jaithari,
Dist : Anuppur (M.P.)- 484330

Subject: Grant of Consent to Operate under section 25 of the Water (Prevention & Control of Pollution) Act,1974 & under
section 21 of the Air (Prevention & Control of Pollution) Act,1981
Ref: Your Application Receipt No. 1262459 Dt. 15/03/2023 and last communication received on Dt.15/03/2023

With reference to your above application for consent to operate has been considered under the aforesaid Acts and existing rules therein.
The M. P. Pollution Control Board has agreed to grant consent up to 29.02.2028, subject to the fulfillment of the terms & conditions,

enclosed with this letter and-

SUBJECT TO THE FOLLOWING CONDITIONS :-

a. Location: Kh no. 1627, 1632, 1633, 1669, 1680, 1681, 1628, 1612, 1611, 1682,1, Village- Harad, Tehsil Kotma, District
Anuppur (M.P.)-484440, Latitude : 23.1656 Longitude : 81.9095

b. The capital investment: Rs. 36 Lakh
¢. Product & Pruductign_ Capacity: - = - S —
T Product | Qty of ash to be filled |
Fly Ash filling in mine void ‘ 12,00,315.730 M.T

Note:- 1. For any change in above industry shall obtain fresh consent from the board,
2. Guidelines issued by Central Pollution Control Board in March, 2019 for disposal/utilization of fly ash for reclamation

of low lying areas and in stowing of abandoned mines/quarries shall be complied with.
3. The issuance of this Consent to operate does not convey any property rights in either real or personal property or any
exclusive privileges, nor does it authorize any invasion of personal rights, nor any infringement of Central, State or

local laws or regulation.

The Validity of the consent is up to 29/02/2028 and has to be renewed before expiry of consent validity. Online application through
XGN with annual license fees in this regard shall be submitted to this office 6 months before expiry of the consent. Board reserves

the right to amend/cancel / revoke the above condition in part or whole as and when required.

Enclosures:-
* Conditions under Water Act
* Conditions under Air Act
* General conditions

By the order of Chairman, MPPCB

i = & P
Ecirssmims Oiieh; S i b
" LLALT d gitally oigne! : andra e —nEe
et {_L?ﬁf Mohan Thakurs
i e @ sadban Date; 24/03/2043 06:31:42 PM CHANDRA MOHAN THAKUR
(Organic Authentication on AADHAR from UIDAI Server) Member Secretary
TPAV # NIE6VS41JY
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Consent Order MPRIIH Cottrnl sy
i ra Cy)

Paryavaran Parisar, Bhopal - 1(? '.:';;

Tele : 0755-2466191, Fax-0755-246374,

T —
CONDITIONS PERTAINING TO WATER (PREVENTION & CONTROL OF * POLLUTION) ACT 1974 :
| The daily quantity of trade effluent and sewage shall be Nil.
2. Trade Effluent Treatment (if any):- : . L :
The applicant shall provide comprehensive effluent treatment system and maintain the same properly to achieve following
standards-
Wi DBewen  55-90 ™S Notexceed 2100 mg/l
f : ;
Suspended Solids Notexceed 100 mg/l. Chlorides Not exceed 1000 mg/l.
BOD: Days 27°C Not exceed 30 mg/l, '
|(COD Not exceed 250 mg/l. I
%Oil and grease Not exceed 10 mg/l. I g i B
For other parameters general standards of discharge as notified under EP Act 1986 and notified by MPPCB
from time to time shall be applicable.
3. Sewage Treatment:-
The applicant shall provide comprehensive sewage treatment system and maintain the same properly to achicve following
standards-
= Between 65-90
Suspended Solids Not exceed 100 mg/l.
{BODa Days 27 °C Not exceed 30 mg/l.
cOoD Not exceed 250 mg/l.
Qil and grease Not exceed 10 mg/l.
Fecal Coliform Nol exceed 1000
(MPN/100ml)
4. The effluent shall be treated up to prescribed Standards and reuse in the process, for cooling and for green belt
devolvement/gardening within premises. Hence zero discharge condition shall be practiced. In no case treated effluent
shall be discharged outside of industry/unit premises.
5. Water meter preferably electromagnetic/ultrasonic type with digital flow recording facilities shall be installed separately
for category wise consumption of water for process & domestic purposes and data shall be submitted online through XGN
monthly patrak/statements. The industry/unit shall also monitor the treated wastewater flow and report the same online
through monthly patrak/statements.
"Sr] Water Code (QtyinKLD) | WC:100 [WWG:0.0| Water Source
1 Dust Suppression 100 | 0.0 | Tankers
6. Any change in production capacity, process, raw material used etc. and for any enhancement of the above prior
permission of the Board shall be obtained. All authorized discharges shall be consistent with terms and conditions of this
consent. Facility expansions, production increases or process modifications which result new or increased discharges of
pollutants must be reported by submission of a fresh consent application for prior permission of the Board.
7. All treatment/control facilities/systems installed or used by the applicant shall be regularly maintained in good working
order and operate effectively/efficiently to achieve compliance of the terms and conditions of this consent
8. The Consent does not authorize or approve the Construction of any physical structures or facilities or the
undertaking of any work in any
i. water course or within its high flood level (HFL) area /Ecologically Sensitive Areas
ii. Agriculture land / area.
jii. Reclamation of Forest land / area is permissible only if clearancefrom MOEF&CC as per Forest
Conservation Act, 1980 is available.
iv. Gochar Kisan Land.
9. The specific effluent limitations and pollution control systems applicable to the discharge permitted herein are sct forth as
above conditions.
10. Compilation of Monitoring data-
i. Samples and measurements taken to meet the monitoring requirements specified above shall be representative of the
volume and nature of monitored discharge.
Consent No:AW-57930
Page:2/7
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Consent O 137
rder M.P. Pollution Control Board
E-§, Arera Colony
' Paryavaran Parisar, Bhopal - 16 MP
Tele : 0755-2466191, Fax-0755-2463742

it. Followi i idelines establishi
analvgi:-ai :il;:‘n;imulg::il:m of guidelines establishing test procedures for the analysis of pollutants, all sampling and

A Ods used to meet the monttoring requirements specifi ‘ ch fui ‘

_ its specified above shall conform t h li

otherwise speci . : g I ! o such guidelines unless
e ?c \Ip‘.juﬁt'd sam:p.hng and ap.ll) tical methods shall conform to the latest edition of the Indian Standard specifications
: / ‘R.‘“ t.\)m.\i specitied the Rllllddt"lmt.‘.\l as per standard methods for the examination of Water and Waste latest edition of
the &}mcm an Public Health Association, New York U.S. A, shall be used.
. The :I[‘!p‘ht‘.‘m‘ll shall take samples and measurement to meet the monthly requirements specified above and report online
through XGN the same to the Board.

I Rcmrr;lng of Monitoring Activities & Results-
::; The u:xphmm shall make and maintain online records of all information resulting from monitoring activities by this
“onsent,
;I';“!t“ applicant shall record for each measurement of samples taken pursuant to the requirements of this Consent as
ollows:
(1) The date, exact place and time of sampling
(11) The dates on which analysis were performed
(11)Who performed the analysis?
(iv)The analytical techniques or methods used and
(V)The result of all required analysis
i1, If the applicant monitors any Pollutant more frequently as is by this Consent he shell include the results of such
monitoring in the calculation and reporting of values required in the discharge monitoring reports which may be prescribed
by the Board. Such increased frequency shall be indicated on the Discharge Monitoring Report Form.
iv. The applicant shall retain for a minimum of 3 years all records of monitoring activities including all records of
Calibration and maintenance of instrumentation and original strip chart regarding continuous monitoring instrumentation.
The period of retention shall be extended during the course of any unresolved litigation regarding the discharge of
pollutants by the applicant or when requested by Central or State Board or the court.

12. Reporting of Monitoring Results:-
Monitoring Information required by this Consent shall be summarized and reported by submitting a Discharge Monitoring

report on line to the Board,

13. Limitation of discharge of oil Hazardous Substance in harmful quantities:-
The applicant shall not discharge oil or other hazardous substances in quantities defined as harm ful in relevant regulations

into natural water course. Nothing in this Consent shall be deemed to preclude the institution of any legal action nor relive
the applicant from any responsibilities, liabilities, or penalties to which the applicant is or may be subject to clauses.

14. Limitation of visible floating solids and foam:
During the period beginning date of issuance the applicant shall not discharge floating solids or visible foam.

15. Disposal of Collected Solid waste/sludge-
All hazardous waste/sludge shall be disposed of as per the Authorization issued under Hazardous & other waste (M&TM)

Rules 2016. And/other Solids Sludges, dirt, silt or other pollutant separated from or resulting from treatment shall be
disposed of in such a manner as to prevent any pollutant from such materials from entering any such water Any live fish,
Shall fish or other animal collected or trapped as a result of intake water screening or treatment may be returned to eaters

body habitat.

16. Provision for Electric Power Failure-
The applicant shall assure to the consent issuing authority that the applicant has installed or provided for an alternative

electric power source sufficient to operate all facilities utilized by the applicant to maintain compliance with the terms and

conditions of the Consent.

17. Prohibition of By pass system of treatment facilities-
The diversion or by-pass of any discharge from facilities utilized by the applicant to maintain compliance with the terms
and conditions of this Consent in prohibited except :

i. where unavoidable to prevent loss of life or severe property damage, or
ii. Where excessive storm drainage or run off would damage any facilities necessary for compliance with the terms and

conditions of this Consent. The applicant shall immediately notify the consent issuing authoritics in writing of each such
diversion or by-pass in accordance with the procedure specified above for reporting non-compliance.

Additional Water condition:-
1. The management shall arrange the mobile toilets for the labours/employees during project implementation phase,

2. No sewage shall be allowed to disposed of without treatment.

3. HDPE lining should be laid down in bottom surface of low laying area before filling of fly ash.
Consent No:AW-gﬂgﬁ

This Certificate generated from xgn.mp.nic.in are valid and does not require physical signatures, the certificate can be validated online from xgn.mp nic.in using "TPAV" Number.

141

Page: 3/7



b T BT e,

M.P. Pollution “
Consent Order bie C:fe‘:ul ot /7
_‘_-_-‘_‘_'—-_'—'———-—_ -ty '
Paryavaran Parisar, Bhnpa}f ‘C“ i{ng 4
Tele : 0755246191, Bar-0755 30" N
N/ 4
—-_——_-__——____‘_‘_‘__ \

CONDITIONS PERTAINING TO AIR (PREVENTION & CONTROL OF POLLUTION) ACT 1981 :.

I. The applicant shall provide comprehensive air pollution control system consisting of control equipments as per the
Proposal submitted to the Board with reference to generation of emission and same shall be operated & maintained
continuously so as to achi_eve the level of pollutants to the following standards; -

?N.ﬂﬂ?‘! of section l  Control equipment to be installed | P.M, 8Oy, NOx (mg/NM?)
:thlcular Movement . Water Sprinkler, curtain/wind breaking wall ]

Unloading of flyash | Water Sprinkler, curtain/wind breaking wall As per NAAQS

Compaction | Water Sprinkler, curtain/wind hrcaking wall

2. Ambient air quality at the boundary of the industry/unit premises shall be monitored and reported to the Board regularly
On quarterly basis: The Ambient air quality norms are prescribed in MoEF gazette notification no. GSR/826(E), dated:
16/11/09. Some of the parameters are as follows:

a. Particulate Matter (less than 10 micron) - 100 ng/m’ (PM10 pg/m® 24 hrs. basis)

b. Particulate Matter (less than 2.5 micron) - 60 pg/m* (PM2.5 ng/m* 24 hrs, basis)

¢. Sulphur Dioxide [SO2] (24 hrs. Basis) - 80 pg/m*

d. Nitrogen Oxides [NOx] (24 hrs. Basis) - 80 pg/m?

e. Carbon Monoxide [COJ (8 hrs. Basis) - 2000 pg/m?

3. Th_e industry shall take adequate measures for contro] of noise level generated from industrial activities within the
premises less than 75 dB(A) during day time and 70 dB(A) during night time.

4, ’!‘he industry/unit shall make the necessary arrangements for control of the fugitive emission from any source of
emission/section/activities,

5. All other fugitive emission sources such as leakages, seepages, spillages etc shall be ensured to be plugged or sealed or
made airtight to avoid the public nuisance.

6. The industry/ unit shall ensure all necessary arrangements for control of odour nuisance from the industrial activities or
process within premises

7. All the internal roads shall be made pucca to control the fugitive emissions of particulate matter generated due to
transportation and internal movements. Good housckeeping practices shall be adopted to avoid leakages, seepages, spillages
etc.

8. Industry shall take effective steps for extensive tree plantation of the local tree species for general improvement of
environmental conditions,

9. Compliance of provisions of Fly ash notification 1999 amended upto date and the CPCB guidelines issued in this regards
in year 2019

Additional Air condition:-

1. Management shall strictly follow the guidelines namely “Guidelines for disposal/utilization of Fly Ash for reclamation of
Low-Lying area and in stowing of Abandoned mines/ Quarries” issued by Central Pollution Contro] board on March 2019,

- The company shall make the air pollution control arrangements like water sprinkling system at site.

- Create curtain or barrier around the site to avoid any nuisance in area.

- The ash to be filled shall be handled in moist condition only.

. Water sprinkling arrangements for controlling fugitive dust emission shall done and maintained regularly to avoid fugitive
emissions,

6. The management shall install proper pollution control arrangements such as mist gun.

7. The filling area shall covered with green metti/curtains.

8. The management shall make arrangements of bulkers/automated tarpaulin covered system.

9. Wind breaking barrier of adequate height shall be provided which remain at site for probable time of filling,

10. Industry shall provide GPS in trucks, carrying ash in compliance of order passed in NGT Case no. 484/2022 & shall submit

details of GPS (connected with truck carrying fly ash) to MPPCB before start of filling ash,

n b o

Consent No:AW-5793¢9
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Consent Order M.P. Pollution Control Board
E-5, Arera Colony

Paryavaran Parisar, Bhopal - 16 MP
Tele : 0755-2466191, Fax-0755-2463742

GENERAL CONDITIONS:

1. The non hazardous solid waste arresting in the industry/unit/unit premises sweeping, etc. be
not to cause any nuisance/pollution, The applicant shall take necessary permission from civic a

site. [f required.

disposed off scientifically so as
uthorities for disposal to dumping

Non Hazardous Solid wastes:-

Disposal |I
Salc to authorized party/As Per CPCB. MoEF Guide lines / Others. i s J'

| Type of waste
;Scmp-’ Plastic packing material wood, card board, gunny begs etc

2. The applicant shall allow the staff of Madhya Pradesh Pollution Control Board and/or their authorized representative,

upon the representation of credentials:
a. To inspect raw material stock, manufacturing processes, reactors, premises etc to perform the functions of the
Board.
e is located or in which any records are required to

b. To enter upon the applicant’s premises where an effluent sourc
be kept under the terms and conditions of this Consent.

c. To have access at reasonable times to any records required to be kept under the terms and conditions of this

Consent.
d. To inspect at reasonable times any monitoring equipment or monitoring method required in this Consent: or,

¢. To sample at reasonable times any discharge or pollutants.

3. This consent is transferable in nature, in case of any change in ownership / management, the new owner / partner /

directors / proprietor shall immediately apply for the consent with new requisite information.
nal property or any exclusive

4. The issuance of this Consent does not convey any property rights in either real or perso
entral, State or local laws or

privileges, nor does it authorize any invasion of personal rights, nor any infringement of C
regulations.

¢ metering arrangement for running of pollution control devices and this arrangement
non functioning of pollution control devices shall immediately stop electric supply to
h time unless the pollution control device/devices are made functional. The

f pollution control equipment shall be maintained and submitted to the Board

5. Industry shall install separate electri
shall be made in such fashion that any
the production and shall remain tripped till suc
record of electricity consumption for running o
every month

6. This consent is granted in respect of Water pollution control Act 1974 or Air Pollution C
not relate to any other Department/Agencies. License required from other Department/Agenc
unit separately and have to comply separately as per there Act / Rules.

ontrol act, 1981 only and does
ies have to be obtained by the

7. Balance consent fee, if any shall be recoverable by the Board even ata later date.

8. The applicant shall submit such information, forms and fees as required by the board not letter than 180 day prior to the
date of expiration of this consent.

9, The industry/unit shall establish a separate environmental cell, headed by senior officer of the unit for reporting the
environmental compliances. The industry/ Unit shall submit environmental statement for the prev ious year ending 3 1st

March on or before 30th September every year to the Board.

10. Industry shall obtain membership of Emergency Response Center of the Board if needed.

11. Knowingly making any false statement for obtaining consent or compliance of consent conditions shall result in the

imposition of criminal penalties as provided under the section 42(g) of the Water Act or section 38 (g) of the Air Act.

12. After notice and opportunity for the hearing, this consent may be modified, suspended or revoked by the Board in whole

orin partAduri_ng its term for cause including, but not limited to, the following:

(a) Vlntgtlon of any terms and conditions of this Consent.

(b) Obmmng‘thss Conscqt_by misrepresentation of failure to disclose fully all relevant facts.

(c) A change in any condition that requires temporary or permanent reduction or elimination of the authorized discharge.
13. On violation of any of the above-mentioned conditions the consent granted will automatically be taken as canceled and

necessary action will be initiated against the industry.

Consent No:AW-57930
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Consent Order M.P. Pollution Contrg] Boarg
E-5, Arera Colony

Paryavaran Parisar, Bhopal - 16 yp
Tele : 0755-2466191, Fax-0755-246374,

Additional condition:-

L. The site selected for reclamation of land shall be suitably stripped to collect the soil so that no external soil shall be
necessitated.

2. As per the MOEF&CC gazette notification of ash utilization dated 14-09-1999 and as amendment on dated 27-08-

2003 and 03-11- 2009, the soil required for soil cover shall be excavated from land fill site itself and kept separately

before taking for ash filling.

Soil required for top or side covers shall be excavated from the site and if it is not possible to do so, only the minimum

quantity of soil required for the purpose shall be excavated from soil borrow area. In either case, the topsoil should be

kept or stored separately. Voids created at soil borrow area shall be filled up with ash with proper compaction and
covered with topsoil kept separately as above and this would be done as an integral part of project.

All existing undulations, holes, cavities and e¢xcavations made for plate load tests and other soil investigations, etc.

shall be reported to the Board and in start of operation shall be-filled with pond ash having requisite moisture content.

The ash thus filled shall be compacted with the help of vibratory rollers so as to achieve dry density of not less 95% as

per 1.5-2720 (Part-VII). This would result in a leveled surface upon which layer wise filling of compacted ash can be

done.

The stripped site shall be suitably leveled so that required compaction all around the ash filling area could be

achieved.

6. The soil used for the bunds/cover shall neither be granular nor black cotton soil. It shall be of good quality for
geotechnical application and shall be compacted to 95% proctor by Vibratory Roller of 15 T minimum capacity, in the
layers of 25-30 cm and the optimum moisture content determined before execution of work.

7. The company shall make the protection arrangements to prevent entry of cattle/livestock inside the disposal area
during execution period.

8. Care shall be taken to avoid any kind of nuisance / inconvenience to the public due to such dumping / filling activities.
Curtain shall be created around the unloading site so that no fugitive emission could be generated.

9. Arrangements like water storage tank, pumps, pipes for water sprinkling for dust suppression shall be in place during
ash filling.

10. Care shall be taken to avoid any kind of nuisance / inconvenience to the public during ash filling activities.

11. Arrangements like water storage tank, pumps, pipes for water sprinkling for dust suppression shall be maintained at
site,

12. Monitoring of ground water quality in a radius of 0.5 km shall be carried out and reported monthly during execution
of work and at quarterly interval up to two years post closure of the site.

13. Ash filling in mine void shall be done mechanically in moist (15%) condition so that ash does not get air borne and
pose fugitive dust problem. i

14. Arrangements of transportation of fly ash shall be done through Tankers/ bulkers or mechanically designed tarpaulin
covered Trucks only and in wet condition.

15. In no case, fly ash or bottom ash shall be transported by open trucks / trolleys and the company shall ensure that fly
ash or bottom ash is transported in environmentally sound manner by as per the CPCB guidelincs.

16. Arrangements shall be promptly maintained to ensure collection of spilled ash and transported to the disposal/usage
site immediately.

17. All the bulkers and trucks responsible for carrying fly ash shall be with valid Pollution Under Control certificates.

18. The speed limit of vehicles carrying fly ash should be strictly enforced and it should not exceed 40 km per hour.

19. For protection of pond or water body exists within or adjoining the low lying area, an earthen embankment of the
cross-section as given in the guidelines be constructed around the pond or water body to protect it from spilling of ash
or ingress of surface runoff into it.

20. The company shall provide the natural slope for the runoff outlet/site of the ash filled area with RCC to avoid gully
formation in this area at the closure/top level,

21. The ash in filling areas shall be placed in layers not exceeding 300 mm in compacts thickness. The placing operations
shall be such that in strips of 10-15 m of the material when compacted in the fill will be blended sufficiently to
produce specified degree of compaction and stability.

22. Arrangements for the compaction of each layer shall made to achieve maximum in-situ dry density 95% of maximum
dry density (MDD) of the material found out as per IS 2720 (Part VII). To achieve maximum compaction level use of
vibratory rollers shall be made.

23. The company shall submit closure plan with within one month from date of the issue of this letter, for the project
along with maintenance of site for post project closure atleast for two years to develop complete green cover over the
site or farm land as per the joint agreement.

24. The company shall keep the photographs of each level along with video clips and send regularly on monthly basis to
RO & HO MPPCB.

25. Regular 06 monthly monitoring of ground water level & quality shall be carried out by establishing a network of
existing wells in the vicinity of ash filling site at least for 02 years after closure.

trictly follow the guidelines namely “Guidelines for disposal/utilization of Fly Ash for
26, Mamauement shall jstrictly; 1o 0C0nsen%No:AW-57930 x
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M.P. Pollution Control Board

E-5, Arera Colony

Paryavaran Parisar, Bhopal - 16 MP
Tele : 0755-2466191, Fax-0755-2463742

reclamation of Low Lying arca and in stowing of Abandoned mines/ Quarries” issued by Central Pollution Control
board on March 2019.

27. Management shall maintain valid statutory/

closure & development of site for intended us

permission during operation & maintenance of the site till complete
28. Management shall follow the route having no

&
/low habitation for fly ash transportation.

Consent to Operate as required under the Water (Prevention & Control of Pollution) Act, 1974 A::':"he Air (}Trevenrion &
Control of Pollution) Act, 1981 is granted to Your industry subject to fulfillment of all the c:mdmarns mentioned above.
For renewal purpose you shall have to make an application to this Board through XGN at least Six months before the
date of expiry of this consent. The a

pplicant without valid consent (for operation) of the Board shall not bring in to use
any outlet for the discharge of effluent and gaseous emission.

For and on behalf of
M.P. Pollution Control Board

By the order of Chairman, MPPCR
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| ~_ M.P. Pollutign Control Board
consent Order k. e E-5, Arera Colony
Paryavaran Parisar, Bhopal - 16 MP

Tele : 0755-2466191, Fax-0755-2463742

e ‘ —
| OREEN-SMALL ‘ [  Validity{A/W): 31.01.2028 ! e S

i[ PCB ID: 153269
Outward No:117633,10/03/2023 Consent No:CTE-57794
To,
The Occupier,
1/s MB Power (Madhya Pradesh) Ltd

(Flyash filling in Low lying arca)

156,157, Village:- Amgawan, Tal : Jaithari,

Dist : Anuppur (M.P.)- 484330

Subject: Grant of Consent to Establish under section 25 of the Water (Prevention & Control of Pollution) Act,1974 & under
section 21 of the Air (Prevention & Control of Pollution) Act,1981

Ref: Your Consent to Establish Application Receipt No. 1260897 Dt. 14/02/2023 and last communication received on
Dt.14/02/2023

Without prejudice to the powers of this Board under section 25 of the Water (Prevention & Control of P.nvlllunon) Act, |97¢} & unfi;r
section 21 of the Air (Prevention & Control of Pollution) Act, 1981 and without reducing your I'CSpO‘DSlblllliCS.. under the said Acts in
any way. this is to inform you that this Board grants Consent to Establish for filling of fly ash in low lying area at Khasra no.
397/1(Area-0.809 Hec), Village - Gadhi, Tehasil - Kotma, District - Anuppur (M.P.) - 484330

SUBJECT TO THE FOLLOWING CONDITIONS :-

a. Location: Khasra no. 397/1(Area-0.809 Hec), Village - Gadhi, Tehasil - Kotma, District - Anuppur (M.P.) - 484330
Latitude : 23.2824 Longitude : 81.9926

b. The capital investment: Rs. 20.47 Lakh
c. Product & Production Capacity:

SRR T SRR PRI D DT R R
Fly Ash filling in low lying area ' 2,24,845.090 M.T

Note:-
1. For any change in above, the occupier shall obtain fresh consent from the Board.

2. Guidelines issued by Central Pollution Control Board in March, 2019 for disposal/utilization of fly ash for reclamation of
low lying areas and in stowing of abandoned mines/quarries shall be complied with.

3. The issuance of this Consent to establish does not convey any property rights in either real or personal property or any
exclusive privileges, nor does it authorize any invasion of personal rights, nor any infringement of Central, State or local
laws or regulations.

The consent (for operation) as required shall be granted to your industry after fulfillment of all the conditions mentioned above.
For this purpose you shall have to make an application to this Board in the prescribed proforma at least two months before e

expected date of commissioning of ash filling activities. The applicant shall not start any ash disposal operation at site without
obl_zllljlng consent for operation from the Board and shall not bring in to use any out let for the discharge of effluent and gaseous
emission.

Enclosures:-

* Conditions under Water Act
* Conditions under Air Act
* General conditions

By the order of Chairman, MPPCB

witplng Oom LA Signature Not Verified W/ ¢
14707 S Digitally s:gn‘é,f; by : Chandra oAb
Pty *f\-;v. T go{haq Th%ku : AN R ~—
(Organic Authentication on AAD ate: 10/03/2023 03:21:27 PM CHANDRA MOHAN THAKUR
TPAV #N3G3SLMFUR AR from UIDAT Server) Member Secretary

This Cert = ; : e
iis Certificate generated from xgn.mp.nic.in are valid and does not require physical sighatures, the certificate can be validated online Srom xgimp.nic.in using "TPAV" Numbe,
8 e B umber.
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Consent Order 1 46 M.P. Pollution Control Boardt

&

E-5, Arera Colony “é
(

Paryavaran Parisar, Bhopal - 16 MP
Tele : 0755-2466191, Fax-0755-2463742

CONDITIONS PERTAINING TO WATER (PREVENTION & CONTROL OF POLLUTION) ACT 1974 :-
=N AIONS PERTAINING TO WATER
1. The daily quantity of trade efMuent and sewage shall be Nil.

2. Trade Effluent Treatment(If any):-

The applicant shall provide comprehensive effluent treatment system as per the proposal submitted to the Board and
maintain the same properly to achieve following standards-

pH Between 5.5-9.0 - |os © Notexceed 2100 mgl
Suspended Solids Not exceed 100 mg/. I Chlorides Not exceed 1000 mg/l. 1'
BOD 3 Days 270C Notexceed 30 mg/. || j
coD Not execed 250 mg/l. : ii lr
Oil and grease Not exceed 10 mg/l. : | |

For other parameters general standards of discharge as notified under EP Act 1986 and notified by MPPCB
from time to time shall be applicable.

3. Sewage Treatment (If any) :- The applicant shall provide comprehensive sewage treatment system as per the proposal
submitted to the Board and maintain the same properly to achieve following standards-

|
{pH Between 6.5-9.0 i
= !
|Suspended Solids Notexceed 100 mg/l. :
‘
igo[}s Days 27 °C Not exceed 30 mg/l. r
|coD Notexceed 250 mg/l. 1
i(}i] and grease Not exceed 10 mg/l. t
' [
| Fecal Coliform Not exceed 1000 |
{ (MPN/100ml) .

4. The effluent shall be treated up to prescribed Standards and reuse in the process, for cooling and for green belt

devolvement/gardening within premises. Hence zero discharge condition shall be practiced. In no case treated effluent
shall be discharged outside of industry/unit premises.

5. Water meter preferably electromagnetic/ultrasonic type with digital flow recording facilities shall be installed separately
for category wise consumption of water for mine Spray, process & domestic purposes and data shall be submitted online
through XGN monthly patrak/statements. The industry/unit shall also monitor the treated wastewater flow and report the
same online through monthly patrak/statements.

Sr| Water Cade (Qty in KLD) | WC:100 [WWG: 00| Water Source

1 | Dust Suppression

i Remark
|Raw water from plant

10.0 0.0  Tankers

6. Any change in production capacity, process, raw material used etc. and for an
permission of the Board shall be obtained. All authorized discharges shall be consiste
consent. Facility expansions, production increases or process modifications which
pollutants must be reported by submission of a fresh consent application for prior pe

y enhancement of the above prior
nt with terms and conditions of this

result new or increased discharges of
rmission of the Board.

7. All treatment/control facilities/systems installed or used by the applicant shall be re

gularly maintained in good working
order and operate effectively/efficiently to achieve compliance of the terms and condi

tions of this consent
8. The Consent does not authorize or a
undertaking of any work in any

i. water course or within its high

ii. Agriculture land / area.

iii. Reclamation of Forest land / area is

Conservation Act, 1980 is available.
iv. Gochar Kisan Land.

pprove the Construction of any physical structures or facilities or the

flood level (HFL) area Ecologically Sensitive Areas

permissible only if clearancefrom MoEF&CC as per Forest

9. The specific effluent limitations and pollution control systems applicable to the discharge permitted herein are set forth as
above conditions.

10. Compilation of Monitoring data-

i. Samples and measurements taken to mee

volume and nature of monitored discharge.

ii. Following promulgation of guidelines establishing test procedures for the analysis of pollutants, all sampling and
Consent No:CTE-57794

This Certificate generated from xgn.mp.nic.in are valid and does not require physical signatures, the r.mr'sme can be validated online from xgn.mp.uic. in using "TPAV™ Number.

t the monitoring requirements specified above shall be representative of the
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Co M.P. Pollution Control Board
s E-§, Arera Colony

Paryavaran Parisar, Bhopal - 16 MP
Tele : 0755-2466191, Fax-0755-2463742

sve shall conform to such guidelines unless
latest edition of the Indian Standard specifications
d Waste latest edition of

analytical methods used to meet the monitoring requirements specified abc

otherwise specified sampling and analytical methods shall conform to the
and where it is not specificd the guidelines as per standard methods for the examination of Water an

the American Public Health Association, New York U.S.A. shall be used.
iii. The applicant shall take samples and measurement to meel the monthly requi
through XGN the same to the Board,

rements specified above and report online

11. Recording of Monitoring Activities & Results- . _ p S ]
i. The applicant shall make and maintain online records of all information resulting from monitoring activitics by this

Consent. ‘
ii. The applicant shall record for cach measurement of samples taken pursuant to the requirements of this Consent as

follows:

(i) The date, exact place and time of sampling

(ii) The dates on which analysis were performed

(iii)Who performed the analysis?

(iv)The analytical techniques or methods used and

(v)The result of all required analysis
iti.. If the applicant monitors any Pollutant more frequently as is by this Consent he shell include the r_csul(s of such
monitoring in the calculation and reporting of values required in the discharge monitoring reports which may be prescribed

e Monitoring Report Form.

by the Board. Such increased frequency shall be indicated on the Discharg 1g Re ‘
iv. The applicant shall retain for a minimum of 3 years all records of monitoring activities including all records of

Calibration and maintenance of instrumentation and original strip chart regarding continuous rponitoring instrumentation.
The period of retention shall be extended during the course of any unresolved litigation regarding the discharge of
pollutants by the applicant or when requested by Central or State Board or the court.

12. Reporting of Monitoring Results:-
Monitoring Information required by this Consent s
report on line to the Board.

hall be summarized and reported by submitting a Discharge Monitoring

13. Limitation of discharge of oil Hazardous Substance in harmful quantities:- .
The applicant shall not discharge oil or other hazardous substances in quantities defined as harmful in relevant regulations

into natural water course. Nothing in this Consent shall be deemed to preclude the institution of any legal action nor relive
the applicant from any responsibilities, liabilities, or penalties to which the applicant is or may be subject to clauses.

14. Limitation of visible floating solids and foam:
During the period beginning date of issuance the applicant shall not discharge floating solids or visible foam.

15. Disposal of Collected Solid waste/sludge-
All hazardous waste/sludge shall be disposed of as per the Authorization issued under Hazardous & other waste ( M&TM)

Rules 2016. And/other Solids Sludges, dirt, silt or other pollutant separated from or resulting from treatment shall be
disposed of in such a manner as to prevent any pollutant from such materials from entering any such water Any live fish,
Shall fish or other animal collected or trapped as a result of intake water screening or treatment may be returned to eaters

body habitat.

16. Provision for Electric Power Failure-
The applicant shall assure to the consent issuing authority that the applicant has installed or provided for an alternative

electric power source sufficient to operate all facilities utilized by the applicant to maintain compliance with the terms and
conditions of the Consent,

17. Prohibition of By pass system of treatment facilities-

The diversion or by-pass of any discharge from facilities utilized by the applicant to maintain compliance with the terms
and conditions of this Consent in prohibited except :

i, where unavoidable to prevent loss of life or severe property damage, or

i, W!‘]t:rt: excessive storm drainage or run off would damage any facilities necessary for compliance with the terms and
c?ndninns of this Consent. The applicant shall immediately notify the consent issuing authorities in writing of each such
diversion or by-pass in accordance with the procedure specified above for reporting non-compliance.

18. Unit management shall submit the information online through XGN in reference to compliance of consent conditions.

Additional Water condition:- (if any) :-
1. The management shall arrange the mobile toilets for the labours/employees during project implementation phase.

2. No sewage shall be allowed to dispose without treatment,
Consent No:CTE-57794
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3. The unit management shall carry the leachate study of area by competent agency. W

<N

CONDITIONS PERTAINING TO AIR {PREVENTION & CONTROL OF POLLUTION) ACT 1981 :.

1. The applicant shall provide comprehensive air pollution control system consisting of control equipments as
submitted to the Board with reference to generation of emission and same shall be o
achieve the level of pollutants to the following standards:-

Name of section Control equipment to be installed [ - P.M, SOy, NOy(mg/NM?)
Material Handling Water Sprinkler

Transportation ! Tarpaulin covered dumber ' As per NAAQS
Vehicular Movement Water Sprinkler

per the proposal
perated & maintained continuously so as to

2. Ambient air quality at the boundary of the industry/unit premises shall be monitored and reported to the Board regularly

on quarterly basis: The Ambient air quality norms are prescribed in MoEF gazette notification no. GSR/826(E), dated:
16/11/09. Some of the parameters are as follows:

a. Particulate Matter (less than 10 micron) - 100 pg/m® (PM10 pg/m?® 24 hrs, basis)
b. Particulate Matter (less than 2.5 micron) - 60 ug/m* (PM2.5 pg/m*® 24 hrs. basis)
¢. Sulphur Dioxide [SO2] (24 hrs. Basis) - 80 pg/m’

d. Nitrogen Oxides [NOx] (24 hrs. Basis) - 80 pg/m?

e. Carbon Monoxide [CO] (8 hrs. Basis) - 2000 pg/m?

3. The industry shall take adequate measures for control of noise level generated from industrial activities within the
premises less than 75 dB(A) during day time and 70 dB(A) during night time.

4. The industry/unit shall make the necessary arrangements for control of the fugitive emission from any source of
emission/section/activities,

5. All other fugitive emission sources such as leakages, seepages, spillages etc shall be ensured to be plugged or sealed or
made airtight to avoid the public nuisance.

6. The industry/ unit shall ensure all necessary arrangements for control of odour nuisance from the industrial activities or
process within premises

7. All the internal roads shall be made pucca to control the fugitive emissions of particulate matter generated due to

transportation and internal movements. Good housekeeping practices shall be adopled to avoid leakages, secpages, spillages
efc.

8. Industry shall take effective steps for extensive tree plantation of the local tree species within or around the industry/unit
premises for general improvement of environmental conditions.

Additional Air condition:- (if any) :-

I. The company shall make the air pollution control arrangements like water sprinkling system at site.
2. Create curtain or barrier around the site to avoid any nuisance in area.
3. The ash to be filled shall be handled in moist condition only.

Consent No:CTE-57794
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Consent Order M.P. Pollution Control Board
E-5, Arera Colony

Paryavaran Parisar, Bhopal - 16 MP
Tele : 0755-2466191, Fax-0755-2463742

GENERAL CONDITIONS:

1. The non hazardous solid waste arresting in the industry/unit/unit premises sweeping,
as not to cause any nuisance/pollution. The applicant shall take necessary permission from civic aut

dumping site. If required.

etc. be disposed off scientifically so
horities for disposal to

Bt i .

Non Hazardous Solid wastes:- . —
;Twe of waste Quantity Disposal
Scrap/ Plastic packing material wood, card board, gunny begs clc Record should be maintained Salc to authorized party/As Per
CPCB. MoEF Guide lines / Others.

2. The applicant shall allow the staff of Madhya Pradesh Pollution Control Board and/or their authorized representative,

upon the representation of credentials:

a. To inspect raw material stock, manufacturing processes, reactors, premises etc to perform the functions of the
Board.

b. To enter upon the applicant’s premises where an effluent source is located or in which any records are required to
be kept under the terms and conditions of this Consent.

¢. To have access at reasonable times to any records required to be kept under the terms and conditions of this
Consent.

nt or monitoring method required in this Consent: or,

d. To inspect at reasonable times any monitoring equipme
e. To sample at reasonable times any discharge or pollutants.

3. This consent is transferable in nature, in case of any change in ownership / management, the new owner / partner /
directors / proprietor shall immediately apply for the consent with new requisite information.

erty rights in either real or personal property or any exclusive

4. The issuance of this Consent does not convey any prop
fringement of Central, State or local laws or

privileges, nor does it authorise any invasion of personal rights, nor any in
regulations.

5. Industry shall install separate electric metering arrangement for running of pollution control devices and this arrangement
shall be made in such fashion that any non functioning of pollution control devices shall immediately stop electric supply to
the production and shall remain tripped till such time unless the pollution control device/devices are made functional. The
record of electricity consumption for running of pollution control equipment shall be maintained and submitted to the Board

every month

6. This consent is granted in respect of Water pollution control Act 1974 or Ai
not relate to any other Department/Agencies. License required from other Dep
unit separately and have to comply separately as per there Act/ Rules.

r Pollution Control act, 1981 only and does
artment/Agencies have to be obtained by the

7 Balance consent fee, if any shall be recoverable by the Board even at a later date.

8. The applicant shall submit such information, forms and fees as required by the board not letter than 180 day prior to the

date of expiration of this consent.
9. The industry/unit shall establish a separate environmental cell, headed by senior officer of the unit for reporting the
environmental compliances. The industry/ Unit shall submit environmental statement for the previous year ending 31st
March on or before 30th September every year to the Board.

10. Industry shall obtain membership of Emergency Response Center of the Board if needed.

11. Knowingly making any false statcment for obtaining consent or compliance of consent conditions shall result in the
imposition of criminal penalties as provided under the section 42(g) of the Water Act or section 38 (g) of the Air Act.

12. After notice and opportunity for the hearing, this consent may be modified, suspended or revoked by the Board in whole

or in part during its term for cause including, but not limited to, the following:
(a) Violation of any terms and conditions of this Consent.
(b) Obtaining this Consent by misrepresentation of failure to disclose fully all relevant facts.
(c) A change in any condition that requires temporary or permanent reduction or elimination of the authorized discharge.

13. On violation of any of the above-mentioned conditions the consent granted will automatically be taken as canceled and
necessary action will be initiated against the industry.

Consent No:CTE-57794
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Additional condition:. {if any) :- o e X

1. The site selected for reclamation of land shall be provided with bench markings on munare {H:HQ) with reduced leyel.

Photographs of these shall be submitted with application for CTO.,

2, The site selected for reclamation of land shall be suitably stripped to collect the soil so that no external soil shall be

necessitated. Details of soil available shall be submitted with application for CTO.

3. As per the MOEF&CC gazette notification of ash utilization dated 14-09-1999 and as amendment on dated 27- 08-2003 and
03-11-2009, the soil required for soil cover shall be excavated from land fill site itself and kept separately before taking for ash

filling. Details of this area shall be submitted with application for CTO,

4. Soil required for top or side covers shall be excavated from the site and if it is not possible to do 50._0ﬂfY the minimum
quantity of sail required for the purpose shall be excavated from soil borrow area. In either case, the topsoil should be kept or
stored separately. Voids created at soil borrow area shall be filled up with ash with proper compaction and covered with topsoil

kept separately as above and this would be done as an integral part of project.

5. All existing undulations, holes, cavitics
reported to the Board and in start of opera
filled shall be compacted with the help of
VII). This would result in a leveled surface upon which layer wise filling of compacted ash can be done.
6. The stripped site shall be suitabl
Photographs of these shall be submitted with application for CTO.

7. For reclamation of water logged or slushy ash filling area, dewaterin
layer of soil and/ or filling and compacting the area with gravel and boulders.

8. The soil used for the bunds/cover shall neither be granular nor black cotton soil. It shal
application and shall be compacted to 95% proctor by Vibratory Roller of 15 T minimu

and the optimum moisture content determined before execution of work. Quality report
CTO.

9. The company shall make the protection arran
execution period.

10. Care shall be taken to avoid any kind of nuisance / inconvenience to the
Curtain shall be created around the unloading site so that no fugitive emission could be generated.
11. Arrangements like water stora
application for CTO.

12. A sign board shall be p
reclamation by use of ash,

13. Monitoring of ground water quality in a radius of 0.5 km shall be carried out and reported
execution of work and at quarterly interval up to one year post closure of the site,

14. Arrangements for dumping of ash in Ash filling/low-lying area shall be done mechanically in moist (15%) condition so
ash does not get air borne and pose fugitive dust problem,

I5. Arrangements of transportation of fly ash for filling of
mechanically designed covered Trucks only and in wet condition.
16. In no case, flyash or bottom ash shall be transported by open trucks / trollies and the
bottom ash is transported in environmentally sound manner by as per the CPCB guidelines

17. Arrangements shall be made by agency to ensure collection of spilled

ash and transported to the disposal/usage
immediately.

18. All the bulkers and trucks responsible for carrying fly ash shall be with valid Pollution Under Control certificates.
Consent No:CTE-57794

public due to such dumping / filling activities.

ge tank, pumps, pipes for water sprinkling for dust suppression shall be in place prior to

at the time of CTO prior to

that

low lying area shall be done through Tankers/ bulkers or

company shall ensure that fly ash or

site

and excavations made for plate load tests and other soil investigations, ctc. shall be
tion shall be filled with pond ash having requisite moisture content. The ash thus
vibratory rollers so as to achicve dry density of not less 95% as per 1.8-2720 (Part-

y leveled so that required compaction all around the ash filling area could be achieved.
g shall be done first, followed by removal of slushy

[ be of good quality for geo-technical
m capacity, in the layers of 25-30 c¢m
of soil submitted with application for

gements to prevent entry of cattle/livestock inside the disposal area during

ut up prior to application for CTO showi ng reclamation site details to propagate the message of land

This Certificate generated from xgn.mp.nic.in are valid and does not require physical signatures, the certificate can be validated online from xgn.mp.nic.in using "TPAV" Number.
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M.P. Pollution Contrel Board

E-5, Arera Colony

Paryavaran Parisar, Bhopal - 16 MP
Tele : 0755-2466191, Fax-0755-2463742

21. The company shall provide the natural slope details and the runoff outlet/side of the ash fi
avoid gully formation in this area. A
application.

lied area shall be made of RCC 1o
complete 3D (Three Dimensional) schematic view of the site shall be submitted with CTO

22. Firm arrangements shall be made for following the procedure, afler the arca has been prepared and levelled. ash excavated

from Borrow areas’plant having required moisture content shall be placed in layers not exceeding 300 mm in compacts
thickness. The placing operations shall be such that in strips of 10-15 m of the material when compacted in the fill will be
biended sufficiently to produce specified degree of compaction and stability.

23. Arrangements for the compac
density (MDD) of the matenal
rollers shall be made.

tion of each layer shall made to achieve maximum in-situ dry density 95% of maximum dry
found out as per IS 2720 (Part VII). To achieve maximum compaction level use of vibratory

24. The company shall submit closure

plan with application for CTO, for the project along with maintenance of site for post
project closure at least for two years to

develop complete green cover over the site or farm land as per the requirement.

25. The company shall keep the photographs of each level along with video clips and send regularly on monthly basis to RO &
HO MPPCB and details shall be presented with CTO application.

26. Regular monitorin
ash filling site.

¢ of ground water level shall be carried out by establishing a network of existin g wells in the vicinity of

27. Management shall strictly follow the guidelines namely “Guidelines for disposalutilization of Fly Ash for reclamation of
Low-Lying area and in stowing of Abandoned mines/ Quarries™ issued by Central Pollution Control board on March 201 Q.

28. Management shall obtain the statutory/ necessary permission from local administration for filling of fly ash in low-lying
area prior to obtain consent to operate from the board.

29. Management shall submit the route map of fly ash transportation prior obtaining consent to operate from the board.

Consent to establish as required under the Water (Prevention & C ontrol of Pollution) Act, 1974 and under the
Air (Prevention & Control of Pollution) Act, 1981 is granted to Your unit subject to fulfillment of all the
conditions mentioned above. The Project Proponent shall submit an application to this Board through XGN for
obtaining the Consent Jor Operation before two months of the commencement of fly ash filling. The applicant

without valid consent (for operation) of the Board shall not bring in to use any outlet Jor the discharge of
effluent and gaseous emission.

For and on behalf of
M.P. Pollution Control Board

By the order of Chairman, MPPCB

e AL
e : Dew UElad T ik A
Scgu =

{.».\-*!.&_‘_ \=’- LR LT e

(Organic Authentication on AADHAR from UIDAI Server)
TPAV # N393SLMFUF

CHANDRA MOHAN THAKUR
Member Secretary

Consent No:CTE-57794
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LIFE Consent Order 152

M.P. Pollution Control Board
L testyle for

| E-5, Arera Colony
£y et Paryavaran Parisar, Bhopal - 16 MP
Tele : 0755-2466191, Fax-0755-2463742

=y

Valldity(A/W): 30.04.2028 | CONSENT NO:*++ | |
e " Consent NG:AW-58317

il GREEN-SMALL | | coadresh
utward No:118204,06/06/2023

PCB ID: 153269

To,
The Occupier,

M/s. Mb Power (Madhya Pradesh) Ltd,
(Flyash filling in Abandoned Stone Mine, Gadhi)

156,157, Village:- Amgawan, Tal : Jaithari,
Dist : Anuppur (M.P.)- 484330

Subject: Grant of Consent to Operate under section 25 of the Water (Prevention & Control of Pollution) Act,1974 & under
section 21 of the Air (Prevention & Control of Pollution) Act,1981

Ref: Your Application Receipt No. 1264577 Dt. 01/05/2023 and last communication received on Dt.29/04/2023

With reference to your above application for consent to operate has been considered under the aforesaid Acts and existing rules therein.

The M. P. Pollution Control Board has agreed to grant consent up to 30.04.2028, subject to the fulfillment of the terms & conditions,
enclosed with this letter and-

SUBJECT TO THE FOLLOWING CONDITIONS :-

a. Location: Khasra No 397/1 (0.080 Hec.),Village- Gadhi, Tahsil- Kotma, District-Anuppur (M.P.)- 484224
Latitude : 23.2825 Longitude : 81.9928

b. The capital investment: Rs. 20.47 Lakh
c. Product & Production Capacity:
sz ~ Product 5 _"_'"'l' ~ Qtyofashtobefilled
~ Fly Ash filling in Abandoned Stone Mine | |

 2,24,845.090 M.T
Note:- 1. For any change in above industry shall obtain fresh consent from the board.
2. Guidelines issued by Central Pollution Control Board in March, 2019 for disposal/utilization of fly ash for reclamation
of low lying areas and in stowing of abandoned mines/quarries shall be complied with.
3. The issuance of this Consent to operate does not convey any property rights in either real or personal property or any

exclusive privileges, nor does it authorize any invasion of personal rights, nor any infringement of Central, State or
local laws or regulation.

The Validity of the consent is up to 30/04/2028 and has to be renewed before expiry of consent validity. Online application through
XGN with annual license fees in this regard shall be submitted to this office 6 months before expiry of the consent. Board reserves

the right to amend/cancel / revoke the above condition in part or whole as and when required.
Enclosures:-
* Conditions under Water Act

* Conditions under Air Act
* General conditions

By the order of Chairman, MPPCB

e ity fom (DA Signature N}V rified ﬁ_,,»..:"/flx.;r{xv g

Gl ™ Digitally Signed p# : Chandra s S

' K4 Mohan Thakurs

Pt S wih fnbiars Date: 06/06/2043 06:55:58 PM CHANDRA MOHAN THAKUR
(Organic Authentication on AADHAR from UIDAI Server) Member Secretary
TPAV # AFY59251G9
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153 M.P. Pollution ¢,

Consent Order . E5, Areyy
2 15 Paryavaran Parisar, Bh, al “th

Tele : 0755-2466191, Fax-07 SSQL‘;

T S,

POLLUTION) ACT 1
CONDITIONS PERTAINING TO WATER (PREVENTION & CONTROL OF

1. The daily quantity of trade ¢flluent and sewage shall be Nil.

2. Trade Effluent Treatment (if any):-

intai rly to achieve followin
The applicant shall provide comprehensive effluent treatment system and maintain the same properly to g

standards- _ ’ D S S S S St S e S 0
!‘FH- R > ~ Between ‘i'\ ‘J{! o E.'I:DS“_” o Not exceed 2100 mg/l.
?Suspendcd Solids Not exceed 100 mg/l. !(.‘h]uridcs Not exceed 1000 mg/l. i
BOD: Days 27°%C Notexceed 30 mg/l. ,
Con Not exceed 250 mg/l. ' :
'Oil and prease Not exceed 10 mg/l. | . e ol W

For other parameters general standards of discharge as notified under EP Act 1986 and notified by MPPCB
from time to time shall be applicable.
3. Sewage Treatment:-

The applicant shall provide comprehensive sewage treatment system and maintain the same properly to achieve following
standards-

Between 6.5-9.0

P

;Suspended Solids Not exceed 100 mg/1.
‘igona Days 27 °C Not exceed 30 mg/l.
;COD Not exceed 250 mg/l.
:Oil and greasc Not exceed 10 mg/l.

! Fecal Coliform Not exceed 1000

: (MPN/ I_E)_O_n::.l.)“

4. The effluent shall be treated up to prescribed Standards and reuse in the process, for cooling and for green belt
devolvement/gardening within premises. Hence zero discharge condition shall be practiced. In no case treated effluent
shall be discharged outside of industry/unit premises.

5. Water meter preferably electromagnetic/ultrasonic type with digital flow recording facilities shall be installed separately

for category wise consumption of water for process & domestic purposes and data shall be submitted online through XGN

monthly patrak/statements. The industry/unit shall also monitor the treated wastewater flow and report the same online

through monthly patrak/statements. R i

'Sr Water Code (Qty in KLD) _ WC:10.0 [WWG:0.0 ’ Water Source i
I Dust Suppression 10.0 0.0 Tankers

6. Any change in production capacity, process, raw material used etc. and for any enhancement of the above prior
permission of the Board shall be obtained. All authorized discharges shall be consistent with terms and conditions of this
consent. Facility expansions, production increases or process modifications which result new or increased discharges of
pollutants must be reported by submission of a fresh consent application for prior permission of the Board.

7. All treatment/control facilities/systems installed or used by the applicant shall be regularly maintained in good working
order and operate effectively/efficiently to achieve compliance of the terms and conditions of this consent

8. The Consent does not authorize or approve the Construction of any physical structures or facilities or the
undertaking of any work in any
I. water course or within its high flood level (HFL) area /Ecologically Sensitive Areas
fi. Agriculture land / area.
iii. Reclamation of Forest land / area s permissible only if clearancefrom MoEF&CC as per Forest
Conservation Act, 1980 Is avallable,
iv. Gochar Kisan Land,

9. The specific effluent limitations and pollution control systems applicable to the discharge permitted herein are set forth as
above conditions.

10. Compilation of Monitoring data-
1. Samples and measurements taken to meet the monitoring requirements specified above shall be representative of the
volume and nature of monitored discharge.

Consent No:AW-58317
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Consent Order 154

M.P. Pollution Control Board

E-5, Arera Colony
Paryavaran Parisar, Bhopal - 16 MP

Tele : 0755-2466191, Fax-0755-2463742

i F ; ] o i
;nal;ltlit;:iu:rig;}ét;udggéi?: r{;f g:lzﬁclmcs.cslabhshu'ng test procedures for the analysis of pollutants, all sampling and

: 8 eet the monitoring requi speci h guideli
s povite i i g requirements specified above shall conform to such guidelines unless

and where it is not specified the guidall}'mmI i ?a}all et o1 ash edition:nf e Tciam dontid wpeii ications
: _ . clines as per standard methods for th inati T & iti
he Arfietican Public Health Asroalating: & e examination of Water and Waste latest edition of

. Tho s Haat ol it | ew York U.S.A. shall be used.
. ant shall take samples and measurement to meet the monthly requi i '
s o iy y requirements specified above and report online

11. Recording of Monitoring Activitics & Results-

1(.:Thc applicant shall make and maintain online records of all information resulting from monitoring activities by this
onsent.

;*LJhe applicant shall record for each measurement of samples taken pursuant to the requirements of this Consent as
ollows:

(i) The date, exact place and time of sampling

(11) The dates on which analysis were performed
(11i)Who performed the analysis?

(iv)The analytical techniques or methods used and
(v)The result of all required analysis

1ii. If the applicant monitors any Pollutant more frequently as is by this Consent he shell include the results of such
monitoring in the calculation and reporting of values required in the discharge monitoring reports which may be prescribed
by the Board. Such increased frequency shall be indicated on the Discharge Monitoring Report Form.

iv. The applicant shall retain for a minimum of 3 years all records of monitoring activities including all records of
Calibration and maintenance of instrumentation and original strip chart regarding continuous monitoring instrumentation.
The period of retention shall be extended during the course of any unresolved litigation regarding the discharge of
pollutants by the applicant or when requested by Central or State Board or the court.

12. Reporting of Monitoring Results:-

Monitoring Information required by this Consent shall be summarized and reported by submitting a Discharge Monitoring
report on line to the Board.

13. Limitation of discharge of oil Hazardous Substance in harmful quantities:-

The applicant shall not discharge oil or other hazardous substances in quantities defined as harmful in relevant regulations
into natural water course. Nothing in this Consent shall be deemed to preclude the institution of any legal action nor relive
the applicant from any responsibilities, liabilities, or penalties to which the applicant is or may be subject to clauses.

14. Limitation of visible floating solids and foam:
During the period beginning date of issuance the applicant shall not discharge floating solids or visible foam.

15. Disposal of Collected Solid waste/sludge-

All hazardous waste/sludge shall be disposed of as per the Authorization issued under Hazardous & other waste ( M&TM)
Rules 2016. And/other Solids Sludges, dirt, silt or other pollutant separated from or resulting from treatment shall be
disposed of in such a manner as to prevent any pollutant from such materials from entering any such water Any live fish,

Shall fish or other animal collected or trapped as a result of intake water screening or treatment may be returned to eaters
body habitat.

16. Provision for Electric Power Failure-
The applicant shall assure to the consent issuing authority that the applicant has installed or provided for an alternative

electric power source sufficient to operate all facilities utilized by the applicant to maintain compliance with the terms and
conditions of the Consent,

17. Prohibition of By pass system of treatment facilities-

The diversion or by-pass of any discharge from facilities utilized by the applicant to maintain compliance with the terms
and conditions of this Consent in prohibited except :

i. where unavoidable to prevent loss of life or severe property damage, or

ii. Where excessive storm drainage or run off would damage any facilities necessary for compliance with the terms and
conditions of this Consent. The applicant shall immediately notily the consent issuing authorities in writing of each such
diversion or by-pass in accordance with the procedure specified above for reporting non-compliance.

Additional Water condition:-

1. The management shall arrange the mobile toilets for the labours/employees during project implementation phase.
2. No sewage shall be allowed to disposed of without treatment. Pt e

ini id d in bottom surface of low laying area betore filling of 11y ash.
3, HDPE lining should be laid down 1 ety gﬂ?ﬁ?

This Cerr.f'ﬁmle generated from xgn.mp.nic.in are valid and does not require physical sfgﬂarmghgrﬁﬁcme can be validated online from xgn.mp.nic.in using "TPAV" Number. Page:3/7
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E-5, Arerm B
Paryavaran Parisar, Blmp.d ok

Tele : 07552466191, Fax-7ss., 4653\"“-
741"._

N iar. *

CONDITIONS PERTAINING TO AIR (PREVENTION & CONTROL OF POLLUTION) ACT 1981 ..

1. The applicant shall provide comprehensive air pollution control system consisting of control cqu,lpn;et;s as per the
proposal submitted to the Board with reference to generation of emission and same shall be operate mainltained
continuously so as to achieve the level of pollutants to the following standards:-

Consent Order

‘Name of section ~ Control equipment to be installed ? P.M, SOy, NOx (mg/NM?)
Vehicular Movement Water Sprinkler, curtain/wind breaking wall .

Unloading of flyash _Water Sprinkler, curtain/wind breaking wall | As per NAAQS

Compaction - Water Sprinkler, curtain/wind breaking wall

2. Ambient air quality at the boundary of the industry/unit premises shall be monitored and reported to the Board regularly
on quarterly basis: The Ambient air quality norms are prescribed in MoEF gazette notification no. GSR/826(E), dated:
16/11/09. Some of the parameters are as follows:

a. Particulate Matter (less than 10 micron) - 100 ug/m* (PM10 pg/m’ 24 hrs. basis)

b. Particulate Matter (less than 2.5 micron) - 60 pg/m' (PM2.5 pg/m® 24 hrs. basis)

¢. Sulphur Dioxide [SO2] (24 hrs. Basis) - 80 pg/m?

d. Nitrogen Oxides [NOx] (24 hrs, Basis) - 80 pug/m®

¢. Carbon Monoxide [CO] (8 hrs. Basis) - 2000 pg/m?

3. The industry shall take adequate measures for control of n

oise level generated from industrial activities within the
premises less than 75 dB(A) during day time and 70 dB(A)

during night time.

4. The industry/unit shall make the necessary arrangements for control of the fugitive emission from any source of
emission/section/activities.

5. All other fugitive emission sources such as leakages, seepages, spillages etc shall be ensured to be plugged or sealed or
made airtight to avoid the public nuisance.

6. The industry/ unit shall ensure all necessary arrangements for control of odour nuisance from the industrial activities or
process within premises

7. All the internal roads shall be made pucca to control the fugitive emissions of particulate matter generated due to

transportation and internal movements. Good housekeeping practices shall be adopted to avoid leakages, scepages, spillages
ete.

8. Industry shall take effective steps for extensive tree

plantaion of the local tree species for general improvement of
environmental conditions.

9. Compliance of provisions of Fly ash notification 1999 amended up

to date and the CPCB guidelines issued in this regards
in year 2019

Additional Air condition:-

I. Management shall strictly follow the guidelines namely

“Guidelines for disposal/utilization of Fly Ash for reclamation of
Low-Lying area and in stowing of Abandoned mines/ Qu

arries” issued by Central Pollution Control board on March 2019.
. The company shall make the air pollution control arrangements like water sprinkling system at site.

2

3. Create curtain or barrier around the site to avoid any nuisance in area.
4. The ash 1o be filled shall be handled in moist condition only.

5. Water sprinkling arrangements for controllin

g fugitive dust emission shall done and maintained regularly to avoid fugitive
emissions.

. The management shall install proper pollution control arrangements such as mist gun,
. The filling area shall be covered with green metti/curtains.,

- The management shall make arrangements of bulkers/automated tarpaulin covered system.
. Industry shall provide GPS in trucks, carrying ash in compliance of order passed in NGT Case no. 484/2022 & shall submit
details of GPS (connected with truck carrying fly ash) to MPPCB before start of filling ash.

10. The industry shall have to install the PTZ night vision, 360 degree moving camera in the site. The connectivity of the same
shall be given to the server of the MPPCB.

OO0 =1 O

Consent No:AW-58317
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Consent Order M.P. Pollution Control Board
E-5, Arera Colony

Paryavaran Parisar, Bhopal - 16 MP
Tele : 0755-2466191, Fax-0755-2463742

GENERAL CONDITIONS:

1. The non hazardous solid waste arresting in the industry/unit/unit premises sweeping, etc. be disposed off scientifically so as
not to cause any nuisance/pollution. The applicant shall take necessary permission from civic authorities for disposal to dumping

site. If required.

Non Hazardous Solid wastes:- e R e
{ Type of waste w - Disposal
e lines / Others.

| - .
gScmp.«‘ Plastic packing material wood, card board, gunny begs et Sale to authorized party/As Per CPCHj MoE F_ G:ud_ ines / L R

2. The applicant shall allow the staff of Madhya Pradesh Pollution Control Board and/or their authorized representative,

upon the representation of credentials: e of th
a. To inspect raw material stock, manufacturing processes, reactors, premises etc (o perform the functions of the

Board. ;
5 . : s i to
b. To enter upon the applicant’s premises where an effluent source 1s located or in which any records are required
be kept under the terms and conditions of this Consent.
c. To have access at reasonable times to any records require

Consent. o L 0B
d. To inspect at reasonable times any monitoring equipment or monitoring method required in this Consent: or,

e. To sample at reasonable times any discharge or pollutants.

d to be kept under the terms and conditions of this

3. This consent is transferable in nature, in case of any change in ownership / management, the new owner / partner /
directors / proprietor shall immediately apply for the consent with new requisite information.

4. The issuance of this Consent does not convey any property rights in either real or personal property or any exclusive
privileges, nor does it authorize any invasion of personal rights, nor any infringement of Central, State or local laws or

regulations.

5. Industry shall install separate electric metering arrangement for running of pollution control devices and this arrangement
shall be made in such fashion that any non functioning of pollution control devices shall immediately stop electric supply to
the production and shall remain tripped till such time unless the pollution control device/devices are made functional. The

record of electricity consumption for running of pollution control equipment shall be maintained and submitted to the Board

every month

6. This consent is granted in respect of Water pollution control Act 1974 or Air Pollution Control act, 1981 only and does
not relate to any other Department/Agencies. License required from other Department/Agencies have to be obtained by the
unit separately and have to comply separately as per there Act/ Rules.

7. Balance consent fee, if any shall be recoverable by the Board even at a later date.

8. The applicant shall submit such information, forms and fees as required by the board not letter than 180 day prior to the
date of expiration of this consent.

9. The industry/unit shall establish a separate environmental cell, headed by senior officer of the unit for reporting the
environmental compliances. The industry/ Unit shall submit environmental statement for the previous year ending 31st
March on or before 30th September every year to the Board.

10. Industry shall obtain membership of Emergency Response Center of the Board if needed.

} 1. Knowingly making any false statement for obtaining consent or compliance of consent conditions shall result in the
imposition of criminal penalties as provided under the section 42(g) of the Water Act or section 38 (g) of the Air Act.

12._ After notice and opportunity for the hearing, this consent may be modified, suspended or revoked by the Board in whole
or in part during its term for cause including, but not limited to, the following:

(a) Violation of any terms and conditions of this Consent.

(b) Obtaining this Consent by misrepresentation of failure to disclose fully all relevant facts.

(c) A change in any condition that requires temporary or permanent reduction or elimination of the authorized discharge.

13.0n violalion of any of the above-mentioned conditions the consent granted will automatically be taken as canceled and
necessary action will be initiated against the industry.

Consent No:AW-58317
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Paryavaran Parisar, Bhopal - 16 Mp
Tele : 0755-2466191, Fax-0755-2463742

~ Additional condition:

1. The site selected for reclamation of land shall be suitably stripped to collect the soil so that no external soil shall be
necessitated.

2. As per the MOEF&CC gazette notification of ash utilization dated 14-09-1999 andvas gmgndment on da(efi 27—0?-{
2003 and 03-11- 2009, the soil required for soil cover shall be excavated from land fill site itsell and kept separately
before taking for ash filling. _ o

3. Soil required for top or side covers shall be excavated from the site and if it is not possible to do so, only 1}1“- minimum
quantity of soil required for the purpose shall be excavated from soil borrow arca. In either case, the topsoil sh}Juld be
kept or stored separately. Voids created at soil borrow arca shall be filled up with ash with‘prapcr compaction and
covered with topsoil kept separately as above and this would be done as an integral part of project. !

4. All existing undulations, holes, cavities and excavations made for plate load tests and other soil inves‘:ugatlons, elc.
shall be reported to the Board and in start of operation shall be-filled with pond ash having requisite moisture content.
The ash thus filled shall be compacted with the help of vibratory rollers so as to achieve dry density of not less 95% as
per 1.8-2720 (Part-VII). This would result in a leveled surface upon which layer wise filling of compacted ash can be
done.

The stripped site shall be suitably leveled so that required compaction all around the ash filling area could be

achieved.

6. The soil used for the bunds/cover shall neither be granular nor black cotton soil. It shall be of good quality for
geotechnical application and shall be compacted to 95% proctor by Vibratory Roller of 15 T minimum capacity, in the
layers of 25-30 ¢m and the optimum moisture content determined before execution of work.

7. The company shall make the protection arrangements to prevent entry of cattle/livestock inside the disposal area
during execution period.

8. Care shall be taken to avoid any kind of nuisance / inconvenience to the public due to such dumping / filling activities.
Curtain shall be created around the unloading site so that no fugitive emission could be generated.

9. Arrangements like water storage tank, pumps, pipes for water sprinkling for dust suppression shall be in place during
ash filling.

10. Care shall be taken to avoid any kind of nuisance / inconvenience to the public during ash filling activities.

11. Arrangements like water storage tank, pumps, pipes for water sprinkling for dust suppression shall be maintained at
site.

12. Monitoring of ground water quality in a radius of 0.5 km shall be carried out and reported monthly during execution
of work and at quarterly interval up to two years post closure of the site.

13. Ash filling in mine void shall be done mechanically in moist (15%) condition so that ash does not get air borne and
pose fugitive dust problem.

14. Arrangements of transportation of fly ash shall be done through Tankers/ bulkers or mechanically designed tarpaulin
covered Trucks only and in wet condition.

15. In no case, fly ash or bottom ash shall be transported by open trucks / trolleys and the company shall ensure that fly
ash or bottom ash is transported in environmentally sound manner by as per the CPCB guidelines.

16. Arrangements shall be promptly maintained to ensure collection of spilled ash and transported to the disposal/usage
site immediately.

17. All the bulkers and trucks responsible for carrying fly ash shall be with valid Pollution Under Control certificates.

I8. The speed limit of vehicles carrying fly ash should be strictly enforced and it should not exceed 40 km per hour,

19. For protection of pond or water body exists within or adjoining the low lying arca, an earthen embankment of the
cross-section as given in the guidelines be constructed around the pond or water body to protect it from spilling of ash
or ingress of surface runoff into it.

20. The company shall provide the natural slope for the runoff outlet/site of the ash filled area with RCC to avoid gully
formation in this area at the closure/top level.

21. The ash in filling areas shall be placed in layers not exceeding 300 mm in compacts thickness. The placing operations
shall be such that in strips of 10-15 m of the material when compacted in the fill will be blended sufficiently to
produce specified degree of compaction and stability.

22. Arrangements for the compaction of each layer shall made to achieve maximum in-situ dry density 95% of maximum
dry density (MDD) of the material found out as per IS 2720 (Part VID), To achieve maximum compaction level use of
vibratory rollers shall be made,

23. The company shall submit closure plan with within one month from date of the issue of this letter, for the project
along with maintenance of site for post project closure atlcast for two years to develop complete green cover over the
site or farm land as per the joint agreement.

24. The company shall keep the photographs of each level along with video clips and send regularly on monthly basis to
RO & HO MPPCB.

25. Regular 06 monthly monitoring of ground water level & quality shall be carried out by establishing a network of
existing wells in the vicinity of ash filling site at least for 02 years after closure.

t shall strictly follow the guidelines namely “Guidelines for disposal/utilization of Fl Ash for
S Mg e : Consen%No:AW-SSS]? % p g

wh
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M.P. Pollution Control Board

E-5, Arera Colony
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reclamation of Low Lying arca and in stowing of Abandoned mines/ Quarries” issued by Central Pollution Control
board on March 2019,

27. Management shall maintain valid statutory/ permission during operation & maintenance of the site till complete
closure & development of site for intended use.

28. Management shall follow the route having no/low habitation for fly ash transportation.

Consent to Operate as required under the Water (Prevention & Control of Pollution) Act, 1974 & The Air (Prevention &
Control of Pollution) Act, 1981 is granted to your industry subject to fulfillment of all the conditions mentioned above.
For renewal purpose you shall have to make an application to this Board through XGN at least Six months before the

date of expiry of this consent. The applicant without valid consent (for operation) of the Board shall not bring in to use
any outlet for the discharge of effluent and gaseous emission.

For and on behalf of
M.P. Pollution Control Board

By the order of Chairman, MPPCB

Al
e Nom UIDAE

LT
w F #5 T e e by
s {e’;«p’f CHANDRA MOHAN THAKUR
T oy r Secreta
(S:gan; Authentication on AADHAR from UIDAI Server) embe ry
TPAV # AFY59251G9

Consent No:AW-58317
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Annexure R/2-8

Orox, = (€3
M.P. l'nllu(iuu”[.'.unt-l'nl Board
E-5, Arera Colony
Paryavaran Parisar, Bhopal - 16 MPp
Tele : 0785-2466191, Fax-0758-2463742

| GREEN-SMALL || Validity(A/W): 31.07.2028
Outward No:1 18794,05/09/2021
To,

CTE-Freah ’

The Occupier,
/ .

(Flyash filling in abandoned stone mine)
156,157, Village:- Amgawan, Tal sdaithard,
Dist : Anuppur (M.P.)- 484330

Subject: Grant of Consent to E
section 21 of the Air (

Your Consent to Establis
Dt.07/08/2023

Ref:

Without prejudice to the powers of this Board under section 25§
section 21 of the Air (Prevention & Control of Pollution) Act, 19
any way. this is to inform you that this Board grants
(Area-2.474 Ha), Village: Sinduri, Tal & Dist ;

SUBJECT TO THE FOLLOWING CONDITIONS :-

4. Location: Kh, No. 1157/1(Area-2.474 Ha
Latitude : 23,1130 Longitude : 81.7254
b. The capital investment: Rs. 0.12 Crs

c. Product & Production Capacity:

Product

stablish under section 25 of the Water (Preve
Prevention & Control of Pollution) Act,1981

h Application Receipt No.

CONBENT NO; *+

F-ly' ash & Bottom ash filling in Low Lying Area

Note -
I. For any change in above, the
2. Guidelines issued by Central
low lying areas and in stowi
3. Plamation should be done on top layer.
The consent (for operation) as required sh
For this purpose you shall have to make
expected date of commissioning of ash filling

obtaining consent for operation from the Board
emission.

Enclosures:-
* Conditions under Water Act

* Conditions under Air Act
¥ General conditions

T Digitally Sigried |
b, r“ L ] iy gltally gnal
e CF 1 Mohan Thaku
ll:-.u?lm'_-‘ g el Ay

Date: 05/09/2
(Organic Authentication on AADHAR from UIDAI Server)

TPAV # 81C327M5DD

all be granted to your indust
an application 1o this Board in the prescribed
activities. The applicant shall not start an
and shall not bring in to use any out let for

occupier shall obtain fresh consent from the Board.
Pollution Control Board in March, 2019 for disposal/utiliz
ng of abandoned mines/quarries shall be complied with,

Signature Noj Verified

: Chandra
02:52:21 PM

Consent No:C'TE-5881%

PCH ID: 186609

ntlon & Control of Pollution) Act.1974 & under

1299529 Dt. 08/08/2023 and last communication received on

of the Water (Prevention & Control of Pollution) Act, 1974 & under
81 and without reducing your responsibilities under the said Acts in
Consent to Establish for filling of

"fly ash in low lying area at Kh. No. 1157/
Anuppur (M.P.)- 484224

), Village: Sinduri, Tal & Dist : Anuppur (M.DP.)- 484224

Qty of Ash to be filled
1,50,007.280 M.T

ation of flv ash for rectamation of

ry after fulfillment of all the conditions mentioned above,

proforma at least two months before e
y ash disposal operation at site without
the discharge of effluent and gaseous

By the ovder of Chalrman, MPPCR
it Btk

CHANDRA MOHAN THAKUR
Member Secretary

"hix Certificate genesated from xgn.mp tein are veltd and dovs wot require physieat sigtutures, the certifivate can be valldated online
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Consent Order paryavaran Parisar, Bhopal - 16 \p
Tele : 0755-2466191, Fax-0755-246374,

e

s ¥ UTION) ACT 1974 :-
CONDITIONS PERTAINING TO WATER (PREVENTION & CONTROL O POLL

1. The daily quantity of trade cffluent and sewage shall be Nil.

2. Trade Effluent Treatment(If any):- s
The applicant shall provide comprehensive effluent treatment system as per the propo

al submitted to the Board and

maintain the same properly to achieve following standards- LS T n_lgﬂ‘_ S |
U R S e e S [Tps Not exceed - i
'pH Between § =1 _ o :.
' | lchlor Not exceed !
ESuspcndcd Solids Not exceed 100 mg/l. I’(. hlorides f
!BOD 3 Days 270C Not exceed 30 mg/l. J ' J{
[cop Not exceed 250 mg/l. L f
;:()il and grease Not exceed 10 mg/l. — '__ - s e

| 3 der EP Act 1986 and notified by MPPCB

For other parameters general standards of discharge as notified un.

from time to time shall be applicable. P—
3. Sewage Treatment (If any) :- The applicant shall provide comprehensive sewage treatment system as per the p

;uhn:iued to the Board and maintain the same properly to achieve following standards-

'pH Helw;:en 6.5-90
;Suspcnded Solids Not exceed 100 mg/l.
BODs Days 27 °C Not exceed 30 mg/l.
CcoD Not exceed 250 mg/l.
Oil and grease Not exceed 10 mg/l.

Fecal Coliform Not exceed 1000

4. The effluent shall be treated up to prescribed Standards and reuse in the process, for cooling and for green belt
devolvement/gardening within premises. Hence zero discharge condition shall be practiced. In no case treated effluent

shall be discharged outside of industry/unit premises.

(MPN/100ml) _ |

5. Water meter preferably electromagnetic/ultrasonic type with digital flow recording facilities shall be installed separately
for category wise consumption of water for mine spray, process & domestic purposes and data shall be submitted online
through XGN monthly patrak/statements. The industry/unit shall also monitor the treated wastewater flow and report the
same online through monthly patrak/statements. N _
St. Water Code (QtyinKLD) ~ [WC:100 WWG:00]  Water Source
| Dust Suppression 10.0 0.0 Tankers

6. Any change in production capacity, process, raw material used etc. and for any enhancement of the above prior
permission of the Board shall be obtained. All authorized discharges shall be consistent with terms and conditions of this
consent. Facility expansions, production increases or process modifications which result new or increased discharges of
pollutants must be reported by submission of a fresh consent application for prior permission of the Board.

7. All treatment/control facilities/systems installed or used by the applicant shall be re intai 1
: ‘ ‘ 3 gularly maintained in good i
order and operate cffecnvely/efﬁcrenlly to achieve compliance of the terms and conditions of this consent . e

8. The Consent does not authorize or approve the Constructi n i iliti
R g g s p ction of any physical structures or facilities or the
i. water course or within its high flood level (HFL) area /Ecologi i
ii. Agricultore land / area. . ¢ i e o
iii. Reclamation of Forest land / area is permissib] 7
g A p i p e only if clearancefrom MoEF&CC as per Forest
iv. Gochar Kisan Land.

. § 1 n ]l 1 10118 y
} I Ile peCli C C]HI.I{: t mitat: O mld Ollutlo con ted e

10. Compilation of Monitoring data-

I. Sdl’riples and mc&sl.ll'elrlents mken 1 q
0 meet thc moﬂltﬂlin requur cments Spec fled bO\aE s bf: leplc vV

it. Following promulgation of guidelines establishing test procedures for the analysis of pollutants, all sampl;
Consent No:CTE-58835 : SR

Ctri’ﬁ('ﬂh‘. Benerglod miCn are f ¥ r &1 Ly th, i T X mp r TPAV™ P > F
e from LEN.mp nic_in are valid and does O requas fp))‘i teal ignatures, the e If'ﬁ(u€7 validaied online fi xg TR - ?
1 : -REC. U using AF Nisotbe:
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analytical methods used to meet the monitoring requirements specified above shall conform to such guidelines unless _
otherwise specified sampling and analytical methods shall conform to the latest cldni_an of the Indian Standard spemﬁ_ce_mons}
and where it is not specified the guidelines as per standard methods for the examination of Water and Waste latest edition o
the American Public Health Association, New York U.S.A. shall be used. _ :

iii. The applicant shall take samples and measurement to meet the monthly requirements specified above and report online
through XGN the same to the Board.

11. Recording of Monitoring Activities & Results- . ‘ _ X ooy i
i. The applicant shall make and maintain online records of all information resulting from monitoring activities by this
Consent. _ )
ii. The applicant shall record for cach measurement of samples taken pursuant to the requirements of this Consent as
follows:

(1) The date. exact place and time of sampling

(11) The dates on which analysis were performed

(ii))Who performed the analysis?

()The analytical techniques or methods used and

(v)The result of all required analysis ) i
iii, If the applicant monitors any Pollutant more frequently as is by this Consent he .Lv.hc!l include the r_csulls of suc s
monitoring in the calculation and reporti ng of values required in the discharge monitoring reports which may be prescri
by the Board. Such increased frequency shall be indicated on the Discharge Monitormg_ R;port F_orm.
iv. The applicant shall retain for a minimum of 3 years all records of monitoring activities mcludmg alll re_cords of _
Calibration and maintenance of instrumentation and original strip chart regarding continuous n_:lomtonqg instrumentation.
The period of retention shall be extended during the course of any unresolved litigation regarding the discharge of
pollutants by the applicant or when requested by Central or State Board or the court.

12. Reporting of Monitoring Results:- B, . o
Monitoring Information required by this Consent shall be summarized and reported by submitting a Discharge Monitoring
report on line to the Board.

13. Limitation of discharge of oil Hazardous Substance in harmful quantities:- _
The applicant shall not discharge oil or other hazardous substances in quantities defined as harmful in relevant regulathns
into natural water course. Nothin g in this Consent shall be deemed to preclude the institution of any legal action nor relive
the applicant from any responsibilities, liabilities, or penalties to which the applicant is or may be subject to clauses.

14. Limitation of visible floating solids and foam:
During the period beginning date of issuance the applicant shall not discharge floating solids or visible foam.

15. Disposal of Collected Solid waste/sludge-

All hazardous waste/sludge shall be disposed of as per the Authorization issued under Hazardous & other waste (M&TM)
Rules 2016. And/other Solids Sludges, dirt, silt or other pollutant separated from or resulting from treatment shall be
disposed of in such a manner as to prevent any pollutant from such materials from entering any such water Any live fish,

Shall fish or other animal collected or trapped as a result of intake water screening or treatment may be returned to eaters
‘body habitat,

16. Provision for Electric Power Failure-
The applicant shall assure to the consent issuing authority that the applicant has installed or provided for an alternative

electric power source sufficient to operate all facilities utilized by the applicant to maintain compliance with the terms and
conditions of the Consent.

17. Prohibition of By pass system of treatment facilities-

The diversion or by-pass of any discharge from facilities utilized by the applicant to maintain compliance with the terms
and conditions of this Consent in prohibited except:

1 where unavoidable to prevent loss of life or severe property damage, or

1. Where excessive storm drainage or run off would damage any facilities necessary for compliance with the terms and
cpnditions of this Consent, The applicant shall immediately notify the consent issuing authorities in writing of each such
diversion or by-pass in accordance with the procedure specified above for reporting non-compliance.

18. Unit management shall submit the information online through XGN in reference to compliance of consent conditions.

Additional Water condition:- (if any) ;-

1. The management shall arrange the mobile toilets for the labours/employees during
2. No sewage shall be allowed to disposed of without treatment,

Consent No:CTE-58835

physical signatures, the certificate can be validated online

68
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3. Special provision for protection from any possibilities of leechete of lead should be made by PP.
CONDITIONS PERTAINING TO AIR (PREVENTION & CONTROL OF POLLUTION) ACT 1981 :-
system consisting of control equipments as per the proposal
shall be operated & maintained continuously so as to

1. The applicant shall provide comprehensive air pollution control
submitted to the Board with reference to generation of emission and same
achieve the level of pollutants to the following standards:-

Name of section ] Control equipment to be installed ]

Material Handling ! Water Sprinkler
lransportation Tarpaulin covered dumber As per NAAQS

Vehicular Movement Waler Sprinkler

P.M, SOy, NOx(mg/NM")

2. Ambient air quality at the boundary of the industry/unit premises shall be monitored and reported to the Board regularly
F gazette notification no. GSR/826(E), dated:

-

on quarterly basis: The Ambient air quality norms are prescribed in MoE

16/11/09. Some of the parameters arc as follows:

a. Particulate Matter (less than 10 micron) - 100 pg/m* (PM10 pg/m’ 24 hrs. basis)

b. Particulate Matter (less than 2.5 micron) - 60 ug/m* (PM2.5 ug/m’® 24 hrs. basis)

c. Sulphur Dioxide [SO2] (24 hrs. Basis) - 80 pg/m’

d. Nitrogen Oxides [NOx] (24 hrs. Basis) - 80 pg/m?

¢. Carbon Monoxide [CO] (8 hrs. Basis) - 2000 pg/m’
3, The industry shall take adequate measures for control of noise level generated from industrial activities within the
premises less than 75 dB(A) during day time and 70 dB(A) during night time.

4. The industry/unit shall make the necessary arrangements for control of the fugitive emission from any source of

emission/section/activities.

5. All other fugitive emission sources such as leakages, seepages, spillages etc shall be ensured to be plugged or sealed or
made airtight to avoid the public nuisance.

6. The industry/ unit shall ensure all necessary arrangements for control of odour nuisance from the industrial activities or
process within premises

7 All the internal roads shall be made pucca to control the fugitive emissions of particulate matter generated due to
transportation and internal movements. Good housekeeping practices shall be adopted to avoid leakages, seepages, spillages
etc.

8. Industry shall take effective steps for extensive tree plantation of the local tree species within or around the industry/unit
premises for general improvement of environmental conditions.

Additional Air condition:: (if any) :-
1. Management shall strictly follow the guidelines namely “Gu idelines for disposal/utilization of Fly Ash for reclamation of
Low-Lying area and in stowing of Abandoned mines/ Quarries” issued by Central Pollution Control board on March 2019
2. The company shall make the air pollution control arrangements like water sprinkling system at site. ,
3. Creale curtain or barrier around the site to avoid any nuisance in area.
4. The ash to be filled shall be handled in moist condition only.

5. Vehicles carrying ﬂy ash should be equipped with automatic tarpaulin covering system.
6. As per NGT order in application no. 484/2022 (Mohd. Mustak Mansuri Vs State of M.P.,) all the trucks handling fly ash

should be equipped with GPS system.

Consent No:CTE-58835
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Q_Qnsent Order 1 66 M.P. Pollution Control Board

E-S, Arera Colony
Paryavaran Parisar, Bhopal - 16 MP
Tele : 0755-2466191, Fax-0755-2463742

GENERAL CONDITIONS:

1. The non 50l ste ing i i ituni
hazardous solid waste arresting in the industry/unit/unit premises sweeping, ete. be disposed ofr scientifically so

as not to cause any nuisance/pollution. The ic IS8
5 ‘ > applicant shall take necessary permission from civie authorities for i
" A ! S5 8 ey spos
dumping site, 1f required. R

Non Hazardous Solid wastes:-
IFTypeol'wasle Quantity e Disposal

Scrap/ Plastic packing material wood, card board, gunny begs cte Record should be maintained Sale to authorized party/As Per
CPCB. MoETF Guide lines ! Others

% ; - ; ;
2. The applicant shaH allow the staff of Madhya Pradesh Pollution Control Board and/or their authorized representative,
upon the representation of credentials:

a. To inspect raw material stock, manufacturing processes, reactors, premises ele to perform the functions of the
Board.

b. To enter upon the applicant's premises where an effluent source is located or in which any recordy are required to
be kept under the terms and conditions of this Consent,

¢. To have access at reasonable times to any records required to be kept under the terms and conditions of this
Consent.

d. To inspect at reasonable times any monitoring equipment or monitoring method required in this Consent: or,

e. To sample at reasonable times any discharge or pollutants.

3: This consent is transferable in nature, in case of any change in ownership / management, the new owner / partner /
directors / proprietor shall immediately apply for the consent with new requisite information.

4. The issuance of this Consent does not convey any property rights in either real or personal property or any exclusive
privileges, nor does it authorise any invasion of personal rights, nor any infringement of Central, State or local laws or
regulations.

5. Industry shall install separate electric metering arrangement for running of pollution control devices and this arrangement
shall be made in such fashion that any non functioning of pollution control devices shall immediately stop electric supply to
the production and shall remain tripped till such time unless the pollution control device/devices are made functional. The
record of electricity consumption for running of pollution control equipment shall be maintained and submitted to the Board
every month

6. This consent is granted in respect of Water pollution control Act 1974 or Air Pollution Control act, 1981 only and does
not relate to any other Department/Agencies. License required from other Department/Agencies have to be obtained by the
unit separately and have to comply separately as per there Act / Rules.

7. Balance consent fee, if any shall be recoverable by the Board even at a later date.

8. The applicant shall submit such information, forms and fees as required by the board not letter than 180 day prior to the
date of expiration of this consent.

9. The industry/unit shall establish a separate environmental cell, headed by senior officer of the unit for reporting the
environmental compliances. The industry/ Unit shall submit environmental statement for the previous year ending 3 [st
March on or before 30th September every year to the Board.

10. Industry shall obtain membership of Emergency Response Center of the Board if needed.

I, Knowingly making any false stalement for obtaining consent or compliance of consent conditions shall result in the
imposition of criminal penalties as provided under the section 42(g) of the Water Act or section 38 () of the Air Act.

12. After notice and opportunity for the hearing, this consent may be modified, suspended or revoked by the Board in whole
or in part during its term for cause including, but not limited to, the following;

(a) Violation of any terms and conditions of this Consent,

(b) Obtaining this Consent by misrepresentation of failure to disclose fully all relevant facts.

(c) A change in any condition that requires temporary or permanent reduction or elimination of the authorized discharge.

13. On violation of any of the above-mentioned conditions the consent granted will automatically be taken as canceled and
necessary action will be initiated against the industry,

Consent No:CTE-58835
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Consent Order MLP. Pollution Camtrol Board
E~S, Arera € olony

Paryavaran Parisar, Bhopal - 16 MP
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RN\ N

Additional condition:- (if any) :-
I The site sclected for reclamation of land shall be provided with bench markings on munare (Iﬁl".; with reduced levels
Photographs of these shall be submitted with application for CTO,

2 The. site selected for reclamation of land shall be suitably stripped to collect the soil so that no external wil shall be
necessitated. Details of soil available shall be submitted with application for CT0),

3. As per the MOEF&CC gazette notification of ash utilization dated 14-09-1999 and as amendment on dated 27- G%-200% and
03-11-2009, the soil required for soil cover shall be excavated from land fill site itself and kept separately before taking for ash
filling. Details of this arca shall be submitted with application for CTO.,

4. Soil required for top or side covers shall be excavated from the site and if it 1s not possible 1 do so, only the minsmum
quantity of soil required for the purpose shall be excavated from soil borrow area. In either case, the topsoil should be kept or
stored separately. Voids created at soil borrow arca shall be filled up with ash with proper compaction and covered with topsosl
kept separately as above and this would be done as an integral part of project.

5. All existing undulations, holes, cavities and excavations made for plate Joad tests and other soil investigations, etc. shall be
reported to the Board and in start of operation shall be filled with pond ash having requisite moisture content. The ash thus
filled shall be compacted with the help of vibratory rollers so as to achieve dry density of not less 95% as per 1.5-2720 (Part-
V11). This would result in a leveled surface upon which layer wise filling of compacted ash can be done.

6. The stripped site shall be suitably leveled so that required compaction all around the ash filling arca could be achicved.
Photographs of these shall be submitted with application for CTO.

7. For reclamation of water logged or slushy ash filling area, dewatering shall be done first, followed by removal of siushy
layer of soil and/ or filling and compacting the area with gravel and boulders.

8. The soil used for the bunds/cover shall neither be granular nor black cotton soil. It shall be of good quality for geo-techniczl
application and shall be compacted to 95% proctor by Vibratory Roller of 15 T minimum capacity, in the layers of 25-30 cm
and the optimum moisture content determined before execution of work. Quality report of soil submitted with application for
CTO.

9. The company shall make the protection arrangements to prevent entry of cattle/livestock inside the disposal area during
execution period.

10. Care shall be taken to avoid any kind of nuisance / inconvenience to the public due to such dumping / filling activities.
Curtain shall be created around the unloading site so that no fugitive emission could be generated.

| 1. Arrangements like water storage tank, pumps, pipes for water sprinkling for dust suppression shall be in place prior to
application for CTO.

12. A sign board shall be put up prior to application for CTO showing reclamation site details to propagate the message of land
reclamation by use of ash.

13. Monitoring of ground water quality in a radius of 0.5 km shall be carried out and reported at the ime of CTO prior to
execution of work and at quarterly interval up to one year post closure of the site.

14. Arrangements for dumping of ash in Ash filling/low-lying area shall be done mechanically in moist (15%) condition so that
ash does not get air borne and pose fugitive dust problem,

15. Arrangements of transportation of fly ash for filling of low lying arca shall be done through Tankers’ bulkers or
mechanically designed covered Trucks only and in wet condition.

16. In no case, flyash or bottom ash shall be transported by open trucks / trollies and the company shall ensure that fly ash or
bottom ash is transported in environmentally sound manner by as per the CPCB guidelines.

|7. Arrangements shall be made by agency to ensure collection of spilled ash and transported to the disposal/usage site
immediately.

;i bulk d trucks ible for carrying fly ash shall be with valid Pollution Under Control certificates.
18. All the bulkers and trucks responsi arrycﬁn sﬁnt e o

physical signatures, the certificate can be validated online from xgn.mp.nic.in using “TPAY™ Number Page: 6/7
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Consent Order

M.P. Pollution Control Board

1 68 E-5, Arera Colony
Paryavaran Parisar, Bhopal - 16 MP

Tele : 0755-2466191, Fax-0755-2463742

19. The speed limit of vehicles carrying fly ash should be strictly enforced and it should not exceed 40 km per hour.

20. Ftlr protection of pond or water body exists within or
section as given in the guidelines
surface runoff into it.

adjoining the low lying area, an earthen embankment of the cross-
be constructed around the pond or water body to protect it from spilling of ash or ingress of

21. The company shall provide the natural slope details and the runoff outlet/side of the ash filled area shall be made of RCC to

avoid gully formation in this arca. A complete 3D (Three Dimensional) schematic view of the site shall be submitted with CTO
application.

22. Firm arrangements shall be made for following the procedure, after the arca has been prepared and levelled, ash excavated
from Borrow areas/plant having required moisture content shall be placed in layers not exceeding 300 mm in compacts
thickness. The placing operations shall be such that in strips of 10-15 m of the material when compacted in the fill will be
blended sufficiently to produce specified degree of compaction and stability.

23. Arrangements for the compaction of each layer shall made to achieve maximum in-situ dry density 95% of maximum dry

density (MDD) of the material found out as per IS 2720 (Part VII). To achicve maximum compaction level use of vibratory
rollers shall be made.

24. The company shall submit closure plan with application for CTO, for the project along with maintenance of site for post
project closure atleast for two years to develop complete green cover over the site or farm land as per the requirement.

25. The company shall keep the photographs of each level along with video clips and send regularly on monthly basis to RO &
HO MPPCB and details shall be presented with CTO application.

26. Regular monitoring of ground water level shall be carried out by establishing a network of existing wells in the vicinity of
ash filling site.

27. Management shall strictly follow the guidelines namely “Guidelines for disposal/utilization of Fly Ash for reclamation of
Low-Lying area and in stowing of Abandoned mines/ Quarries” issued by Central Pollution Control board on March 2019.

28. Management shall obtain the statutory/ necessary permission from local administration for filling of fly ash in low-lying
area prior to obtain consent to operate from the board.

29. Management shall submit the route map of fly ash transportation prior obtaining consent to operate from the board.

Consent to establish as required under the Water (Prevention & Control of Pollution) Act, 1974 and under the
Air (Prevention & Control of Pollution) Act, 1981 is granted to your unit subject to fulfillment of all the
conditions mentioned above. The Project Proponent shall submit an application to this Board through XGN Sfor
obtaining the Consent for Operation before two months of the commencement of fly ash filling. The applicant
without valid consent (for operation) of the Board shall not bring in to use any outlet for the discharge of
effluent and gaseous emission.

For and on behalf of
M.P. Pollution Control Board

By the order of Chairman, MPPCB

oG et

Uity §igw vt Adbas CHANDRA MOHAN THAKUR
(Organic Authentication on AADHAR from UIDAI Server) Member Secretary
TPAV # 81C327MSDD

Consent No:CTE-58835
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. L _ : s e
GREEN-SMALL , [ CCA-Fresh [ validity{A/W): 30,11.2028 II! CONSENT NO: *** | pomID: 186609 |
Oulﬁv"i"r‘ﬂ"ﬁiiﬂ’INH.!&N’IQUIJ - : CCansent No: AW-89441 ;
To,
The Occupier,
s, N er (N

(Flyash filling in Low Lying Area)
156,157, Village:- Amgawan, Tal : Jaithari,
Dist : Anuppur (M.P.)- 484330

Subject: Grant of Consent to Operate under section 25 of the Water (Prevention & Control of Pollution) Act,1974 & under
section 21 of the Air (Prevention & Control of Pollution) Act,1981

Ref: Your Application Receipt No. 1323827 Dt. 01/12/2023 and last communication received on Dt.29/11/2023

With reference to your above application for consent to operate has been considered under the aforesaid Acts nfnl existing rules therein
The M. P. Pollution Control Board has agreed to grant consent up to 30.11,2028, subject to the fulfillment of the terms & conditions

enclosed with this letter and-
SUBJECT TO THE FOLLOWING CONDITIONS :-

a. Location: Kh. No. 1157/1(Area-2.474 Ha), Village: Sinduri, Tal & Dist : Anuppur (M.P.)- 484224
Latitude : 23.1130, Longitude : 81.7254

b. The capital investment: Rs. 0.12 Crs
¢. Product & Production Capacity: - -
B ok g Do Product Qty of ash to be filled
Fly ash & Bottom ash filling in Low Lying Area 1,50,007.280 M.T
Special Conditions:-

1. For any change in above industry shall obtain fresh consent from the board.

2. Guidelines issued by Central Pollution Control Board in March, 2019 for disposal/utilization of fly ash for recl
low lying areas and in stowing of abandoned mines/quarries shall be complied with.

3.1t shall be the responsibility of TPP Management to do the adequate plantation and maintain it for minimum 03 year ate
filling of fly in ash low lying arca.

4. The industry shall ensure that all the arrangement of control of air pollution are
ash in low lying area.

5. Industry shall ensure that all the vehicles which are used for transportation of fly ash are having GPS. The details ot
vehicles, registration number along with GPS link shall be provided to Board.

6. All the vehicles have provision of automatic tarpaulin cover or heavy duty cover having thickness about 400 GSM or
more of adequate size shall be used to avoid fall of fly ash during transportation.

amation ol

made at site before starting filling of {1y

The Validity of the consent is up to 30/11/2028 and has to be renewed before expiry of conse

XGN with annual license fees in this regard shall be submitted to this office 6 months
the right to amend/cancel / revoke the above condition in part or whole as and when re

nt validity. Online application through
before expiry of the consent. Board reserves

quired.
Enclosures:-
* Conditions under Water Act
* Conditions under Air Act
* General conditions
By the order of Chairman, MPPCR
B i i Signature Nof.Verified A AL
5 Loty Digitally Signed b4 : Chandra ik :
i : Mohan Thakurs
Fastaty Sl i At Date; 26/12/2023 03:28:26 PM CHANDRA MOHAN THAKUR
(Organic Authentication on AADHAR from UIDAI Server)

Member Sceretay
TPAV # X17AU6XS7I "y

73



170

Consent Order

M.P., Pollution Congy) Boy
ar

E-5, Arera ¢
Paryavaran Parisar, Bhopal - |

7 Tele 1 0755-2466191, Fax-0755-24637,,

CONDITIONS PERTAINING TO WATER (PREVENTI ROL OF POLLUTION) ACT 1974 :-
1. The daily quantity of trade efMuent and sewage shall be Nil,
2. Trade Effluent Treatment (if any):-

The applicant shall provide comprehensive effluent treatment system and maintain the same properly to achieve following
standards-

pH ! ey . l]ciwfcn . 55-90 . I:TI)S i Not cxn.;.s.:c-:d I ZIfl;li "rny'i.
ESU‘-*I"“N‘CG Solids Not exceed 100 mg/l, Chlorides Not exceed 1000 mg/l
in(}ha Days 27°C Not exceed 30 mg/l,

|COD Not exceed 250 mg/l.

%iUil and grease Not exceed 10 mg/l. !

For other parameters general standards of discharge as notified under EP Act 1986 and notified by MPPCB
from time to time shall be applicable.

3. Sewage Treatment(if any):-
The applicant shall provide comprehensive sewage treatment system and maintain the same properly to achieve following
standards-

{pH Between 65-9.0 o
:Suspcnded Solids Not exceed 100 mg/l,
IB()D_,, Days 27 °C Not exceed 30 my/l.

oD Not exceed 250 mg/l.

Oil and grease Not exceed 10 mg/l.

Fecal Coliform Not exceed 1000

((MPN/100ml)

4. The effluent shall be treated up to prescribed Standards and reuse in the process, for cooling and for green belt

devolvement/gardening within premises. Hence zero discharge condition shall be practiced. In no case treated effluent
shall be discharged outside of industry/unit premises,

5. Water meter preferably electromagnetic/ultrasonic type with digital flow recording facilities shall be installed separately
for category wise consumption of water for process & domestic purposes and data shall be submitted online through XGN

monthly patrak/statements. The industry/unit shall also monitor the treated wastewater flow and report the same online
through monthly patrak/statements.

[Sr| Water Code (Qty in KLD) [WC:10.0 [WWG:00|  Water Source
1 Dust Suppression _ | 100 00 | Tankers

6. Any change in production capacity, process, raw material used etc. and for any enhancement of the above prior
permission of the Board shall be obtained. All authorized discharges shall be consistent with terms and conditions of this
consent. Facility expansions, production increases or process modifications which result new or increased discharges of
pollutants must be reported by submission of a fresh consent application for prior permission of the Board.

7. All reatment/control facilities/systems installed or used by the applicant shall be regularly maintained in good working
order and operate effectively/efficiently to achieve compliance of the terms and conditions of this consent

8. The Consent does not authorize or approve the Construction of any physical structures or facilities or the
undertaking of any work in any

i, water course or within its high flood level (HFL) area /Feologically Sensitive Areas

fi. Agriculture land / area.

iti. Reclamation of Forest land / area is permissible only if clearancefrom MoEF&CC as per Forest
Conservation Act, 1980 is avallable.

iv. Gochar Kisan Land.

9, The specific effluent limitations and pollution control systems applicable to the discharge permitted herein are set forth as
above conditions.

10. Compilation of Monitoring data-

i. Samples and measurements taken to mect the monitoring requirements specified above shall be representative of the
volume and nature of monitored discharge.

Consent No:AW-59441
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1 71 M.P. Pollution Control Board

E-5, Arera Colony
Paryavaran Parisar, Bhopal - 16 MP
Tele : 0755-2466191, Fax-0755-2463742

: o s I Lo suw
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d the guidelines as

. ch guidelines unless
nform to the latest edition of the Indian Standard specifications

per standard methods for the examination of
E of Water and W xditi
New York U.S.A. shall be used, i

otherwise specified sampling a
and where it is not specifie
the American Public Health Association

s & (& l
N H.](I._ ] Il“ I : an 1 neasur men l(’l meel ”1:(.. |“nnth|y IqulIlCﬂ‘lLlll‘i SpLL”[Cd ab(“‘c a"d 'cme 0"" €

11. Recording of Monitoring Activitics & Results-

ii. The appli S -
followgpp icant shall record for each measurement of samples taken pursuant to the requirements of this Consent as

) The date, exact place and time of sampling

(11) The dates on which analysis were performed

(11i))Who performed the analysis?

(iv)The analytical techniques or methods used and
= (V)The result of all required analysis
il It_‘lhn_: ap]_:lllcam monitors any Pollutant more frequently as is by this Consent he shell include the results of such
monitoring in the calculation and reporting of values required in the discharge monitoring reports which may be prescribed
!Jy the Boarc_l. Such increased frequency shall be indicated on the Discharge Monitoring Report Form.
v, Thc g.pphcant shall retain for a minimum of 3 years all records of monitoring activities including all records of
Calibratlmn and maintenance of instrumentation and original strip chart regarding continuous monitoring instrumentation.
The period of retention shall be extended during the course of any unresolved litigation regarding the discharge of
pollutants by the applicant or when requested by Central or State Board or the court.

12. Repprting of Monitoring Results:-
Monitoring Information required by this Consent shall be summarized and reported by submitting a Discharge Monitoring
report on line to the Board.

13. Limitation of discharge of oil Hazardous Substance in harmful quantities:-

The applicant shall not discharge oil or other hazardous substances in quantities defined as harmful in relevant regulations
into natural water course. Nothing in this Consent shall be deemed to preclude the institution of any legal action nor relive
the applicant from any responsibilities, liabilities, or penalties to which the applicant is or may be subject to clauses.

14. Limitation of visible floating solids and foam:
During the period beginning date of issuance the applicant shall not discharge floating solids or visible foam.

15. Disposal of Collected Solid waste/sludge-

All hazardous waste/sludge shall be disposed of as per the Authorization issued under Hazardous & other waste (M&TM)
Rules 2016. And/other Solids Sludges, dirt, silt or other pollutant separated from or resulting from treatment shall be
disposed of in such 2 manner as to prevent any pollutant from such materials from entering any such water Any live fish,
Shall fish or other animal collected or trapped as a result of intake water screening or treatment may be returned to eaters

body habitat.

16. Provision for Electric Power Failure- ‘ : ; '
The applicant shall assure to the consent issuing authority that the applicant has installed or provided for an alternative

electric power source sufficient to operate all facilities utilized by the applicant to maintain compliance with the terms and
conditions of the Consent.

17. Prohibition of By pass system of treatment facilities- . o . .
The diversion or by-pass of any discharge from facilities utilized by the applicant to maintain compliance with the terms
and conditions of this Consent in prohibited except :

i where unavoidable to prevent loss of life or severe property damage, or ! ‘ .

ii. Where excessive storm drainage or run off would damage any facilities necessary for culll!‘)]}lﬂﬂ‘{:t‘ ws_tll1 the terms and
conditions of this Consent. The applicant shall immediately notify the consent issuing authorities in writing of each such
diversion or by-pass in accordance with the procedure specified above for reporting non-compliance.

Additional Water condition:-

1. The management shall arrange the mobile toilets for the 1

2. No sewage shall be allowed to dispose without treatment. Mo S
ini i i : low laying area before filling of fly ash.
3. HDPE lining should be laid down In botton&g:;i’:::‘eﬁg:gwj 4451

abours/employees during project implementation phase.

Jid and dees not require physical signatures, the certificate can be vaiidated online from xgn.mp.nic.in using "TPAV" Number Page: 3/7
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Consent Order on Conte
Paryavaran Parisar, Bhopal - | 2\0.,}

Tele : 0755-2466191, Fax-0755-2463'_}:1

4. The unit management shall carry the Jeachate study of arca by competent agency.
CONTROL OF POLLUTION) ACT 1981 :-

CONDITIONS PERTAINING TO AIR PREVENTION &
onsisting of control equipments as per the

rehensive air pollution control system ¢ per
h reference to generation of emission and same shall be operated & maintained

1. The applicant shall provide comp
proposal submitted to the Board wit

continuously so as to achieve the level of pollutants to the following standards:- - B
Name of section | " Control equipment to be installed P.M, SOx, NOx (mg/NM")
[Vehicular Movement Water Sprinkler, curtain/wind breaking wall

| As per NAAQS

~Water Sprinkler, curtain/wind breaking wall
Water Sprinkler, curtain/wind breaking wall

cmises shall be monitor
bed in MoEF gazette notification no. GSR/8

Unloading of flyash

Compaction
ed and reported to the Board regularly

2. Ambient air quality at the boundary of the industry/unit pr
on quarterly basis: The Ambient air quality norms are preseri 26(E), dated:
16/11/09. Some of the parameters are as follows:
a. Particulate Matter (less than 10 micron) - 100 pg/m* (PM10 pg/m’ 24 hrs. basis)
b Particulate Matter (less than 2.5 micron) - 60 pg/m* (PM2.5 ug/m® 24 hrs. basis)
¢. Sulphur Dioxide [SO2] (24 hrs. Basis) - 80 pg/m?
d. Nitrogen Oxides [NOx] (24 hrs. Basis) - 80 pg/m?
¢. Carbon Monoxide [CO] (8 hrs. Basis) - 2000 pg/m?®

3. The industry shall take adequate measures for control of noise level generated from industrial activities within the

premises less than 75 dB(A) during day time and 70 dB(A) during night time.

4. The industry/unit shall make the necessary arrangements for control of the fugitive emission from any source of

emission/section/activities,

5. All other fugitive emission sources such as leakages, seepages, spillages etc shall be ensured to be plugged or sealed or

made airtight to avoid the public nuisance.
6. The industry/ unit shall ensure all necessary arrangements for control of odour nuisance from the industrial activities or
process within premises

a to control the fugitive emissions of particulate matter generated due to

7. All the internal roads shall be made pucc
d housekeeping practices shall be adopted to avoid leakages, seepages. spillages

transportation and internal movements. Goo

etc.

% Industry shall take effective steps for extensive tree plantation of the local tree specics for general improvement of

environmental conditions.

9. Compliance of provisions of Fly ash notification 1999 amended upto date and the CPCB guidelines issued in this regards

in year 2019

Additional Air condition:-
1. Management shall strictly follow the guidelines namely “Guidelines for disposal/utilization of Fly Ash for reclamation of
Low-Lying area and in stowing of Abandoned mines/ Quarries™ issued by Central Pollution Control board on March 2019.
2. The company shall make the air pollution control arrangements like water sprinkling system at site.
3. Create curtain or barrier around the site to avoid any nuisance in area.

4. The ash to be filled shall be handled in moist condition only.

5. Water sprinkling arrangements for controlling fugitive dust emission shall done and maintained regularly to avoid fugitive

emissions.
6. The management shall install proper pollution control arrangements such as mist gun.
7. The filling arca shall be covered with green metti/curtains.
ts of bulkers/automated tarpaulin covered system & GPS System equipped vehicles

8. The management shall make arrangemen
for ash transportation.

Consent No:AW-59441
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1 73 M.P. Pollution Control Board
E-5, Arera Colony

Paryavaran Parisar, Bhopal - 16 MP
Tele : 0755-2466191, Fax-0755-2463742

Consent Order

GENERAL CONDITIONS:

1. The non hazardous solid waste arresting in the industry/unit/unit premises sweeping, ctc.
not to cause any nuisance/pollution, The applicant shall take necessary permission from civi

site. If required.

be disposed off scientifically so as
¢ authorities for disposal to dumping

Non Hazardous Solid wastes:- d
Disposal [
Sale to authorized party/As Per CPCRB. MoEF Guide ETTS F.Ut_r:crs. . i)

| Type of waste

Scrap/ Plastic packing material wood, card board, gunny begs etc

2. The applicant shall allow the staff of Madhya Pradesh Pollution Control

upon the representation of credentials: ' the functions of the
a. To inspect raw material stock, manufacturing processes, reactors, premises etc t perfor e RuCHON

Board and/or their authorized representative,

Board. |
mises where an effluent source is located or in which any records are required 1o

b. To enter upon the applicant’s pre
be kept under the terms and conditions of this Consent. 4 sonditions ol i
¢c. To have access at reasonable times to any records required to be kept under the terms and conditions !

o g itori ired in this Consent: or
d. To inspect at reasonable times any monitoring equipment or monitoring method required in this .C - ar,

e. To sample at reasonable times any discharge or pollutants.
3. This consent is transferable in nature, in case of any change in ownership / management, the new owner / partner /

directors / proprietor shall immediately apply for the consent with new requisite information.
or personal property or any exclusive

4. The issuance of this Consent does not convey any property rights in either real
f Central, State or local laws or

privileges, nor does it authorize any invasion of personal rights, nor any infringement o

regulations.

1all install separate electric metering arrangement for running of pollution control devices and this arrangement

5. Industry sl :
ely stop electric supply to

shall be made in such fashion that any non functioning of pollution control devices shall immediat ;
the production and shall remain tripped till such time unless the pollution control device/devices are made funcnonal. The
record of electricity consumption for running of pollution control equipment shall be maintained and submitted to the Board

every month

6. This consent is granted in respect of Water pollution control Act 1974 or Air Pollution Control act, 1981 only and does
not relate to any other Department/Agencies. License required from other Department/Agencies have to be obtained by the

unit separately and have to comply separately as per there Act / Rules.

7. Balance consent fee, if any shall be recoverable by the Board even at a later date.

8. The applicant shall submit such information, forms and fees as required by the board not letter than 180 day prior to the
date of expiration of this consent.

9. The industry/unit shall establish a separate environmental cell, headed by senior officer of the unit for reporting the
environmental compliances. The industry/ Unit shall submit environmental statement for the previous year ending 31st

March on or before 30th September every year to the Board.
10. Industry shall obtain membership of Emergency Response Center of the Board if needed.

1. Kpf)wing]y 'ma?king any f:alse statement for obtaining consent or compliance of consent conditions shall result in the
imposition of criminal penalties as provided under the section 42(g) of the Water Act or section 38 (g) of the Air Act.

]2.» After notice and opportunity for the hearing, this consent may be modified, suspended or revoked by the Board in whole
or in part during its term for cause including, but not limited to, the following;

(a) Violation of any terms and conditions of this Consent.

(b) Obtaining this Consent by misrepresentation of failure to disclose full y all relevant facts

(c) A change in any condition that requires temporary or permanent reduction or climinatior; of the authorized discharge.

13. On violation of any of the above-mentioned conditio i i
‘ ' - ; ns the consent granted will automatically be tak
necessary action will be initiated against the industry. " S

Consent No:AW-59441

his Certificate genevated from Xgn.mp.nic.in are valid and does not require physical signatures, the certificate can be validated online from xgn.mp.nic.in using "TPAV™ Numbe Plg
.mp.nic. Number. e:5/7
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174 M.P. Pollution Control Boarg

t Order E-5, Arera Colon}.
S Paryavaran Parisar, Bhopal - 16 Mp
Tele : 0755-2466191, Fax-0755-2463742

Additional condition:-

1.

-
‘.

10.
1.

17.
1%,
19.

20,

21,

22.

23.

24.

25.

26.

- Monitoring of ground water quality in a radius of 0.5 km shall be carri
. Ash filling in mine void shall be done mechanicall
. Arrangements of transportation of fly ash shall be done throu
- In no case, fly ash or bottom ash shall be transported by open trucks / trolleys and the com

- Arrangements shall be promptly maintained to ensure collection of s

;S al soil shall be
The site selected for reclamation of land shall be suitably stripped to collect the soil so that no extern
necessitated. d 27-08-
As per the MOEF&CC gazette notification of ash utilization dated 14-09-1999 andrirlls E'ltmei?sil;}e:j:d(};eg?l:cpara[cly
2003 and 03-11- 2009, the soil required for soil cover shall be excavated from land fill site
before taking for ash filling, ‘ s
Soil rc‘quircéi1 for top or sidgc covers shall be excavated from the site and if it is not posstble to do so, only th‘T n;,?;ﬂubrz
quantity of soil required for the purpose shall be excavated from soil borrow area. In crlhcr‘casc, the topsoi st_ =
kept or stored separately. Voids created at soil borrow area shall be filled up with ash wnthlproper compaction a
covered with topsoil kept separately as above and this would be done as an integral part anrnjcct_, . s g
All existing undulations, holes, cavitics and excavations made for plate load tests and other Sf_n! investigations, etc.
shall be reported to the Board and in start of operation shall be-filled with pond ash having requisite moisture content.
The ash thus filled shall be compacted with the help of vibratory rollers so as to achieve dry density of not less 95% as

per 1.5-2720 (Part-VII). This would result in a leveled surface upon which layer wise filling of compacted ash can be
done.

The stripped site shall be suitably leveled so that required compaction all around
achieved,

The soil used for the bunds/cover shall neither be
geotechnical application and shall be compacted to 95
layers of 25-30 ecm and the optimum moisture content
The company shall make the protection arran
during execution period.

Care shall be taken to avoid any kind of nuisance / inconvenienc
Curtain shall be created around the unloadin

Arrangements like water storage tank,
ash filling.

the ash filling area could be

granular nor black cotton soil. It shall be of good quality for
% proctor by Vibratory Roller of 15 T minimum capacity, in the
determined before execution of work.

gements to prevent entry of cattle/livestock inside the disposal area

¢ to the public due to such dumping / filling activities.
g site so that no fugitive emission could be generated.

pumps, pipes for water sprinkling for dust suppression shall be in place during

Care shall be taken to avoid any kind of nuisance / inconvenience to the public during ash filling activities,
Arrangements like water storage tank, pumps, pipes for water sprinkling for dust suppression shall be maintained at
site,

ed out and reported monthly during execution

of work and at quarterly interval up to two years post closure of the site

y in moist (15%) condition so that ash does not get air borne and
pose fugitive dust problem.

gh Tankers/ bulkers or mechanically designed tarpaulin
covered Trucks only and in wet condition.

pany shall ensure that fly
lines.
pilled ash and transported to the disposal/usage

ash or bottom ash is transported in environmentally sound manner by as per the CPCB guide

site immediately.
All the bulkers and trucks responsible for carrying fly ash shall be with va
The speed limit of vehicles carrying fly ash should be strictl
For protection of pond or water body exists within or adj
cross-section as given in the guidelines be constructed
or ingress of surface runoff into it.

The company shall provide the natural slope for the runoff outlet/site of the ash tilled
formation in this area at the closure/top level.

The ash in filling areas shall be placed in layers not exceedin
shall be such that in strips of 10-15 m of the material wh
produce specified degree of compaction and stability.
Arrangements for the compaction of each layer shall made to achieve
dry density (MDD) of the material found out as per 1S 2720 (P
vibratory rollers shall be made,

The company shall submit closure plan with within one month from date of the issuc of this
along with maintenance of site for post project closure atleast for two yeirs
site or farm land as per the joint agreement.

The company shall keep the photographs of each level along with video clips and send regularly on monthly basis to
RO & HO MPPCB,

Regular 06 monthly monitoring of ground water level & quality shall be carried out by establishing a network of
existing wells in the vicinity of ash filling site at least for 02 years after closure,

Management shall strictly follow the guidelines namely “Guidelines for disposal/utilization of Fly Ash for
£ 4 Cunsen% No:AW-59441

lid Pollution Under Control certificates.
y enforced and it should not exceed 40 km per hour,

oining the low lying area, an earthen embankment of the
around the pond or water body to protect it from spilling of ash

area with RCC to avoid gully

g 300 mm in compacts thickness. The placing operations
en compacted in the fill will be blended sufficiently to

maximum in-situ dry density 95% of maximum
art VIT). To achieve maximum compaction level use of

letter, for the project
to develop complete green cover over the

Thus Cevtificaic generated from xgn.mp.nic.in are valid and does not require physical signatures, the certificate can be validuted online from xgn.mp.nic.in using "TPAV" Number.

Page: 6/7
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Consent Order 175

M.P. Pollution Control Board

E-5, Arera Colony

Paryavaran Parisar, Bhopal - 16 MP
Tele : 0755-2466191, Fax-0755-2463742

'f reclamation of Low Lying area and in stowing of Aband inay/ it : :
bioard 61 Miarch 2010, go andoned mines/ Quarries” issued by Central Pollution Control

27. Management shall maintain valid statutory/ permission during operation & maintenance of the site till complete
closure & development of site for intended usc.

Management shall follow the route having no/low habitation for fly ash transportation.

Management shall provide the list of truck number (equipped with GPS) likely to be used for fly ash transportation.
Management shall ensure the CCTV surveillance of truck used for transportation of ash and shall ensure entry of truck
and fly ash quantity in log book at factory premises and disposal site.

28.
29,
30.

Consent to Operate as required under the Water (Prevention & Control of Pollution) Act, 1974 &The Air (Prevention &
Control of Pollution) Act, 1981 is granted to your industry subject to fulfillment of all the conditions mentioned above.
For remewal purpose you shall have to make an application to this Board through XGN at least Six months before the
date of expiry of this consent. The applicant without valid consent (for operation) of the Board shall not bring in to use
any outlet for the discharge of effluent and gaseous emission.

For and on behalf of
M.P. Pollution Control Board

By the order of Chairman, MPPCB

e ’ Moo UZEAL W-% \“‘-’;é""/tw
y (el ° S
e ;f o "
Trgiaiy Foge, ek Akbal e

CHANDRA MOHAN THAKUR
(Organic Authentication on AADHAR from UIDAI Server) Member Secretary
TPAV # X17AU6XS71

Consent No:AW-59441

This Certificate generated from xgn.mp.nic.in are valid and does not require physical signatures, the certificate can be validated online from xgn.mp.nic.in uging "TPAV" Number.
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Annexure R/2-10

Guidelines for disposal/utilisation of Fly Ash for
reclamation of Low Lying Areas and in stowing of
Abandoned mines/Quarries

Central Pollution Control Board
March, 2019

1|Pagé
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5.1.6 Restrictions :

f{ec!amation of area by ash shall not be permitted in the following areas :

I.  Flood plain area/Ecologically Sensitive Areas.

ii.  Agriculture land / area.

iii.  Reclamation of Forest land / area is permissible only if clearance
from MoEF&CC as per Forest Conservation Act, 1980 is available.

iv. Gochar Kisan Land.

5.2 Preparation of filling area

5.2.1 The entire area meant to receive the ash and earth filling shall be
stripped by minimum 150 mm. The exact depth of stripping shall be decided
by the Engineer-in-Charge depending upon nature of top soil and the
vegetation present. All organic matter, vegetation, roots, stumps, bushes,
rubbish, swamp materials, etc. shall be removed from the site. The
stripping material and other unsuitable materials as referred above shall be
kept away from the area to be filled up so that these do not get mixed up
with filling material and disposed off to a place as decided by the Engineer-
in-Charge.

5.2.2 Levelling

All existing undulations, holes, cavities and excavations made for plate load
rests and other soil investigations, etc. shall be filled with pond ash having
requisite moisture content. The ash thus filled shall be compacted with the
help of vibratory rollers so as to achieve dry density of not less 95% as per
1.5-2720 (Part-VII). This would result in a levelled surface upon which layer
wise filling of compacted ash can be done.

5.2.3 Protection of pond or water body adjoining or within the working
site: If any pond or water body exists within or adjoining the low lying area
/quarry then an earthen embankment of the cross-section as given in the
Figure below be constructed around the pond or water body to protect it
from

spilling of ash or ingress of surface runoff into it.

2 feet

0.5 m more than the
Height of the propose
Reclaimed area

|

Cross- section of water body protection embankment

lope 1:1.25

é‘/

13|Page
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Annexure R/2-11

Harad, Madhya Pradesh, India
A163, Harad Railway Station Rd, Harad, Madhya Pradesh 484444, India

¢ Lat 23167211°
*.. Long 81.908679°
28/09/24 12:29 PM GMT +05:30

TE
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= 2 = . = i, e

Jaithari, Madhya Pradesh, India

4P8C+2JQ, Road, Jaithari, Senduri, Madhya Pradesh 484224, India
Lat 23.113491°

Long 81.721423°

8 28/09/24 03:55 PM GMT +05:30
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e i)} GPS Map Camera

Ve &

Jaithari, Madhya Pradesh, India
4P8C+2JQ, Road, Jaithari, Senduri, Madhya Pradesh 484224, India
Lat 23.113259°

Long 81.721708°

28/09/24 03:56 PM GMT +05:30
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Harad Madhya Pradesh Indla

Harad Railway Station Rd, Harad, Madhya Pradesh 484444, India
| Lat 23.167753°

Long 81.910408°

| 28/09/24 12:59 PM GMT +05:30

- T 5 Pl
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RED CATEGORY
=
Sr. Industries/activities/projects
Highly polluting 17 type
1 Aluminum smelter
2 Bulk / Basic drugs and related R&D activities
' 3 | Cement (clinker plant, Cement grinding/blending)
4 Chlor-Alkali
- Copper Smelter
6 Distilleries
7 Dyes and Dye-Intermediates
8 Fertilizer (Basic) (Excluding formulation).
9

Iron and Steel (involving processing from ore /scrap/integrated steel plants and/or Sponge iron units)
10 Qil Refinery ( Mineral Qil or Petro Refineries)

11 Pesticides /Insecticides/ Fungicides/ Herbicides/ Agro chemical, (Technical) (Excluding formulation)
12 Petrochemicals (Manufacturing including processing of emulsions of oil & water and not merely use
as raw material)

13 Pulp & Paper (Large-Agro+ wood), Small Pulp & Paper (agro based-wheatstraw/rice husk)

14 Sugar (excluding Khandsari)

15 Tanneries

16 Thermal Power Plants

17 Zinc Smelter i
Other Red Category

18 Airports and commercial Alr Strips

19 Asbestos and asbestos based industries

20 Automobile servicing, repairing and painting ( waste water > 100 KLD)

21 Automobiles Manufacturing (integrated facilities, metal finishing)

22 Bank Note Press

23 | Basic Chemicals and electrochemical and its derivatives including manufacture of acids.

24 Building & construction projects Built up area > = 20,000 Sqmt. / Land/arca development project >
=50 hectare

25 Bulk Petroleum Storage depot

26 Ceramics, Refractories (coal consumption > 12 MTD)

27 | CFL, wbe light, bulb etc. (using mercury & its compound)

28 Chlorates, perchlorates and peroxides ‘

29 | Chlorine, fluorine, bromine, lodine and their compounds o

30| Coal Washeries (Waste water > 100 KLD) ,

31 __ | Coke making, liquefaction, coal tar distillation or fuel gas making by fossil fuel

32 Common treatment and disposal facilities (CETP, CTSDF, E-Waste recycling, CBMWTF,

Solvent/Acid recovery plant, MSW, sanitary landfill sites, STP)
33 Dg set of capacity > 5§ MW
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80 Shot/ Sand/ Grit blasting, 1 8@

8 Silk screen printing, Saree printing by wooden blocks

82 | Smokeless coal briquettes

3 :"“‘Y painting, paint baking, paint stripping (Job work)

teel and steel products using various furnaces like open hearth furnace/induction furnace/arc

uﬁlnr;:fcgé;bmerged arc furnace/basic oxygen furnace/hot rolling reheated furnace (If not covered

85 | Surgical and medical products involving prophylactics and latex

86 | Surgical cotton (Waste water < 100 KLD)

87 | Synthetic detergents and soaps (Only by mixing)

88 | Scrapping Centers (for End of Life of Vehicles and other scraps such as plant and machineries,
structural material, railway coaches and wagons etc.)/ Dismantling of rolling stocks (wagons/coaches )
a. _ Collection, De-Pollution, Dismantling Centers and Shredding Centers.
b. _ Collection, De-Pollution, and Dismantling Centers.
¢.__Shredding Centers (can include white goods*/other scraps also)

89 | Tephlon based products

90 | Thermocol manufacturing

91 Thermometer making

92 Tobacco products including cigarettes and tobacco processing

93 Transformer repairing/manufacturing(dry process only)

94 Tyres and tubes vulcanization/hot retreading

95 Vegetable oils_solvent extraction

96 | Washing of used sand by hydraulic discharge

97 | Stand alone Water Treatment Plant (> 1 MLD but < 10 MLD)

98 | Wire drawing & Wire netting

99 | Almirah , Grill Manufacturing (with spray painting )

100 | Compressed/Refined Bio-Gas, Bio-Diesel etc. Production from Bio-degradable Wastes etc.

101 | Construction and demolition (C&D) Waste Processing Plant.

102 | Gold Assaying & Hallmarking Centers '

103 | Lead oxides/ Lead plates and its derivatives. (directly from metal)

104 | Pesticides /Insecticides/ Fungicides/ Herbicides/ Agro chemical (only formulation)

105 | Stand alone Sewage Treatment Plant (> 50 KLD but < 100 KLD)

106 | Decoration of ceramic cups & plates etc. by other than electric / gas furnace

107 | Foundry operations (Capacity < 5MT/hour)

108 | Mechanized laundry without boiler (Waste water > 100 KLD ).

GREEN CATEGORY

Sr. | Industries/activities/projects

1 Aluminum / Stainless Steel / Brass / Copper utensils other than domestic purpose etc. by pressing only
(dry mechanical operation)

2 Arva Rice mill & rice hullers

3 Automobile fuel outlet (only dispensing)

4 Ayurvedic, Unani and Homeopathic medicine (without boiler)

5 Bakery /confectionary/ Sweets production (with production capacity > 100 kg but <ITPD)

6 Biomass Briquettes without using toxic or hazardous wastes

7 Blending of melamine resins & different powder additives by physical mixing

8 Candy / Confectionary / Toffee

9 Cardboard or corrugated box and paper products (excluding paper or pulp manufacturing and without
using boiler)

10 | Carpentry and wooden furniture manufacturing workshop (excluding saw mill) with the help of
electrical (motorized) machines such as electric wood planner, steel saw cutting circular blade etc.

11 | Cement products (without using Asbestos) like pipe, pillar, jafri, well ring, blocks/tiles etc. (> 1 TPD)

12 | Ceramic colour manufacturing by mixing & blending only (not using boiler and wastewater recycling
process)

13 | Chilling plant and Ice making without use of ammonia

14 | Chilling plant, cold storage and lce making

15 | CO, recovery

16 | Coke briquetting (sun drying)

17 | Cotton ginning and pressing

118 | Cotton spinning & weaving (small scale)

19 | Cutting, sizing and polishing of stones service industries

20 | Cutting, sizing of flag stones

21 | Daal Mills
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ig g?:"m‘““ of ceramic cups & plates etc. by electric/gas furnace (Investment > Rs. 1 Crore) ]
. sel Generator sets (15 KVA to | MVA) o]

34 Dfe‘.“@' pump repairing & servicing stations i

23 Digital printing on PVC cloth

26 | Distilled water (without boiler)with electricity as source of heat (> | KLD)

27 | Emery powder(fine dust of sand) manufacturing

28 | Facility of handling, storage and transportation of food grains in bulk.

29 | Flour mills (excluding Domestic Aatta Chakki)

30 | Fly ash bricks/blocks manufacturing (Investment > Rs. | Crores)

31| Fly ash export, transport and disposal facilities. (Excluding Ash Dyke)

32 | Glass, ceramic, earthen potteries and tile manufacturing using electrical kiln or not involving fossil
fuel kilns

33 | Glue from starch (physical mixing) - s

34 | Gold and Silver smithy (purification with acid, smelting operation and sulfuric acid polishing
operation et e

35 | Heat mgmem with any of the new technology like ultrasound probe, induction hardening, ionization
beam, gas carburizing elc.

36 | Hotels (> 10 rooms but <20 rooms) .

37 | Insulation and other coated papers (excluding paper or pulp) manufacturing

38 | Khandsari sugar / Juggery (Using Boiler) X

39 | Leather cutting and stitching (more than 50 machines and using motor) 2]

20| Leather footwear and leather products (excluding tanning and hide processing) except cottage scale

41 | Lubricating oils, greases or petroleum based products (only blending at normal temperature)

42 | Manufacturing of optical lenses (using electrical furnace) y

43 | Manufacturing of pasted veneers without using boiler or Thermic Fluid Heater or by sun-drying

44 | Metal handicraft unit having furnaces or chemical treatment facility.

45 | Mineral stack yards/Railway sidings

46 | Mineralized/packaged drinking water

47 | Oil and gas transportation pipeline (Small Gas based power plant upto SMW)

48 | Oil mill ghani & extraction (no hydrogenation/refining)

49 | Organic nutrients

50 | Packing materials manufacturing from non asbestos fiber, vegetable fibre yam

51 Phenyl/ Toilet cleaner formulation & Bottling

52 | Polyproplene (PP) film along with metalizing operation

53 | Polythene & plastic processed products manufacturing (virgin plastics)

54 | Polythene, Plastic processed goods & Toys and PVC goods through extrusion moulding

55 | Poultry, hatchery, Piggery

56 | Power looms (without dyeing and bleaching) |

57 | PU/PVC Footwear Manufacturing

58 | Puffed rice (muri / Poha) (using Agro waste, oil, gas or electrical heating system)

59 | Pulverisation of bamboo and scrap wood

60 | Pulverizing units

61 | Ready mix cement concrete plant

62 | Reprocessing of waste cotton

63 | Rolling Mill (gas fired) and cold Rolling mill

64 | Rubber goods industry (with gas operated baby boiler only)

65 | Saw mill operation

66 | Seasoning of wood in steam heated chamber.

67 | Soap manufacturing (Handmade without steam boiling)

68 | Mini hydel power project (>25 MW)

69 | Spice grinding (> 05 HP motor)

70 | Steel furniture without spray painting

71 | Steeping and processing of grains

72 | Stone carving unit using power more than 10 hp

73 | Synthetic detergent formulation

74 | Tamarind powder manufacturing |

75 | Tea processing (without boiler) ¥y

76 | Tyres and tubes retreading (without boiler)

77 | Wet mix macadam

78 | Yam and tc_xti.le mmufaqturing/prucessing not invelving scouring, bleaching, dyeing, printing or any
effluent/emission generating process including spinning /weaving unit.

79 | Engineering units / Fabrication (Investment> Rs. 10 _crore)

80 | Glass fiber products/FRP (only molding), Wind mill fiber components like blades, hub assembling |
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,._..._.._____,_._.--———-—‘"—'_'_"___—”_-_.__

ete. il j o

81 | Hazardous wastes from C&F, institutes/department, stores etc. like ‘dis.cal'deda’tsxplmd medicine
/pesticide/FMC/expired dry powered / crackers/transformer oil _fporwll____,_f:_?_'!,'_".'@_eyii-__

82| Industrial gases like oxygen, nitrogen, argon etc. using physical separat:on technology.

83 | Mechanized laundry without boiler (Waste water > 5 KLD but < 100 KLD ). o g

84 | Non-hazardous wastes re-processing/handling/storage etc. like Plastic, Paper, Wood, Board, scrap, ¢ic.
(Actual users) i e cal reaction)

85 | Product by physical mixing not covered in specific sectors (Without any chemic

86 | Railway Stations (Waste Water Generation > 5 KLD but = 10 KLD)

87 | Stand alone Sewage Treatment Plant (< 50 KLD) By i

88 | Stand alone Water Treatment Plant (sIMLD)

89 | Storage and handling of Hazardous chemicals listed in Manufacture, Storage and Import of Hazardous

\___| Chemicals Rules, 1989 "

90 | Waste plastic recycler/processor i

91 | Gaushala (overall waste water generation <100 KLD)

92 | Electronic and Electrical Equipment Refurbisher .

93 | Disposal of Fly Ash in dyke/ low lyin area/abundand mines etc (Stand alone)

94 | (a) Building & construction projects built up area > 2,000 5q. m. but< 5000 Sq. m. < (b) land/area
development project > 01 Ha. but <5 Ha.

WHITE CATEGORY

mﬁﬁmm@ﬂmm%ﬁmmmm
A ¥ TH X I IAON &g -

Sr. | Industries/activities/projects

1 Assembly of air coolers/conditioners, repairing & servicing.

2 Assembly of bicycles, baby carriage and other small non-motorised vehicles

3 Bailing (hydaulic Press) waste papers, plastic waste etc.

i Bio fertilizer & bio-pesticide without using inorganic chemical.

5 Biscuit/egg trays etc. from rolled PVC/paper board sheet (using automatic vacuum forming machine)

6 Blending and packaging of Tea

7 Block making for printing without foundry

8 Chalk making from plaster of paris.

9 Compressed oxygen gas from crude liquid oxygen, Medical grade oxygen.

10 | Cotton, Synthetic, Silk and woolen hosiery making (dry process only without any dying/washing
operation (SSI & Cottage industries)

11 | Diesel pump repairing & servicing dry mechanical process

12 | Electric lamp (bulb), LED and CFL manufacturing by assembling only

13 | Electrical & electronic items assembling other than covered under E-waste Rules, 2016

14 | Engineering and fabrication units (Dry process without any heat treatment/metal surface finishing
operation/painting) ( Investment < Rs. 10 Crores )

15 | Flavoured beetle nut production/grinding. (completely dry mechanical operations)

16 | Fly ash bricks/blocks manufacturing (Investment upto Rs. | Crores)

17 | Fountain pen manufacturing by assembling only

18 | Glass ampules & vials making from glass tubes.

19 | Glass putty and sealant by mixing with machine only

20 | Groundnut decorticating (dry)

21__ | Handloonv Carpet weaving (without dyeing and bleaching operation)

22 | Leather cutting and stitching (less than 50 machines and using motor)

23 | Manufacturing of coir items from coconut husk '

24 | Manufacturing of metal caps, containers etc. by metal pressing only.

25 __| Manufacturing of shoe brush, wire brush, hair brush, paint brush etc

26 | Medical oxygen

27__| Organic and inorganic nutrients (by physical mixing)

28 | Organic manure (manual mixing). :

29 | Packing of powdered milk

30 | Paper pins and U-clips by dry process

31 | Repairing of electric motor & generator dry mechanical process

32 | Rope (Cotton & Plastic)

33 | Scientific and mathematical instruments manufacturing

34 Solas: module (No_n conventional energy apparatus) manufacturing unit

35 | Surgical and medical products not involving effluent/emission generating processes

92



189
ANNEXURE R/2-13

' EQ;GPS Map Camera

‘ Harad, Madhya Pradesh, India
g; Harad Railway Station Rd, Harad, Madhya Pradesh 484444, India
™ Lat 23.166825°

Long 81.911294°

28/09/24 01:05 PM GMT +05:30
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Harad, Madhya Pradesh, India
Harad Railway Station Rd, Harad, Madhya Pradesh 484444, India

Lat 23.167681°
Long 81.910714°
28/09/24 12:58 PM GMT +05:30
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Harad, Madhya Pradesh, India
"" Harad Railway Station Rd, Harad, Madhya Pradesh 484444, India
.. Lat 23168244°
7 Long 81.913324°
: ﬁ 28/09/24 01:10 PM GMT

+05:30
e S Y T
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e

Gadhi, Madhya Pradesh, India S
7XMV+5QC, Gadhi, Madhya Pradesh 484334, India <
Lat 23.283122°

Long 81.991513°

28/09/24 11:50 AM GMT +05:30
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=7 \4| GPS Map Camera &

® Gadhi, Madhya Pradesh, India
: 7XMV+5QC, Gadhi, Madhya Pradesh 484334, India
--';. Lat 23.282573°

= Long 81.992979°

N 28/09/24 11:45 AM GMT +05:30

I
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Gadhi, Madhya Pradesh, India
7XMV+5QC, Gadhi, Madhya Pradesh 484334, India
2 Lat 23.282567°
2! Long 81.993007°
. 28/09/24 11:45 AM GMT +05:30

e | @Q; GPS Map Camera -
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N

!Qi GPS Map Camera § _

Sendun Madhya Pradesh Indla
4P8F+24G, Senduri, Madhya Pradesh 484224, India

Lat 23.114043°
Long 81.721656°
28/09/24 03:59 PM GMT +05 30

- - .,‘r,_f._‘. L i

o . s . .ﬂ‘? "U"aﬁ'm X/
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Sendurl Madhya Pradesh India
) 4P8F+24G, Senduri, Madhya Pradesh 484224, India

Lat 23.11405°
Long 81.721741°
28/09/24 03:59 PM GMT +05 30
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ANNEXURE R/2-14

izt
= |

4] GPS Map Camera &

e

Harad, Madhya Pradesh, India

A163, Harad Railway Station Rd, Harad, Madhya Pradesh 484444, India
Lat 23.165606°

Long 81.908545°

28/09/24 12:40 PM GMT +05:30
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Harad, Madhya Pradesh, India

A163, Harad Railway Station Rd, Harad, Madhya Pradesh 484444,
India

Lat 23.164928°

Long 81.909376°

28/09/24 12:37 PM GMT +05:30
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™ Harad, Madhya Pradesh, India
. A163, Harad Railway Station Rd, Harad, Madhya Pradesh 484444,
India
.~ Lat 23.164909°
" Long 81.906842°
¥ 28/09/24 12:49 PM GMT +05:30

._3 & . :;:“p R T, -:“f‘ =
103
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$ £l Harad Madhya Pradesh India
> . / ' 5W74+F7M, Harad, Madhya Pradesh 484444, India
B Sy : Lat 23.164919°

¢#f} Long 81.905076°
¥ vl

28/09/24 12:44 PM GMT +05 30
gt W
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Annexure R/2-15

Item No. 02 (Court No. 1)

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

(By Video Conferencing)

Original Application No. 364 /2021

Santosh Ram & Ors. Applicant(s)
Versus

State of Madhya Pradesh Respondent

Date of hearing: 23.05.2022

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER
HON’BLE PROF. A. SENTHIL VEL, EXPERT MEMBER

Respondent: Mr. Venkatesh & Mr. V.M. Kannan, Advs. for Moser Baer Power
Project (PP)
ORDER
1. Grievance in this application is against unscientific discharge of fly

ash slurry in Khirna storm water drain, Anupur District, M.P. by Moser
Baer Power Project (now Anupur Thermal Power Project), adversely

affecting the environment and public health.

2. The matter was last considered on 10.03.2022 in the light of report
of the joint Committee comprising CPCB, State PCB and District
Magistrate, Anupur with regard to status of discharge of fly ash slurry in
Khirna storm water drain. Considering the huge quantity of fly ash was
generated and filled in lagoons and in low-lying areas, the Tribunal found
it necessary to ascertain whether safeguards were being employed to

prevent damage to the environment. Accordingly, the Tribunal
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constituted a joint Committee of Regional Officer, MoEF&CC and

Regional Officer, CPCB, Bhopal to ascertain the factual position and to

furnish a further report. Operative part of the order is reproduced below:-

3.

“3. From the report, it appears that huge quantity of fly ash is
generated which is filled in lagoons and in low lying areas and also
otherwise disposed of. Photographs annexed to the report give a view
of the drain in question and also of the low lying areas. It is not clear
what safeguards are employed in filling of the ash in the low-lying
area. It is also not clear whether the quantity dumped is within the
limit of permission. There appears to be anomaly that on the one
hand the report appears to suggest that there is more than 100%
utilization in which case there is no question of dumping of ash in
low lying area and permission being granted for the purpose. This
aspect needs to be clarified.

4. Further, it is not clear whether consent conditions are being
complied. The consent order on renewal application dated
14.04.2021 particularly reguires as follows:-

“26. Ash pond can be lined with HDPE/LDPE lining or any other
suitable impermeable media such that no leachate take place at
any point of time. Ash pond water shall be re-circulated and
utilized in the process or other beneficial purposes in the plant.”

5. The report also annexes an order of consent dated 30.05.2020
and other permissions for different locations, including order dated
09.09.2021 issued by the State PCB laying down certain conditions

for filling the fly ash in low lying area. The status of compliance of
such conditions needs to be ascertained.

6. Accordingly, we constitute a joint Committee o Regional O
MoEF&CC and Regional Officer, CPCB, Bhopal tofver?_'rfy the fgiz
aspects and furnish a further report within two months by email at
Judicial-ngt@gov.in preferably in the form of searchable PDE/ OCR
Support PDF and not in the form of Image PDF.”

In view of above, report of the joint Committee has been filed on

18.05.2022 after undertaking visit to the site and €xamining the

safeguards in the light of consent conditions. The conclusion of the Joint

Committee are:-

onclus the Joint Committee:

* No discharge of fly-ash slurry into Khima Nallah was observed

during the site visit and disposal of ash in low lying areas is in

line with the Consent conditions and CPCR guidelines.
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o The joint committee observed that the ash pond is having an
HDPE- lining which was further confirmed from the original
drawings, purchase orders related with ash pond construction
as well as photographic evidences pertaining to the

construction phase of ash pond.

o The low lying areas where ash is disposed of shall be kept
under surveillance to understand the long term ground water
contamination (if any). In this context, annual Ground water
monitoring shall be undertaken by the project proponent
through a third party NABL accredited laboratory and reports
be submitted to all the regulatory authorities on an annual

basis.

ments shall be made at each

Proper watch and ward arrange
ide the plant premises till the

of the low lying areas lying outs
plantation becomes self-sustaining. -

order appears to be necessary at this

In view of above, no further

stage.

The application is disposed of.

Adarsh Kumar Goel, CP
Sudhir Agarwal, JM

Prof. A. Senthil Vel, EM

May 23, 2022

Original Application No. 364 /2021
AVT

107



Annexure R/2-

?ﬁ%

S. No. District Annual AQI
1 Damoh 52.42
2 Rewa 56.07
3 |Tikamgarh 59.51
4 | Anuppur 59.68
5 |Dindori 60.12
6 |Umariya 62.08
7 Panna 63.88
8 Niwari 64.51
9 |Sidhi 65.52
10 [Khargone 66.69
11 |Shahdol 67.31
12 [Neemuch 67.96
13 |Shivpuri 68.46
14 |[Chhatarpur 69.08
15 |Morena 69.22
16 |Sheopur 69.80
17 [Satna 70.14
18 |Ashoknagar 71.02
19 |Bhind 71.88
20 |Guna 72.50
21 [Datiya 72.69
22 |Seoni 72.96
23  |Agar 73.5
24 B @gllat 73.83
25 |Mandla 77.65
26 |Rajgarh 77.85
27 |Chhindwara 78.14
28 [Mandsore 78.53
29  |Shajapur 78.78
30 |Narsingpur 79.29
31 |Barwani 83.69
32 |Alirajpur 86.66
33 Harda 87.15
34 |Sehore 87.94
35 |Khandwa 89.39
36 |Jhabua 90.6
37 |Sagar - 92.11
38 Vidisha 94.55
39 |Indore 96.95
40 |Dewas 97.32
41 |Narmadapuram 98.51
42 |Ratlam 100.5
43 |Raisen 102.9
44 Ujjain 105.55
45 |Burhanpur 105.57
46 |Dhar 109.24
47 Betul 109.33
48 |Jabalpur 113.8
49 |Bhopal 125.91
50 Katni 135.53
51 |Gwalior 148.80
52 168.10

Singrauli
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8. No. Annual AQ
1 Neemuch
2 Maihar
3 Rewa 51.55
4 Damah 51.86
5 Tikamgarh 56.33
6  |Chhatarpur 57.37
7 Niwari 58.32
8 Anuppur 58.91
9 Bhind 59.38
10 |Mauganj 59.50
11 Umariya 60.53
12 Dindori 61.19
13 Agar 61.73
14  |Sidhi 62.53
15 Mandsore 64.03
16 |Shahdol 65.58
17 Sheopur 66.52
18 Chhindwara 71.46
19  |Datiya 71.49
20 |Morena 72.53
21 Panna 72.85
22 Khandwa 73.56
23 |Shivpuri 74.04
24  |Alirajpur 74.58
25 Ashoknagar 77.4_'1
26 _ |Khargone 77.57
27 Balaghat 78.17
28 Mandla 7976
29 |Guna 80.83
30 |Jhabua 8135
31  |Rajgarh “81.36
32 Seoni 82.77
33  |Shajapur 84.94
34  |Sagar 89.00
35 Satna 94.10
36 |Vidisha 94.36
37 Schore 94.70
38 Barwani 94.82
39  |Ujjain 97.20
40  |Katni 9928
4] Harda 99.37
42 Raisen - 99.41
43  |Dewas 100.00
44  |Narmadapuram 106.38
45 Ratlam 106.56
46 Betul 106.79
47 Burhanpur 107.59
48  |Jabalpur 109.00
49 Dhar 109.76
50  fIndore 113.88
51 Bhopal 115.00
52  |Narsingpur 125.43
53 |Singrauli 135.60
54 |Gwalior 145.20
55 |Pandhurna *
*  #ffrefer rd wew T8 fear T




206

VAKALATNAMA
[Rule 4(1) of the Rules framed under Advocates Act, 1961
BEFORE THE NATIONAL GREEN TRIBUNAL
CENTRAL ZONE BENCH, BITOPAL.
O.A No. 206/2024

P

N THE MATTER OF:

CHANDIKANT JHA AND AMEEN AHMAD ...APPLICANT

VERSUS
STATE OF MP & ORS

I Mukesh Shrvastava named below do herely appomnt, engage,
and plead as aforesad Case proceedings which shall include o
correcnons, modificanons, review and recall of orders passed 1 rhese proceedings, i this
be 1red heard proceeded and 4l

trom this case

which rthe same mu so m appellare. Revisional and [G\Y
per agreed terms and cond;

ns, atfidavir or

proceedings arnising proceedings as
file ;*‘lc.w.d'm;s. appeals, cross objections, applicatior
proper prosecunon 'defence of the cage i allars srages and
done by me,

In wamess whereof | we do hereunto s

i

et my/our
understood v me  us rthys 04.12.2024.

hand to the presents,

PARTICULARS OF EACH PARTY EXECUTING VARALVTIN AN

Name &

Registered E-Mail Add & Status 1n Signature
Fathers Name I Address Telephone (If any case
Mukesh Shrivastava S o Bypass  Chok.  Gaurtra, 7987813550 Officer-in-
Shri KN Shrivasta 'Burar  Road. Shahdol. Charge/
Regiqnul Oﬂ'uicr. MP PCB | 484001 M.P. Resp;mde cet
Regional Office. Shahdol | nt No. 2 o
: " and 4 i e
o s
R S R
Accepred

‘Fﬁ,\;me & En’ﬁﬁe.}{ No. | Address (If any) Telephone (If any)

e E-Mail Add,

parul.bhadoria04@gmail com 8085977111

—

PARUL BHADORIA
1587-2012

also agree 1o ratly and confirm act done by

....RESPONDENTS

and authorize advocarte(s) named below 1o appear, act
pplicanon for restoration, settiing aside of ex party orders,
court or any other court 1n
curmg court in respeet of
tons and authonze him ' them 1o sign and

other documents as mav be deemed necessary for the

him/them as if

the contents of which have been duly

PRANJAL PANDEY

9340657120
MP 2881-202] ady ocatepranjalpandey@gmail.com
" SHIN AM DWIVEDI | *'adishi\am&»i\cdizormgmail.com 8878471359

MP 3857-2023 !
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